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LEGISLATIVE ASSEMBLY. 
Monday, 15th September, 1924. 

The Assembly met in the Assembly Chamber at Eleven of the Clock, 
Mr. President in the Chair. 

QUESTIONS AND ANSWERS, 

ERECTION OF A PASSI!:NGER SHED AT RASIDPUR ON THE ASSAM BENGAL RAIL-
WAY. 

1842. ·Mr. Ahmad Ali Khan: (a) Are Government aware that owing 
to the absellee of a waiting room or s}1ed of any kind at Rasidpur 
station (Assam Bengal Railway), passenger's are compelled to wait in 
the open and thereby expose themselves to the inclemency of the weather 
at all r;eaHons of the year t 

(b) Do Government propose to have a shed erected for the con-
venience of the passengers' 

Mr. A. A. L. Parsons : Government understand that waiting accom-
modation for palSsengers at Rasidpur station is being provided and that 
the work will be put in hand 8hortly. 

ApPOINTMENT OF A COAL COMMISSION. 

1843. ·Mr. Ahmad Ali Khan: Is it a fact that a Coal Commission 
is going to be appointed in the near future 7 If so, what will be the 
,.;cope of the inquiry and the probable date of appointment' 

The Honourable Sir Charles Innes : Government hope shortly to 
make an announcement on the 8ubject. 
FRACAS HETWEEN GURKHAS AND INDIAN EMPLOYEES OF THE EAST INDIAN 

RAILWAY. 

]844. *Mr. Ahmad Ali Khan: (a) Has tne attention of Government 
bElen drawn to a serious affray at IIowrah in which Indian employees of 
the East Indian Railway were attacked with kukries by some 200 Gurkhas 
of the watch and ward Department , 

(b) Will,Government state if the Gurkhas are allowed to carry kukries 
even when they are employed in a civil capacity as watch and ward , 

(c) Will Government further state if any steps have been taken to 
rrevent Ii similar occurrence in the future T 

Mr. A. 'A. L. Parsons: (a) Yes. 
(b) No, they are forbidden to do so. 
(e) Yes. ' 
NUMBER OF QUESTIONS IN THE DELHI SESSION OF THE LEGISLATIV'E 

ASSEMBLY. 

·1845. ·Haji S. A.. K. Jeela.ni : Will the Government be pleased to stat. 
the total number of questions received by the Legislatiyc Department 
from the non-officilll Members of the Assembly at its Delhi session , 

3360 
L210LA • • 
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Sir Henry Moncrieff Smith: Notice of 1,687 queKtions waK received 
frum non-official Members of the Assembly for the last Delhi seRsioll. 

CONTRACT WiTH THE MOND NICKEL COMPANY. 

18'1J."'Pandit Shamlal Nehru: (a) Will the Government ue vleaRed 
.to state if any contract hilS been entered into by, or on behalf of, the 
n I~rl ment of India w:th the Mond Nicl.el Company for the supply of all 
metal required for nicl;el coinage in use in India ~ If so, 

(b) for what period and at what rate has the said contract been 
entered into T . 

(c) what was the mflrket price of nickel at the date of the contract 
at the source of supply·, 

(d) what h; the said, rate now Y 
(e) WliS any attcm pt made .to ascertain the m r ~t pr;ce of nickel 

in other markets anu countries at the date of the contract , 
(f) what is the total quantity of nickel supplied annually by the 

Mond Co. since tlw commencement of the C'Jutract and the 
total amount Vaid by the Governmcnt therefor 1 

(0) is it a fact thllt thn l\Iond Nic!;el concern is wholly or partly 
owned by Sir Alfred Mond who was a member of :Mr. Lloyd 
George's Cabinct? 

(h) what (.ther interests have Bir Alfred Mom) 's fil'llll'! aClluired 
in India f 

The Honourable Sir Basil Blackett: 'rhc answer to the first part 
of the Question is in the negative. The subsequent portions do not there 
fOTH arise. 

PUOFITEJi:JUNU BY A I~  IN SAI .. T. 

H?(7. "'Ra.ja. Raghunandan Prasad Singh: (a) Will the Government 
he plcHsed to state since when the reduced rate of the salt tax, namely. 
RH. 1-4-0 per maund has been in force 7 

(b) Hat'. the attention.of the' Government been drawn to the fdet 
that some dealers in Halt continued to Bell for a long time and at places 
are still selling !I'llt at 'the enhanced rate of the year 1923 even after the 
restoration of the tax to its former level of Rs. 1-4-0 per maund Y 

(c) Do the Government propose to take prompt steps to stop 'this sort 
of profiteering on the part ~  the salt dealers f . 

The Honourable Sir Basil Blackett: «(1) From 1st March, 1924. 
(b) Owing to the existence of duty paid stocks, the whole benefit of 

any reduction of dut.y does not immediately reach the consumer. This 
" lag " hal'! varied in different places. 

(c) Prices are now normal and there is no necessity for intervention 
by the Government. 

. ~  

~  SERVICE BETWEEN MONOlIYR AND MONGIIYR GHAT. 

1848. -Baja Raghunaa.dan Pruad Sinp : (a) With reference to 
the reply to a question by Mr. Devaki Prasad Sinha given by Mr. A. A. L. 
Parsons -on 1st February 1924, that the question of the dissatisfaction 
and hardRhip fl'lt by the public owing to the perfunctory ferry arrange. 
ment between M:onghyr and Monghyr Ghat would be referred to the 
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Agent, East IndIan Hailway, will the' Government be J;lleased to etate 
what reply hus been received from the Agent of the East Indian Railway 
<,Jompllny 1 
. (b) Are the Government aware that the ferry rate charged at preilellt 

is very high and that much public feeling exists on this matter at present Y 
Mr. A. A. L. Parsons: (a) The Agent., Eallt Indian Railway, states 

that he ill not aware of diilsatillfaction in the mind of the public regarding 
the present arrangementll and he has received no comploinhl on the sub-
ject. The steamer can hold 761 passengers, whereas the maximum number 
carried during anyone day of six months of last year was 742. 

(b) No 

ABOl,T'l'lON OF' 'rilE BUi\NC'II POHT OFFICE AT BETWAN BAZAR, J.\{ONOHYR. 

184H. -Raja Raghun&ndan Prasad Singh: (a) Will the Government 
be pleased to inquire alii! ~t te why the branch post office at Hetwan; 
Bazar within the towll-area of Monghyr waR discontillued somt' time 
ago 1 1>0 1 he Government know that much ineonveniellce is f1'11' by 
the puhlic due to the discontinuance of the said hruneh office? 

(b) What is the reason that there should t)e 110 " second delivery" 
9lstem in 'lome of the quartcrs of the Monghyr t{)wn, e.g., Mirzapur, 
Bindwara, Mohaddipore and Knsim-Bnzar? 

«(') Do the Government propose to remove this grievance of the 
Monghyr public at an e rl~  date ? 

Mr. H. A. Sams : (a) '1'he post office, which was a sub-office-·not a 
branch office-was clol)ed because it was working at a substantial los8. 
A branch office has since been opened in the locality, as the result of 
reprelScntations made by the public to the Postmaster-General. Bihar and 
Orissa. 

(b) There is no second delivery in any part of Monghyr town, since 
all Illl-\il:o; (except thol,;e from one branch office), are received at. 220 Rud 
8-19 hours and are included in a single delivery which is issned at 10-30 
hours. 

(c) Government are of opinion that there iii no grievance which calls 
for redress. 

NAtTTICAL SCHOOLS. 

1850. -Raja Raghunandan Prasad Singh: Will the o~ernment 
be pleased to state how mnny nautical sdbools, if ally, there arc already 
in [ndia to ~i c traininv in the art of shipping to Indian youths' 
When do thc. Government propose to give effect to the Report of the 
:Mer(lantile Marine Committee ? .' 

The Honourable Sir Oharles Innes : A school iH maintained by Sir 
l\Iohnmed Yusuf at Novha, Bombay, in which boys are trainee in the 
handling of boah;. The Bombay Government are also starting a Rchool 
for lascars this month. 

The l{eport of the Indian Mercantile Marine Committee is still under 
the consideration of Government. . 

Mr. K. Ahmed : Do GM'erntnent propose to expedite action in the 
matter of the acceptance of the Resolution of this House under which a 
Committ.ee was formed and has reported on this matter t . . . 
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The Honourable Sir Oharles Innes: Sir, I must ask the Honourable 
:Member to repeat his question. 

Mr. K. Ahmed: Will Government expedite that matter on which 
a report has already been Ilubmitted to this Assembly for a mercantile 
marine' 

The Honourable Sir Oharles Innes: I have already told the House 
that that Report is still under the consideration of Government. The 
House may depend upon it that we shall try to expedite consideration Il& 
much as' possible. 

AOREEMENT WITH THE MARCONI COMPANY FOR TIlE CONSTRUCTION OF BEAM 
WIRELESS STATIONS. 

]851. • Diwan Bahadur M. Ramachandra Rao : (a) Will the Govern-
ment be pleased to .state whether any agreement has been entered into 
with Marconis for the construction of beam wireless statioJls between the 
Dominions, Britain and Indie and wh('ther the llouse of Commons 
approved of the agreement as announced by I{cliter on the 1st August. 
1924 Y 

(b) Will the Government be pleased to place the agr('ement on the 
table and to state whethe" the Government of India intend seeking the 
approval of the Legislative Assembly in regard to the agreement so far as 
it relates to India 1 • 

The Honourable Mr. A. O. Ohatterjee: (a) The Government of 
India understand that, with the approval of the House of Commons, the 
Imperial Government have entered into an agreement ~mrl c'mtract with 
Marconis for the latter to erect sueh beam stations in the Unit.cd Kingdom 
as the Imperial Government deem neces~ r  having reg'II:"l 'I) the extent 
to which beam station!; are adopted in the Dominions and India. 

(1)) The agreement does not relate to h.dia. Thf' aU-Iriel' therefore 
is in the negative. 

PRICE OF·IMPORTJ<..'1) STEEL ON TIlE 1ST AUGUST 1924. 

1852. • Diwan Bahadur M. Ramachandra Rao : Will the Government 
be pleased to state the price on the 1st of August 1924, of th(! various kinds 
of steel (per ton) mentioned in the Sehedule to the Steel (Protection) Act, 
1924 , 

The Honourable Sir Oharles Innes: A statement is laid on the table 
showing the latest information available . . 
8t4tement Bhowing average pricu c. i. f. at Bombay Harbour, "eluding duty and dock-

duu, of imported 8teel during ji"t fortnight of A ugtl81. 

.Article. 

Bara and Rods 
Plates, ordinarv 
StrocturalshaPea, i.e., .Angles, beams, 

ohannels, etc. 
Sheets, hlaok 
Sheets, galvanised Corrugated 
S,heets, galvanieed Plain 

7 
8 
7 

11 

Continental . 

£ per ton. 
1 Oto 8 7 
5 Oto 9 0 
5 Oto 8 0 

0 o to 11 10 

British. 

£ per ton. 
-6 10 15 0 
0 11 I) 0 
0 10 7 6 

0 13 0 0 
18 15 o to 19 15 0 
19 5 Oto2O 5.0 
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ApPLICATIONS FROM CANDIDATES OF NON-ASIATIC DOMICILE FOR ApPOINT-
MENTS IN THE ALL-INOlA. SERVICES IN 1921, 1922 AND 1923. 

1853. • Diwa.n Ba.hadur :M. Ramachandra Rao ; Will the Government 
be pleased to state (a) the number of applications received in England 
from applicants of non-Asiatic-domicile for appointments in the Indian 
Police Service in 1921, 1922, and 1923, and the number of vacancies filled 
up each year' (b) The number of applicants of non-Asiatic-domicile 
who competed for the Indian Civil Service i:q 1921, 1922 and 1923 and the 
number of appointments made in England for the Service in each of those 
years' (c) The number of applications received for each of the other 
All-India Services in England from applicanb! of nOll-Asiatic-domicile in 
1921, 1922 and 1923 Y 

The Honoura.ble Sir Alexander Muddiman; Full particulars in 
respect of all the Services concerned are not available in India, but are 
being obtained from England . . 
MEMORANDA FURNISHED TO THE LEE COMMISHION I.IY 'l'HE CEN'l'RAL AND 

LOCAL GOVERNMENTS. 

1854. *Diwan Bahadur M. Ramachandra 11.800 : Will the Government 
be pleased to furnish the Member:,; of the Assembly with the memoranda 
if any furnished to the IJee Commission by the various departments of the 
Local Governments in each province and by the departmen1s of the Gov-
ernment _.of India and alHo the memoranda containing thc "iewH of the 
Local Governments and of the Government of India on the various points 
which formed the subject of enquiry by the Commission I 

The Honourable Sir Alexander Muddiman : The Government of 
India understand that Local Governments did not furnish the Commission 
with departmental memoranda, but gave their opinions on the issues 
raised by the questionnaires. '1'hese opinions fOJ'm part of the evidence 
of the Commission and cannot be published. The Government of India 
supplied the Commission with certain memoranda, but these were strictly 
confined to Htatenll'nts of fact and·'{)xpressed no opinions. As howe\,('J' in 
many cnses they contain correspondence with the Secretary of State which 
the GOYCl'lUllent of lndill are not authorised to publish, it is regretted that 
the memoranda canllot lw supplied to Honourable ~Ielll ers  

RELEASE OF' SARDAR KHARAK SINGH. 

1833. ·Lala.Duni Oha.nd; 1. (a) Will Government lIe pleased to 
state if an opinion has been asked from the Punjab Government on Lhe 
subject of tne case of Sardar Kharak Singh as promised by Sir Malcolm 
Hailey, the then Home Member, in reply to the Resolution re r ill~ the 
release of Sardar Kharak Singh on 26th February 1924 f 

(0) If the reply to (a) be in the affirmative, will the Government 
please lay on the table the copy of the opinion received from the, i-'llnjab 
Government f 

2. Will GO"ernment be pleased to state the reasons for not giving effect 
to the Resolution regarding the release of Sardar Kharak Singh which was 
adopted by this House on 26th February 1924 , 

The Honourable Sir Alexander Muddiman ; The Honourable Member 
is referred to the aIll!wer which I gave to Sardar Gulab Singh's unstarred 
question No. 306. ' • • • 



3370 LEGISLATIVE ASSEM'iJLY. (15'fH SEPT. 1924. 

PERCENTAGE OF HI;SOLUTIONS ADOPTED BY THE ASSEMBLY TO WIIIeH EFFECT 
HAS BEEN GIVEN BY GOVERNMENT. 

1806. -tala DUlli Oband : Will Government be pleased to infol1ll 
the House what p-:rcentage of the Resolutions adopted by this House have 
heen given effeot to since the inauguration of the Reforms 7 

Sir Henry MoncrietY Smith: 'rhe attention of the Honourable Member 
is invited to the series of stl\.tements referred to in the answer given to 
Mr. K. V. Reddi'll question No. 994 on the 24th March, 1924, which is 
printed at pages 2111 and 2112 of the Legislative Assembly Debates 
Volume IV, No. 37, and to the statement on pages 2261-2262 of the 
Assembly Debates dated the 27th May, 1924. The Honourable Member 
will doubtless be able to work out from these statements the percentage of 
the Rel:lolutions given effect to by the Govermncnt since the inauguration of 
the Reforms. 

RISE IN THE PRICE OF FOOD-STn.FFs. 

1857. -Lala Duni Ohand: (a) Are Government aware that the 
priceH of food-stuffs like wheat, gram, etc., have recently gOlle up very 
much and if HO, is the rise of prices due to export to foreign countries f 

(b) If the facts stated in part (a) nre correct, ,vill Government be 
pleased to state to which countries food-stuffs are being exported, and in 
what quantity ha"e they been exported so far, and how much more are 
they expected to be exported? 

2. Is it not a fact that the export of food-stuffs injuriously affects 
8 large percentage of the poor population in this country and if !l0, what, 
IIteps do Government propose to take to remove the sufferings of the 
poor population of this country caused by the export of food-stuffs , 

Mr. J. W. Bhore: (a) The Government are aware that the price 
of wheat has risen to Home extent during recent months but the latest 
ftl!'ures show a fall. 

(b) Statistic'l of quantities of food-stuff!! exported from India with 
their destination Ilre to be found in the account .. of the Sea-borne Trade 
which are published monthly and are available in the Secretariat Library. 

2. Government cannot subscribe to the sugge!!tion contained in this 
part of the question. They see no grounds 80 far for taking any action 
in the direction indicated but are watching the Hituution. 

}4'IXING OF PRICES OF COMMODITJES SOLD IN CANTONMENT ~A AA  

1858. -Lala Duni Ohand: (a) Are Government aware that the prices 
of various articles sold daily in the bazaar of Kasauli Cantonment are 
fixed for a fortnight and any person infringing the schedule of rates 
80 fixed is invariably reported for action and punished f 

(b) Is it a faet that the same practice prevails more or less in other 
Cantonments also 7 • 

(c) Are Government aware that there is generally a fluctuation ~ 
the prices of variou!l articles in the Indian bazaars and the prices cannot 
remain st.aiionl\ry for a fortnight f 

(d) Is there any rule- or law that authorizes the Cantonment ut o~ 
rities to fix prices in such a manner, and if 80 will the Government quote 
that rule or Ia.w f , " » 
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(e) If the facts, as stated in (a), (b) and (c) are correct, do the 
Government propose to take steps to redress this grievance of the persons 
concerned Y 

Mr. E. Burdon: (a) Government understand that the Cantonm.ent 
Authority, Kasauli, publishes at intervals a list of the prices of article!!. 
It is reported that since the Cantonment Act, 1924, became law no action 
has been taken against anyone for selling articles at higher rates than 
those published. 

(b) Government have no information :n the· point 
• 

(c) Government are aware that prices fluctuate. 
Cd) There is no rule or law authorising cantonment authol."itics to fix 

prices. 
(e) Government propose to inform all cantonment authorities tha.t 

any li!lts of prices that they may publish can only be regarded as a guide 
to iJlt.cnding purchasers and that action cannot be taken agaiul>t vendors 
for sdJing at prices higher than those notified. 

SUPPRESSION OF THE OPIUM TRAFFIC. 

1859. *L&la Duni Ohand: 1. (a) Has the attention of Government 
been drawn to an extract from a letter written by an American lady to 
Mahatma Gandhi, published in "The Young India" of 31st July 192-!, 
in which she, on the strength of a quotation from a bulletin, issued by 
the British ociet~  for the suppression of the opium trade, says : 

•• India is still permitted to supply five Eastern Governments with as rnu~  opium 
as tht'y officially ask for, that in spite of the boasting that ahe docs not Boll the drull 
to privnte persolls in thoBe five countries, by agreement sho drenches them with 
narcotics, which find their way by smugglers into China, and that while a Dangerous 
Drug Act or i in~ tho unli~en8e  pos808sion of opium and ita derivatives is passed 
for England, the Bntish India Government yet maintnius this scandalous and ncfnrioull 
traffic" , 

(b) Are the facts stated in part (a) correct, and is the indictment 
brought by the British Society for the suppression of the opium trade 
against the Government of India true ? 

2. Are Government. prepared to take any steps or aUQpt me.u;ures 
to remove or extenuate the existing state of things in the matter of manu-
facture and export of opium to ot.her countries 7 

The Honourable Sir Basil Blackett: 1. (a) The answer is in the 
affirmative. 

(b) No. The accusation i!; on the face of it a hysterical misrepre-
sentation of thc facts and entirely false hoth in its substance and in its· 
implications. 

2. The Government of India are strictly eomplying with their obliga-
tions under the Hague Opium Convention in the matter of export of 
opium Ilnd are not prepared to take further action independently of these 
obligation!!. If the importing Governments concerned decide to restrict 
the amount imported, the exports from India will.be automatically reduced. 
The fact that this involves a further reduction in the revenues of the 
Government of India, which have already been greatly reduced by the ac-
tion voluntarily taken by the Government of India, will not for a moment be 
allowed to affect the Government '" attitude. But it is for the other Gov-
ernments concerned, if they thinlt that the opium imported is not being 

• • 
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put to legitimate uses-<lf which I have no evidence-and not for the 
Government of India, to take action. Indeed action by the Government 
of India would seem to involve an unwarrantable slur on the good faith 
and capacity of the other o ernment~ in question. 

Dr. H. 8. Gour : May I beg to inquire. in view of the fact that the 
Government of India adhere to the Hague Opium Convention, what steps 
they have taken to assure tJ1emselves of the fact that the non-export of 
Indian opium does not stop the cODflUmption of opium and that there has 
not been a large production of indigenous opium in China which replaces 
exported Indian opium, thereby entailing upon the Indian revenue a COD-
siderable loss which is not jmltified by the corresponrlingly reduced con· 
sumption of opium in the countries to which exports from India were 
previously made? . 

The Honourable Sir Basil Blackett: I think that the Honourable 
gentleman is correct in suggeHting that the results of the stoppage of 
export of opium from India hitherto have been somewhat disappointing. 
It is very doubtful if there has been any decreHse in the consumption of 
opium in China and there has been a large inerease in the exports of opium 
from Persia and Turkey. 

Dr. H. S. Gaur: Anll the local r-rowth of opium, the locnl cultivation 
of opium reported in all the papers of India. 

The Honourable Sir Basil Blackett: I implied that in my answer. 

NUMBER OF WIDOWS IN INDIA. 

. 1860. *Dr. H. S. Gaur: (a) Has the attention of the Government been 
drawn to the statement by Mrs. Wemyss Grunt, M.D., and published in 
the Statesman of July 31, ] 924, to the effect that no less than a million 
and a half of girls in each generation suffer from enforced widowhood 
at the age of ten ; and that five il). every thousand of the female popubJ.-
tion are widows below the agc of ten ; sixteen are widows between the 
ages of ten and fifteen; and forty-one widows between the ages of 
fifteen mill twenty T 

(b) Is the statement correct' 
(c) If not, what are the correct figures' 
The Honourable Sir Alexander Muddiman: (a) The answer is 

in the negative. 
(b) ~n  (c). The Honourable Member i::; rE-ferred to Table VII in 

Vol. I, Part II (Tables) Census of India, 1921, and to Ch:-.ptl')· VII, 
Part I of the Report. 

CONSTITUTIONAL REFORMS. 

1861. *Mr. A.. Rangaswami Iyengar: Will the Government be plens<.'d 
to state, with reference to the answer to my supplementary question to 
question No. 1225 of the 4th June last whether they will lay on the table 
of the HOURe : 

(i) the Report of the Muddiman Committee referred to in the 
press communique of the 18th May last, . . 
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(ii) the Memorandum referred to in the press communique of the 
23rd May last, 

(iii) opinions submitted by the Local Governments called for by the 
GOvernment of India upon the Resolution carried in the 
Assembly on 18th February last and in pursuance of the 
undertaking given by Sir Malcolm Hailey to the HOURC 
at the time, 

(it') the further material placed before the Commitiee now sitt:ng 
and the questionnaire calling for evidence and opinions of 
responsible and representative Indians , 

The Honourable Sir Alexander Muddiman: Government are at 
present unable to accede to the request of the Honourable Member. 

Mr. A. Rangaswami Iyengar: May I know when it will be possible 
for the Government to accede to the request Y 

The Honourable Sir Alexander Muddiman : ~en they have received 
the report of the Committee, they will be able to consider the question. 

CONSUL-rATION WITH 'rHE LEaTSLATURE IN CASES OF AI.TERATION OF THE 
STATUTORY RULES. 

t1862. "'Mr. A. Rangaswami Iyengar: Will the Government be pleased 
to state: 

(1) with reference to the reply of the Government to qnest.ions 
No. 1291 and No. 1350 on the 5th and 6th June last, 

1863. 
pleased 

(i) whether the Secretary of State or the. Government of Indi'a 
ul' both eonsidered the "desirability of eonsulting the 
.!nuian Legislature" with reference to the new Statu-
tory Rules contained in No. F.-76-I.124-A., Legislative De-
partment published in the Gazette Extraordinary of the 
21st July in accordance with the procedure set out by the 
Under Secretary of State in the House of Commons in MIlY 
last, 

(ii) if 'so, what the refmlt of that joint or separate considera-
tion was; 

(iii) and what tllt' reasons. if Silly, were that induced the Gov-
ernment to ignore the Legislatures j . .. 

(iv) whether it i:; to be understood lUI the Government's settled 
policy that the Legislatures should not in sllch ea8e of 
IlIteration in Statutory Rules he consulted at all , 

NEW RULES RELATING TO SUPPLEMENTARY GRANTS, 

.Mr. A. Rangaswami Iyenga.r : (1) Will the Government be 
to state: 
(i) whether they intend immediately to avail themselves of the 

new ule~ as to supplementary grants in the Assembly in 
resf.ect or any of the rejected or reduced grants which 
w~re expressly left Wlrestored by the Governor General in 
March last T If so, what would be the heads of em n ~ 
so dealt with' 

t Foy answer to this questioD ...... "" below question No. le6J. 
L210LA • 
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(ii) If not, what were the circumstances that necessitated the 
urgent framing of these new Rules and their notification in 
a llazette Extr80fdi1l81,'y and what were the reasons that 
inrluced the decision, if any, not to consult the Assembly 
before making them f 

(2) Will the Government he pleased to state whether before 
makill6 the Rules they satisfied themselves that there was 
any parallel or precedent or support in principle in the 
practi.:Je and procedure of any other Legislatures within the 
m il ~  for the making of such Rules, or that there was 

any ill stance .ill any of those Legislatures in which excess or 
supplrmeutary grants were made to mean re-grants of grants 
once refused or reduced ; if not, do they now propose to 
UO to ~ n  rt'port the result to the Secretary of State for 
submission to Parliament , 

The Honourable Sir Alexander 14uddiman : I have nothing to add 
to the reply give}}. by me to Mr. Neogy's question No. 1735, dated the 3rd 
September 1924, relating to the same subject. This reply also covers the 
Honourable Member's question No. 1863. 

Mr. A. Rangaswami Iyengar: Question No. 1863. 
Mr. President: The Honourable Member said that the answer to 

question No. 1862 covers also No. 1863. 

THE KRISHNASAGARA AND ~  PROJECTS . 

. 1864. ole Mr. A. Rangaswami Iyengar: Will the Government be pleased 
to state with referrllce to their answers to my question No. 1345 on the 6th 
June last and the liupplementary queRtiollli thereon: 

(i) Whether the " necessary inquiry" promised in the last reply 
on the matter was made and if so, with what result , 

(i-i) Whether the matter of the immediate publication of the agree-
ment between the Mysore and Madras Government regarding 
the Krishnasagara Dam received "due consideration" at 
the hallds of the Government of India aspl'omised by Sir 
13. N. Mitra Dnd if so, when and with whitt l'fJlmlt ! 

(iii) Whether the publication of the agreement was purposely de-
layed eill the Secretary of State's assent was obtained and so 
as to put it beyond the power of the landholders concerned 
to make reasoned and renewed representations ; if. not, what 
was the reason for delaying its publication till after the 
Secrelary of State had signified his approval thereof' 

(iv) When the Government of India sanctioned the Metur Project 
and when they approved the estima.tes Y 

(v) Whether they at any time applied or authorised the Madrtt 
Goverument to apply for permission to carry (Iut this Project 
lowel' down the. river Cauvery and within wholly British 
territory' 

fte Honourable Mr.,A. O. Ohatterjee: (i) The inquiry proved 
unnecessary, as information was available thu1 the Government of Madras 
had not published the Agreement. 
L 

(ii) Yes, but w il~ the queHtion wa. under consideration the Secretary 
of State's assent to the agreement was recei ~  . .' 
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(iii i The Hon 'ble Member is referred to part (c) of the Hon 'ble Sir 
Bhupendra Nath Mitra's reply to his question No. 1345 or t ~ 6th June 
IMt . 

(iv) The Metur Project has not yet been sanctioned llOI' tho estimates 
approved. 

(v ~ No. There was no question of perwission. It will hc clear to 
the Honourable Member that no project could go forward until the amount 
of water available for it was settled, and no such settlement was ~si le 
until a decision was reached as to the partition of the Cauvery discharge 
between the Government!! of Madras' and Mysore. 

BASIS o}<' THE RECRUITMENT CALCULATION SUPPLIED TO TIlE LEE COMMIS-
RION. 

18615. ·Mr. A. ItIJ,nga.8wami Iyengar: (a) Will the Government be pleased 
to lay on the table the calculations which were supplied to the Royal Com-
mil!sion on the Supt'rior Civil Services referred to in paragraph 35 of their 
Report which would enable recruitment on the scale recommended by them 
of Indians and EUl'Ope8.ns and produce a 50 to 50 cadre in about fifteen 
years; Rnd 

(b) Will thc Government be pleased to explain on what basis it has 
been assumed that therp would be a future rate of retirement amongst 
officers, of not less t·han 10 per cent above the normal ; and will the (fflvern-
ment also lay 011 the tahle of the HouAe all the information upon which 
this assumption 'lTJd the calculations referred to have been made Y 

The Honourable Sir Alexa.nder Mudcliman: The calcnlations 
referred to ware not suppl ied by the Government of India to the Royal Com-
mission Ilnd have not been communicated to the Government of India by the 
Royal Commission. The Government of India, however, have subse-
quently examined the question for themselves. Calculating on the basis 
of thc number of officers now in the Indian Civil Service and the nonnal 
rate of retirement to be expected, it may be anticipated that 738 
European officers out of a total of 1,111 will have retired after 15 years, 
leaving 373 stilll serving of those now in the Service. The full number 
of European recruits required on the proposall!l of the Lee Commission 
is about 22 annually, which would mean 330 in 15 years. But it is 
evident that this year we shall be about 15 short in European recruit-
ment. Thercfore assuming that in future our requirements are met in 
full we shall get about 315 recruits in 15 years. Some of these will 
become casualties, and the addition to our European strength at the end 
of 15 years would not be much above 300. Adding this to the 373 
officers still expected to be serving, the total European strength after 
15 years appears likely to be about 675 out of a sanctioned strength 
of 1350 or exactly one half. This, however, makes no allowance for the 
rate of retirement above the normal. It appears to the Government of 
India on the whole that the Royal Commission have understated rather 
than overstated the rapidity in the process of Indianization in the Indian 
Civil Service to be anticipated from their recommendations. The 
r~ erence . by the Commission to a rate of retirement 10 per eent. above 
the normal is understood by the Government of India to mean that 
instead of taking the normal rate of decrease of about 4 per cent. 
annually, they would have assumed a ratt; of about 4.4 per cent. . . 
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Mr. A.. BaDgaswami Iyengar: Are the Government of India in a 
position to state as to whether the assumption of retirements of 10 per 
cent. above the normal includes retirements which might take place on 
political grounds' 

The Honourable Sir Alexander Muddiman : I think it is assumed to 
deal with the possibility of short recruitment. 

PROFITS FROM: THE CONTROL OF ENEMY SHIPS, ETC. 

1866. • Mr. A. :aangaawami Iyengar: Will the Government be pleased 
to state with reference to the statement of the Honourable the Finance 
Member. in paragraph 21 of his Financial Statement on the 29th of Feb-
ruary last, whether the profits from the control of enemy ships and similar 
items which had been lying in suspense, have since been definitely ascer-
tained and, if so, what the amount is T 

The Honourbale Sir Basil Blackett: The exact amount· to be 
credited to Indian revenues has not yet been definitely ascertained. The 
matter is being settled by the India Office with the Home Government. 

RESULT OF THE ApPEAl, TO THE PRIVY COUNCIl" IN THE CASE OF THE LEVY OF 
CUSTOMS ~  ON f:hoRES IMPORTED llY RAILWAY COMPANIES. 

1867. ... Mr. A. Rangaswami Iyenga.r: (a) Will the Government be 
pleased to state in what state thE: appeal made to the Privy Council in 
respect o()f the levy of customs duticH referred to ill paragraph 9 of the 
Honourable the Finallce Member's Statement on accouut of the stores im-
ported by Railway Companies is, and 

(b) Whether the o ~rnment of India expect to recover the fifty 
lakhs therein referred to T 

The Honourable Sir Basil Blackett: (a) The appeal has not yet 
been decided 

(b) And the recovery will depend on the decision of the Privy 
Council. 

LIQUIDATION OF THE ALLIANCE BANK OF SIMLA. 

1868. *Mr. Bhubanananda D&8: Has the attention of Government 
been drawn to the : 

(a) report of the liquidators, 
(b) report of the creditors' committee, 
(c) opinion of five counsel on these reports, on the Alliance Bank 

of Simla Ltd. , 

The Honourable Sir Alexander lIIuddiman: Yes. 
LIQUIDATlON OF THE ALLIANCE BANK OF SIMLA. 

1869. -Mr. Bhubanananda Dall: Will Government be pleased to 
.tate : 

(a) what steps have the Government taken to secure investiga-
tion into the affairs of the Alliance Bank aJl.d of the 
group Companies, which were promoted and run by 
Boultona , 
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(b) whether Government intend to send down a special officer 
for a simultaneous examination of all the books of the 
various Companies T 

(c) whether Government have abandoned the intention of punish-
ing guilty parties if any in connection with the failure of the 
Alliance Bank of Simla T • 

1869. The Honourable Sir Alexander Muddiman: (a), (b) and (0). 
The Alliance Bank is being wound up voluntarily and Government have 
taken lIO part in the investigation of the Bank's affairs, but they are now 
taking the opinion of their legal advisers in India as to what action it 
is possible and addsable for them to take and have forwarded copies 
of the reports of the liquidators and Committee of investigation to the 
Secretary of State for such aetioll as the authorities in England may 
consider it pos8ible to take. 
REPAYMENT OF ADVANCES MADE BY TilE IMPERIAL BANK TO THE ALLIANCE 

BANK OF SIMLA. 

1870. *Mr. Bhubanananda Das : Will Government be pleased to 
state how much still remains to be paid by the Alliance Bank liquida-
tors to complete the repayment of advunces made by the Imperial Bank 
of India under Government guarantees ? 

The Honourable Sir Basil Blackett : This question has already been 
answcred.t 
DIFFICULTY OF SECURING TUB PRESENCE IN INOlA OF THE DIRECTORS AND 

MANAGERS OF THE ALLIANCE BANK OF SIMLA, ETC. 

1871. ·Mr. Bhubanananda Das : Will Government be pleased to 
state whether any of the liquidators of the Alliance Bank, Development 
Trust of India and the other Companies, with which Boultons were 
associat.ed, have found it difficult to",Recure the presence in India of the 
Boultons or some of the Directors and Managers of these concerns , 

The Honourable Sir Alexander Muddiman : Government Lave no 
information other than that given in the report. of the Investigation 
Committee. 
PROSECUTION OF DlRECTORS OF TIlE ALLIANCE BANK OF SIMLA AND OF THE 

ANGLO-INDIA STEAll NAVIGATION CO., I ... TD. 

1872. ·1'4r. Bhubanananda Dal: «(1) Has the attention of the Govern-
ment been drawn to the judgment. of : 

(i) the Bombay High Court. on the Directors of the 'Anglo-India 
Stearn Navigation Co., Ltd. 

(ii) the Calcutta High Court on the Directors of the Alliance 
Bank of Simla, Ltd. , 

(b) Is it a fa('t that the Calcutta judgment is based on section 235 
of the Indian Companies Act T 

(c) Do Government c(lntemplate to prosecute any of the directors 
and officers under sections 236 and 237 ? 

The Honourable Sir Alexander Muddiman: (a) Yes. 
(b) and (0). I would refer the Honourable Member to the reply 

which I have just given to question No. 1869. 00 ______ ·, ___ _ 

-----~--  

t Vide page SOl1 ot LelPl1ative .A.lsembly Debates, Vol. IV. 
• • 
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AHti:NDMEN.'l' OF THE INDIAN COMPANIES ACT. 

1873. .l!ttr. Bhubanan&nda DaB: Will Government be pleased to 
state if they contemplate any amendment of the Indian Companies Act 
to safeguard the interest of the investors and to prevent frauds here· 
after Y . 

The Honoura.ble Sir Oha.rles Innea : The Government have noted 
from time to time various points in which an amendment of the Indian 
CompanieR Act requires consideration, but they arc unable to indicate 
at present when they are likely to bring in a Bill on the subject. 

WIr. Bhubanananda Das : Do Government think that the investors' 
interests and privileges arc properly safeguarded by the Companies 
Act? 

The Honoura.ble Sir Oharles Innes: If the Honourable Member will 
give me particulars of any Point in which he thinks that the privileges 
of inycstors are lIot protected. I will certainly consider that point. 

Loss ON ORI>ERH PLACED WITlI 1'HE METAL AND STEEL FACTORY, ISIIAPOHE. 

1874. • Mr. T. C. Gos·,vami.: (11) Will Government please lay on the 
table a com re ~m i e stntement by the Controller of Army }<'actory 
Accounts, regarding orders from the B. N. Railway, N. W. Railway, S. 1\[. 
Railway, and the Telegraph Department to the Metal and Steel Factory in 
1922-1923 when Mr. Grimston was the Superintendent? . 

(b) What was the total a.mount of 10Ho<; incurred by the Factory on 
these transactions 7 What w ~ the actual amount. paid for transport 
only? . 

Mr. B. Burdon:' (a) I will furnish the Honourab1e Member lIepa-
rately with 6 copy of the statement desired by him. 

(b) The total loss during 1922-23 amounted to Us. 31,235·13·8. 
Nothing was paid on account of transport. 

CASES OF FRAUD IN TIlE POST OFFICES IN THE BUHDWAN DIVISION. 

1875. -Mr. Ama.r Hath Dutt: (a) Are Government· aware of the 
frequent cases of fraud and misappropriation in the post offices in the 
Burdwa.n Division ? 

(b) If so, have the Government inquired into the causes of these 
frequent cases , 

(c) Are GovernmE'nt prepared to consider the question of converting 
the Burdwan Head Post Office into a First Class Head Post Office , 

Mr. B. A. lams : (a) The numbflf of cases of fraud and mis-
appropriation in the Burdwan Division is no larger than may be expected 
in a Division of its size. 

(b) Each case is carefully inquired into in the ordinary course. A 
general inquiry is unneceHsary. 

;(0) Government are of opinion that there is no administrative reason 
for converting the office into a First Class Head Office. 

SANCTION OF 17 CLDKS FOR THE BUlIDWAN POSTAL DIVISION. 

]876. • Mr. Aula.r Nath Dutt : Will the Government be pleased to 
Rtate the reasons for not posting seventeen clerks to the Burdwan Division . '. 
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as 8uggested during the last Time Test? Do the Government propose to 
take into consideration the above fact and sanction seventeen clerks for the 
Burdwan Division ? 

Mr. H. A. Bams : The Superintendent of Post Offices, Burdw.an 
Division, proposed the employment of 15-not 17-more clerks in the 
post offices in his Division and the proposals are under examination by 
the Postmaster-General, Bengal and Assam. Such additional appoint-
ments as are found to be justified will be sancti{)ned by me. 

PROVISION OF FREE QUARTERS FOR 'rHE SlONAI .. LERS OF THE BnmWAN HEAD 
POST OFFICE. 

1877. >:'Mr. Amar Nath Dutt : Will the Government be pleased to 
state the reasons for requiring the signaUers of the BurdwIID Head Post 
Office to sleep in the office during the flood season without providing them 
with free quarters as at Asansol ? 

Mr. H. A. Bams : The signaller of the Asansol post office, who is 
provided with free quarters, hM:; frequently to carry ont tests at night, in 
connection with the insulation of the telegraph wires. It il-; therefore . 
necesl-;ury. for him to live on the premises. The same J;l.ecessity does not 
exist in the clise of the one signaller of the Burdwan post office, who 
is required to sleep on the premises only very occasionally durir,,; thefiood 
SeaRon. 'rhe munher of 11ights in the present year Rpcnt by him in the 
office was only four. 

GRANT OF COAI,FIEJ.D Ar,i,oWANCES '1'0 POR1'AL OFFICIALS m' THE BURDWAN 
DIVISION. 

187H. ~ r  Amar Nath Dutt : Will the Government be pleased to 
lItate the reasollis for not grauting coalfield allowances to the postal officials 
of the Burdwan Division alS is done ill the Behar Circle 1 

The Honourable Mr. A. C. Chatterjee : The question has not yet 
ht't'Jl !'l'j'!'!'l" (1 tn OoY('rnment. 

INADEQUACY OF STAFF IN TIlE {)FFICE OF TIlE SUPERINTENDENT OF POST 
OFFICES, BURDWAN DIVISION. 

1879. *Mr. Amar Nath Dutt: (a) Will the Government be pleased 
t.o state the reaRons for the paucity of the staff in the office of the 
Superintendent of Post Offices, Burdwan Division, as compared with that 
of t ~ Mymensingh Division Y Is it a fact that the work in the latter 
(lh"ision is not heavier than in that of the former? 

Mr. H. A. Sa.ms : The work in the office of the Superintendent of 
Post Offices, Burdwan Division, is much lighter than that in the office 
of the Superintendent of Post Offices, Mymensingh Division. 

INCREASED REMUNERATION TO BABU SAILESH CHANDRA CHAKRABARTY FOR 
THE PERIOD OF HIB DEPUTATION TO TIlE CENTRAL TELEGRAPH OFFICE, 
CALCUTTA. 

1880. "'Mr. Amar Hath Dutt : Will the Government be pleased to 
state the reasons for withholding increased remuneration for the period 
of Babu Sailesh Chandra ChaJtrabarty's deputation to the Central Tele-
graph Office at Calcutta in the year 1920? ' 

• • 
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The Honourable Mr. A.. O. Oh&tterjee : Government have no informa-
tion ftnd I have no doubt that, if the individual referred to has anT 
grievance he would address the Director -General or the Government in 
the usual manner . ., 
COMPENSATION TO BABU SAlLESH CHANDRA CHAKRABARTY FOB INJURiEs BJII. 

CEIVED BY HIM ON FIELD SERVICE. 

1881. *1IIr. A.mar Nath Dutt : Will the Government be pleased to 
state the reasons for withholding compensation for injuries received on 
field service by Babu Sailesh Chandra Chakrabarty in spite of the certi-

. ficate from the Medical Board that he has a t:;light defect due to the injuries 
received on field r;ervice Y 

The Honourable Mr. A. O. Ohatterjee : Government have no inform-
ation and I have at present no reason to believe that the millal rules 
were departed from in this instance. 

PROVISION OF FREE QUARTERS FOR CERTAIN CLERKS OF THE BURDWAN POSTAL 
DIVISION. 

1882. "Mr. Amar Nath Dutt: (a) Are the Government aware that 
some postal officials in the clerical cadre of the Burdwan Division have to 
attend so early as 4 and 4-30 A.¥. in connection with their official duties 
and that not being provided with free departmental quarters they suffer 
great hardship , 

(b) Do the Government propose to take necessary steps to provide such 
officials with free departmental quarters' 

The Honourable Mr. A.. O. Ohatterjee: (a) and (b). Only one official 
is required to come on duty at 4-30 A.M.-none at 4 A.M. Government are 
not aware that any hardship is caused but an inquiry will be made. 

REVISION OF PAY OF BUITISH MILITARY OFFICERS. 

1883. *Mr. A. <Rangaswami Iyengar: Will the Government be pleatced 
w state: 

(a) whether any scheme for- the revision of the pay of British 
Officers in the Indian Army and British Officel'll (If the British 
Army serving in India has been submitted to the Secretary 
of State j 

(b) if so, when the proposals involved in the said scheme were 
started and whether these proposals or any of them came 
under the scrutiny or notice of the Retrenchment Committee 
in 1923 with .reference to the existing and expected expendi-
ture of the Government in the Military Department and the 
prospective scheme of retrenchment recommended by them ; 

(c) whether the scheme will be placed on the tabltl of the House 
or a statement will be made to the House of its main features 
with particular reference to the financial burdens and results 
thereby involved j 

(d) whether it i8 a fact, as the" London Times" Simla correspond-
ent has 8tated in its i:;sue of the 11th ,Tuly la8t, that 
the scheme " is designed to improve the lot of the married 
officer though it will reduce the pay of the unmarried com-
missioned ranka " ; 
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(e) whether the attention of the Government has been drawn to 
the question put in the House of Commons by Lady Astor 
on the 15th July last and the supplemental questions thereon 
and the reply of the Under Secretary ic r ~ to the effect 
that the decision of the India Office to apply 51 
per cent. reduction to the whole pay of the officers of the 
Indian Army was being reconsidered and that in any case 
the revised rates of pay would date from July 1st; 

(I) whether any provision has been made for the purpose in the 
current year's Budget, and if so, under what head; 

(g) if not, whether any part of this expenditure is votable and 
whether any demand will be moved for a supplemental or 
exceHS grant under any bead thereof to enable the House to 
discllss tlle l:ieheme 1 

Mr. E. Burdon: (0) Yes. 
(b) Consideration of the matter was initiated in November 1923, that 

is, after the Retrenchment Committee had submitted their Report. 
. (c) It is not proposed to lay on the table a copy of the scheme in 
its present form, and Government are not at prel>ent in a position to make 
to the House any more detailed statement on the subject than that which 
I will now give. The existing rates of pay of King's commissioned 
officers of the Army in India were adopted for a period 'of 5 years in 
1919 ; and under the announcement made in Army Instruction (India) 
No. 914 of 1919, which followed a similar announcement made in the 
United Kingdom, these rates of pay were due to be revised in 1924 with 
reference to the cost of living. I invite the attention of the Honourable 
Member in this connection to .the observations in paragraph 3 eI 8Sq on 
pages 281-282 of the Indian Retrenchment Committee's Report. It is 
in compliance with the undertaking which I have mentioned that the 
rates of pay of Army officers have been reviewed. While doing this the 
opportunity has been taken of eonsidering whether it is not desirable to 
introduce in India the differentiation between the pay of single and married 
officers which wall adopted. in the United Kingdom in 1919, and a180 
of considering the possibility of removing certain anomalies which have 
come to light in the experience of the past 5 years. The whole matter 
is still under discusf'lion between the Government of India and the Sec-
retary of State, and no final conclusion has yet been reached. 

(d) It is a feature of the scheme which has so far been framed 
that the married officer should receive lin allowance which would not be 
~i en to the single officer, and that in this way the unmarried officer 
should receive less emoluments than the married officer. 

(e) Government have seen reports of the questions and answers 
in the House of Commons referred to by the Honourable Member. 

(I) While no specific provision was made for the purpose in the 
current year's budget, it is not anticipated that the scheme which haa 
80 far been framed would if accepted involve any excess over the total 
of the Army Estimates for the year. 

(g) The expenditure is not votable, and as already ltated, no 
npplementary grant would be involved but an opportunity for diaCWl-
aion in the Aaaembly would no doubt arise in connection with the reviled 
budget for 1924-25 and the original budget for 1925-26. 

~ • • B 
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OPINIONS 011' THE CENTRAL AND PaOVINCIAL GOVERNMENTS ON THE RECOM-

lIENDATIONS 011' THE LEE COMMISSION. 

1884. eMr. A. Rangaswami Iyengar: Will the Government he pleal1ed 
to state whether they have transmitted the conclusions and opinions of the 
Central and Provincial Governments on all or any of the parts of the recom-
mendations of the Tjee Commission; if so, whether they will communicate 
the same to this IIouse ; if not, whether they intend to do so after this 
House convey .. to them its own Resolutions 011 the said recommendations! 

The Honourable Sir Alexander Muddiman: 'rhe opinions of the 
Local Governments hnve been laid on the table. The provincial conclu-
sions of the Government of India have heen stated in the course of 
debate. 

ADDITIONAL EXPENnTllRE INVOLVED IN THE l{ECOMMENDATIONi:i (W 'filE LEE 

COMMISSION. 

1886. eMr. A. B.a.npawami Iyeug&l": Will the Government he pleased 
to place before the Al:ISembly a .tntement lihowing what parts of the addi-
tional expenditure involycd in 1 he several recommendations of the Lee 
Commission will be borne on the Central Estimates and the several Pro-
vincial Estimates respectively and what parts and amounts of the sajd 
estimates will be votable and what parts will be non-votable or become non-
votable in consequence of the recommendations T 

'!'he Hoii'ourable air Basil Blackett: I would invite the attention bf.' 
the Honourable Member to the reply given' to an un starred question 
on the s m~ Hubject b:,-' DiwllD Bahadur M. Hamachandra Rao. I regret 
that it is not poflsibioe to estimate how much of the COloit will he voiable 
and how much non-votable, 88 the calculation "muld involve looking 'up 
the case of, each officer affected by the recommendationl'4. 1 can say, 
however, that the greater part of the cost will be non-votable as 
oecurriD¥ oa account of officers appointed by the Secretary of State. 

GRANT OF PRIVILEGES IN RE:-lPgCT OF r NDIAN COASTING TRADll! TO FOREIGN 
HHIPS. • 

1886. *Mr. Kumar Sankar Ra.y: Will the Government he pleased to 
state if any shipfl of any foreign eountry have been granted any righLIi 
or privileges in respect of the cOIlHting trade in British India hy Ili. 
Majesty the King Emperor or any of His Imperial predecessors as con-
templated in section 736 of the Bl'!ti"h ::Uerchant Shipping Act, 1894 , 

The Honourable 8ir Oha.rles Innes: So far af; the o ~rnment of 
India Ell'e aware, the ans",!'!' i!o! in the negative. 

INCRE.\HIo.: {H' :-\'I',U,'P ON 'fH" B. ~  B. :';;':(,'fION (\l<' EASTERN BENOAJ, HAlLWAY. 

~8  ~ r  Kumar Bankar Ray: (a) Will the Government he plea qed 
to 'state if 111e numher' of trllil1!o! 011 th!' R. !-;. B. sectioll of Ow 1<J.r B. Ry. 
has increased owing to the extension of hrOlld gauge to Parht'tti]lllr T 

(b) If 80, will thp OOYf'rnment'lw pleasP(l 10' state if thl' train passing 
work o1"that srt'tion h:1H eons(!rpH·ntly h.-en, intirea;'1Nl and the Fltllff hal'! 
tp w( )r~ .. more than ~l t > ~  nsea tfi do !,: ' '. . ; ~ ~ 

(c) If so, will t ~ t l lIm( ll~ be pJeasp'(l h stAt(, if 1 h(' stl1 II l!~  
work] 2 honr); or more ut Ii stretc~  Ii dll'y T  '  ' ,  . 
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(d) If so, will the Government be pleased to state if they are going' 
to post additional staff such as Assistant Station Masters for passing traillA 
on the B. S. B. sectioll T 
IIr. A. A. L. Pa.rsona : Inquiry haR been made and the result will 

be communicated to the Honourable Member in dne course. 

GRANT 010' A GRATUl'l'Y "0 THE WIDOW OF 8HEWD.\YAL PANDEY, LA'rE POINTS-

MAN AT NASRATI'UR ON 'fHE EAs'rERN BENGAl, nAIl,WAY. 

1888. *Mr. Kumar Sankar Ray: (a) Are the Gm'ernment aware that 
the wife of the late Shewdayal Pandey, pointSI!lan of N"IlHratpur station of" 
the E. B. Ry., complained that lwr hushanrl di('(l in BOg'l'a Hospital on the 
17th JalltH1I'y 19:!4, huving" received 110 medical aid from the railway 
doctor Y 

(b) If HO, will the Govcrnmel\t lie pleased to state if they are aware 
that the said pointr-nnan wss first examined by the railway doctor of 
Fulchari, who scnt him to the medical officer, 8:mtahar, for admitting him 
into his hospital and he sent him to the Chief Medical Officer, Calcutta, 
recommending him for long lesye and the medical officer Itt Calcutta 
instead of arranging leave or treatment discharged him T 

(c) If so, will the Government be pleased to state if they are prepared 
to make a sifting inquiry into the matter and punish the perHon at fault 1 

(d) Will the Government be pleased to state if they'are prepared. 
to pay any compensation to the wife of the deceased 7 

(e) If not, why not? '. 

Mr. A. A.. L. Parson. : «(I) No. 
(b) Pointsman Shewdayal Pandcy, who was suffering from Kala 

Azar, waH first seen by the IJailway Suh-ANHiNtant Surgeon of Fulchari 
in whose district he was. The Sub-Assistant Surgeon recognising the 
Rerious nature of the case sent him to the Railway DiRtl'ict Hospital at 
Santahar for treatment uudcr the medical officer but tile pointsmUl 
refused to stay and 8 ~ he could not be returned to duty he was sent to 
tile Railway Chief Medical Officer for examination. He ref\lSed to 
accept furthcr medical aid from the railway. The Chief Medical Officer 
offered to make arrangements for his admission to the Tropical Schopl 
of Medicine but he refused this offer also and stated that he wanted to 
be allowed " to go home and die". He was therrfol.'e invalided out 
of the sf'rvice and !!ranfed the necessary eertificatc. 

(c), (d) and (I'L In view of the rt'ply to (li) there is no need for any 
such in uir~  and the Agent, .h:aRtern Bengal Hailwa:r, will grant the 
widow sueh gratnity HI; may be IIdmissible undel' the rnles. 

CASt<: OF MR, Df:E, OT'ARI) ON THEEAHTERN BENOAL RAIr,WAY, 

~~9  *111'. ':.mar 8ankar Ray: (rt) Ar~ the on~rnm~nt a"\'l'are tlutt 
Guard Dee of E. B. Ry. was dhlcharged from SE'rYi('(' M he WflS declared 
unfit for fllrthel' railway sPl'\'i('e ~  Dr. Bishop, Chief Mpdienl Officer, 
E, B. Hailway ? 

(b) If so, will the Governmpn1 be pleased to state if he was declared 
fit for railway senice by Dr. Nablp. (he Aeting Chief ::\Iedienl Offiecr o~ 

the E. B. Railway, aft()r a few days' " 
(c) 1f so, will tke o er li~~~ he pleased :t? stat(' 'it t ~  cm ili el l~t 

the apPf'al fo1' relURta,tewent pre/p.ITed 1,y G11al'd Df'1' ?  . .. 
, \. I ,,", 1 ,'.' ). J 

(d) If not, why not 1 ; .,'., \ 
• 
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1Ir. A. A. L. PU'IODI : (0) Yea. 
(b) Government have no information. 
(0) and (d). An appeal was received from Mr. Dee II.nd waa sent 

to the Agent for disposal as the matter was one within his eompetence 
to deal with. 

DISCHARGE or CERTAIN MENIAL STAFF OF THE EASTERN BENGAL RAILWAY. 

1890. *Mr. Kumar Sanlmr Ray: . (a) Will the Government be pleased 
to state if the menial staff of the E. B. Railway has to execute any service 
agreement 7 

(b) If not, will the Government be pleased to state if it is a fact 
that the E. B. Railway discharged the following Transhipment Staff of 
Santahar ~ per terms of agreement ? 

(i) Sheik J ahar Ali, Watchman. 
(ii) Rambuksh Paul, Watchman. 
(iii) Ramdas Ahir, Watchman. 
(iv) Ram Samuj, Chamar, Watchman. 
(v) Abdur Rahman, Porter. 

(c) If it is a fact, will the Government be pleased to state what agree· 
ment the discharged staff executed , 

Mr. A. A. L. Parsons: (a), (b) and (c). Government have no in· 
formation and as the matters referred to are within the e<>mpetence of 
the Hailway Administration to deal with they do not propose to make 
any inquiries. 

:Au.EGATIONS or BRIBERY AGAINST THE MENIAL ESTABLISHMENT CLERK 01' 
THE OFFICE OF THE DISTRICT TR.AFFlC SUPERINTENDENT. OF THE EASTERN 
BENGAL RAn.WAY, DACCA. 

1891. *lIr. K1lJIl&l' SanDr Ray: (a) Are the Government aware that 
while Mr. Bim was District Traffic Superintendent of the E. B. Railway at 
Dacca, certain allegations of bribery were made to him against the menial 
establishment clerk , 

(b) If so, will the Government be pleased to state if any inquiry 
waa held and with what result' 

1rIr. A. A. L. Parsons: (a) Government have no information. 
(b) Does not arise. 

GRIEVANCES OF' THE EASTERN BENGAL RAILWAY INDIAN EMPLOYMENTS' 
ASSOClA TION. 

1892. *Mr. Kumar Sankar Ray: Will the Government be pleased to • 
state if the Agent, E. B. Railway, received from the E. B. Railway Indian 
Employees' Association a list of grievances and whether the Agent haa 
JPven a deputation from the said Association an opportunity of disc1l88-
mg these grievances with him' If not, why not 7 

Kr. A. A. L. Panona : Yes, the Agent received a list of grievances 
from the Eaatern en~ l Railway Indian m lo~e~  Association ~ut 
as the recognition previously accorded to the Association had been With· 
drawn, DO reply was sent and no deputation from the Auociation to 
4ileUII them could be receive"'. 
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:Mr. Ohama.n Lall : May I ask the Honourable Member why the r, ... 
cognition was withdrawn f 

Mr. A.. A. L. P&1'IODI : The recognition was withdrawn because, 88, 
far &8 I recollect, the Agent was invited to attend a meeting of the 
Association and was treated with grosR discourtesy by thc people present 
at that meeting. 

Mr. N. M. Joshi: May I know, Sir, what was the act of discourtesy' 
Mr. A. A. L. Parsons: 1 would like to have a notice of t.hat question 

as I do not recall the exaet detailF;, . 

COLONIALS IN THE J NDIAN SERVICES. 

1893. *Mr. Kumar Sankar Ray: Will the Government be pleased to 
state the number and names of o icCl ~ in the different Indian serviees 
under the direct control of the Government of India coming from the various 
British pmisessionR other than the British Isles and India and the posa 
held and salaries drawn by them , 

The Honourable Sir Alexander MuddJman: The information i. 
being collected and will be supplied to the Honourable Member in due 
eourse. 

REPAYMENT 01' 1926-31 LOA.; RAISED IN GREAT BRITAIN. 

1894. *Mr. Kumar Sanka.r Ray: Will the Government be pleased te 
state whether a 1926-31 loan has been raised in the British Isles by the 
Government of India at an interest of 7 per cent. per annum on conditiGft 
that it can be converted to a 3 per cent. loan for double the amoURt 
redeemable only after a long period of time' If so, what is the ter.: 
of such renewed loan' and whether rile Government contemplate payill(ll 
off this loan by raising a fresh loan on better terms , 

The Honourable Sir Basil Blackett : The Honourable Member Ut, 
apparently referring to the 7 per cent. sterling loan raised in April 1921. 
The terms of conversion of that loan into 3 cer ccnt. India Stock were 
published in a press communique, dated thc 2 th April 1921. This latter 
stock is not redeemable until the 5th October 1948 but may be redeemed 
on or after that date upon one year's previous notice having been given 
by the Secretary of State for India in Council. 

The last. part of the queRtion presumably refers to that portion of 
the 7 per cent. loan which has not already been converted into 3 per cent. 
stock. The terms of issue include 811 opinion to redeem at 102 011 any is-
tE:rest date in or aftpr October 1926. The quetitioll whether it will be 
desirable to exercise this option or to wait till October 19:31 when the 
loan is redeemable at par depends upon money market considerations 
which cannot at present be forecasted. 

OFFICERS OF THE .A I'XII,IARY FORVE. 

1895. *Sardar V. N. Mutalik: Will Government be pleased to state 
whether officers serving in the Auxiliary Force are to be considered as 
officers in His Majesty's Army serving OD the effective·. Ilist Y . What 
difference is observed between these pft\'ers and the officers ill. the RCJUlBI' 
Army' ',. 

Mr. I:' Burdon: Neither the term l His MajeRty's Anny , nor t ~ 
t.CI·lll. 'effective list' is e in~  ~n the. Army Act or in ltcgulations. 
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~it er term has any authorised sig-nificance; and as I do not know 
~ t signiticance the Honourable Member attaches to them, I am unable 
to answer the first part of his question. As regards the second part of 
tIle question, an officer of the Auxiliary Force and an officer of the Regular 
Army differ widely in many respects, in the type of commission which 
tliey hold, in the fluthorit.,· which they exercise, in the relllponsibilities 
and duties which they discharge, in thl' remuneration which they receive 
etc., etc., hut it would bc impracticable to describe these differenceS' in 
full within the limits of fin answer to a ql1e.,tion. 1£ the Honourable 
Memher will indicflte cle lrl~  allY particular point which he hns in mind, 
I will endeltYoU!' to g'j\,(, him the infol'lllation hc requircs. 

OI'INlONS OF oc ~  GOVERNMENTS AND PROVINCIAL LEGISLATURES ON THE 
RECOMME:'DATlONS Ot-' 'fIlt: I~  COMMISSION. 

tH!96. -Sardar V. N. Mutalik: (a) Will Government be le~e  t.o place 
011 the tahle copies of the correspolldencl' betwtlen the Central Government 
an,V the Local Governments on the l'cMmmendatiolls of t.he ~ee Commis-
!\iQIl, including the views of the Provincial Governments Oil the recom-
mendations ? 

(b) Will Go\'el'lllllellt be lc sel~ to state whether allY instructions 
~  been illllued by the Government to Provincial Governmentll for obtain-

ing the views of the ProvineialLegislatuJ'es on the recommendations of 
the Lee Commission !' 

(c) Will Government be pleased to place on t.he table the opinions 
of the Provincial e~isl tures  if any of them have expressed any opinion' 
And will Government be pleased to lltato whether all the Provincial Govern-
menti; offered any opportunity to the IJI~ il l ture ! to exprCilS their views t 

'fIlE 0 'DWYER-NAIR LIBEl, SUIT. 

1897. '>8a.rdar V. N. Mutalik ; Will Governmcnt be I)le sl~  t.o 
Itate ; 

(1) whether it is a fact. thal t.his Government iUJoItl'ucted Sir 
Sallkaran Nair to write the book, " Gandhi allll Anarchy" 
and whether on~rnment had lIeen the manuscript before its 
JlU blicat.ion ? 

(:!) whether Governmtmt havc spent any alnoullt for its publication 1 
(:3) whether Sir Mielllwi 0 'Dwyer consulted the Government or 

the Secretary of Stutebefol'c filing the suit against Sir 
Hankaran Nair ? 

(4) whether there W8!o! any eorreHp()ndence between thi!! Govern-
ment or the Secretary of State, on the one hand, and Sir 
Michael O'Dwyer or Sir Sankaran Nair on the other hand, 
with regard to the libel suit between the knights and if so, 
will Government be pleased to place the correspondence on 
the table' ' 

(5) whether any expenditure was incurred by this Government or 
the Secretary of State in connection with the suit, and, if 
any, for what party' 

fte BoDOU1'&b1e Sir Aleunder lIluddiman : QuestionH ;'Ij os. 1896 and 
1897 )lfive already btaen answered.* 

t For answer to thil qUllstiOD-:4ee below questioD No. 18117. * Vide pap 3022 and Appendix J.. to ltlgWatiTe Allt'mbly Debatel, Vol. IV. 
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AMALGAMATION OF THE ORIYA-SPEAltING TRACTS. 

1898. -Mr. Bhubanananda. Daa: (a) With reference to the reply of 
the Honourable Sir Malcolm Hailey to my starred question No. 137 of 5th 
February laRt, will GOY·.:rnment be plcased to statc whcn they intend to 
despatch these two Commissioners to the Oaujam District to hold theil' 
inquiry into the amalgamation of the Ol'iya,-speaking truets ? 

(b) III "iew of the possibility that the Commissiollers may not have 8 
knowledge of Oriya, do Government pruposc to alik the Bihar and Oriasa 
G(lvcl'nment to depute an Oriya-knowing' Offi,fCI' to act us 8ecrctary to this 
CommissiolJ ? 

The Honourable Sir Alexander Muddiman : (a) 'flle Officers will 
l-", deputed to make the inquiry during the ensuing cold weatiler. 

(11) One of the officers selected will be an officer who haR worked 
in the Oriya-8peaking tracts of the Madras Presidency and it will be 
unnecessary to appoint an Oriya-knowing officer from Bihar and Orissa 
AS Secretary. 

TERRI'l'ORIAL REDISTRIDUTION OF PROVINCES ON A LINGlTISTIC BASIS. . 

1899. *Mr. Bhuban&nanda Daa: (a) Will Government be pleased 
to state if the Reforms Inquiry Committee have gone into the question of 
territorial redistribution of provinccs on a linguistic basis ? 

(b) If the reply be in the negative, do Government propose to request 
the Committee to investigate the bame T 

Tl1eHonouri.ble Sir Alexander Muddiman : (a) Government have. 
no information on the su~ ect  

(b) A copy of the Honourable Member's question and my reply will 
be forwarded to the Committee for information. 

ApPOIN'UIENT OF ORIYAS AS .JUDGES OF THE HIGn COURT AND EXECUTIVE 
COUNCILLORS IN THE PROVINCE Of BIHAR AND ORl!:l8A. . 

1900. *Mr. Bhubananande. Das : Is it not a fact that in· the Province 
of Bihar and Orissa since itli separation, no Oriya has been made a Judge 
of the High Court, or a.n Executive CO'Ulcillol' T 

The Honourable Sir A. P. Muddiman : 1 helievp that the fachl are 
ali stated. 

Mr. Bhubanananda DaB : May I know if Government are aware 
of the fact that the Go\'crnIll{'ut of Bihar and Orissa, being situated 
8s they are in Patna, take \"Cl'y little interest in the welfare of the 
people of Orissa, the Oriya people being in a minority in that provinee , 

The Honourable Sir Alexander Muddiman: No, Sir, I am not 
aware of that fact. 

'TRANSFER OF THE CONTROL OF CURRENCY TO THE IMPERIAL BANK OF INmA. 

HlOI. *lIIr. Bhubanananda Du: (a) What steps are Government 
taking to transfer the control of Currency to the Imperial Bank of India , 

(b) Do 'Government contemplate clos~ control ?n the management 
of the Imperial Bank as a State Bank so that there ",tll be no undue pro-. t 

llteerina T . 
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The Honourable Sir Bui1 Blackett: (a) The Govern.ment regard 
this suggestion as premature for the moment. . 

(b) The Government have no reason for regardling as insufficient 
the amount of control allowed under the Imperial Bank of India Act, 
1920. 

INTRODUCTION OF RACE SPECIAl,S ON TUE G. I. P. RAILWAY. 

1902. -Mr. Bhubanananda Du: (a) Is it a faet that the G. I. P. 
Railway is running a. third cl~ race special et~eell Bombay and Poona 
at a reduced fare whIch also mcludes the admIssIon charges to the Poona 
raCe course , 

(b) Was the Railway Board consulted by this Railway before it in-
troduced these third class racc specials , 

(c) Were the Government 'Of India consulted by the Railway Board 
before it sanctioned such raee specials , 

(d) Are the race specials at concession rates meant to be a source 
of income to Railways' 

Mr., A. A. L. Parsons: (a) Yes. 
(b) NO. 

(c) These specials were not sanctioned by the Railway Board, nor 
was such sanction neeessary. 

(d) Yes. 
Mr. N. M. Joshi: May I ask if Government will inquire whether 

tile Central Advisory Committee we-re conllulted before introducing 
the running of these race specials , 

Mr. A. A. L. Panonl ; No, it was not consulted . 
• r. N. 111. Joshi: May I ask Government to consult the local 

Advisory Committee as to whether third clsss passengers were very 
anxious to have these third class race specials run for themselves' 

Mr. A. A. L, Parsons : My previous reply related to the Central 
Advisory Cotmcil, as it was this the Honourable Member mentioned., 
I am not prepared to lmggest to the Agent that he should consult the 
local Advisory Committee, as he is able to discover for himself whether 
these specials are required or not. 

IIr. N. II, Joshi:, Will Government inquire and find out whether 
these specials trains pay their way ? 

IIr. A. A. L. Parsons: I see no reason to make any such inquiry, 
8S if they do not pay their way the Agent will certainly withdraw them. 

Mr. N, M. Joshi: May I ask why the Railway Board exists here 
at all 1 " 

Mr. A. A. L. Parsons: Partially perhaps to answer the Honour-
able ;Member's questions. 

INTRODUCTION OF WEEK-END AND ~ CONCESSIONS ON RAILWA lS. 

~~~~  "'Mr. ,Bhu,baJU!tDanda Du: (a) .Will Government be pleased 
to Inform the· ~ whether week-end aup other cO.Qcessions prevaleat 

-be'fore"the war are now being introduced on all the railways' .. . l' . . ~ 
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(b) Which· of the railwqs have now introQnced suell cone88Rion 
rates , 

(c) Do the Railway Board propose to instruct other railways to 
expedite the introduction of such concessions f 

1Ir. A. A. L. Parsons: (a) and (b). Certain conce!l8ions have been 
or are now being introduced on the Assam Bengal, Bengal Nagpur, 
Bombay, Baroda and Central India, Burma, Eastern Bengal, East Indian, 
Great Indian Peninsula, H. E. H. the Nizam's Guaranteed State, ,Jodhpur-
Bikaner, Madras and Southern Mahratta, North-Western and Oudh and 
Rohilkhand Railways. 

(c) This is a matter within the competence of Railway Administra-
tions, and is receiving their consideration, as is shown by the reply to 
(a) and (b). • 

GRANT OF CONCESSION FARES ON RAILWAYS TO STUDENTS OrNA'l'IONAI. 
SCHOOLS AND tJOLLEGJDB. 

1904. -Mr. Bhubanananda Daa : (a) Is it a fact that student. 
of National sohools Bnd colleges are not allowed to enjoy the benefit of 
travel at concession rates , 

(b) Is it a fact that the conference of Railway Agents and man.aa.em 
have decided not to allow boys of National achools and colleges such 
concessions , 

(c) Were Government a party t4.l tbis action , 
(d) Are GovermDent aware that there are numerous: inatitaUons 

in India known as National schools where education is imparted to Indiallt 
children and youths , 

(e) Will Government state their reasons why such I!Ichola1'8 may n9t 
enjoy travel on Indian railways at concession fares' ~ 

Mr. A. A. L. PaSODl: (0) Concessions are a:llowed by railways 
to children attending primary and secondary schools (teaching up to 
the primary middle high school or entrance standards) recognised by the 
Educational Department and to students of colleges affiliated to a 
recognised university. 

(b) Not so far as Government are aware. 
(c) Does not :lnIse. 
(d) Yes. 
(-e) So far as Government are aware, they have not been approach-

ed by those responsible for the establishment of national schools. in 
opposition to schools recognised by the Education Department for the 
grant of the concessions referred to. 

Mr. Chaman Lall : Do I understand t hat such concessions will be-
granted if applications are made by National Rchools ? 

Mr. A. A. L. Parsons: We have not considered the quefition. 
, ' .. DiwanBa.hadur l ~ Bangachariat: Will Government consider the 

advisability of advising the railway authorities- to grant conceRSions to 
all students of National schools, whether recognised or not' 

" ; ~  A.' A.. L. Par80nI : We Wilt" certainly consider the matter if 
asked too do so by thoRI' responsible for the National ~e ()ols  • • L210LA Be 
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Diwan Bahadur T. Rangach&riar: When the authorities granteci 
conces..'lions to recognised schools, was it at their request that these con-, 
cessions were granted , 

Mr. A. A. L. Parsons: I cannot say. 
Mr. Bhubanananda Das : Are Government aware of the fact that 

the B. B. and C. I. Railway refused these concessions to studenhj (If 
National schools and it was on the ground that the rules, IU, sancti(j)Je<1 
by the Railway Board, do not permit of such sanction 1 

Mr. A. A. L. Parsons: I am n~t aware of it. It may he true. 
Mr. Bhubanananda Das : 1 will send thp Honourable Member u 

copy of t he whole correspondence. 

REI.TEl<' OF DU:i'fRESR CAUE!F.D TlY TlJ\<} Ii'LOODS IN Hot;TH INDIA. 

1900. "'Mr. Bhubanananda Das : What steps have the Government of 
India taken 80 far to relieve the distress of the people of South India 
from the appalling causes of Hoods Y 

Mr. I. W. Bhore : The measures necessary to relieve distress are 
primarily the concern of the I~oc l Government. The Government of 
India have received a request for assistance from the Government of 
Madras and it is under consideration. 

FLOODS IN SO,-:TH INDIA. 

1906 .• Mr. Bhubanananda ·Dat : Do Government propose to give 
this House an opportunity to dillcuss the causes of the disastrous floods of 
South India and other recurring floods f 

Mr. J. W. Bhore : I regret that no special facilities for a discu!\sion 
can be given. The Resolutions on the subject m·uat, I fear, take their 
chance in the ballot. 

Sir Purshotamdu Thakurdas: Can the Honourable Member tell 
the .House the nature of the request from the Madras Government re-
garding help in thi" matter? 

Mr. J. W. Bhore : To the best of my recollection it was a request 
for a loan. 

Mr . .4.. Rangaswami Iyengar: Will Government tell us of the 
measures they propose to take in this matter , 

Mr. J. W. Bhore : 'l'here are other questions later on which I pro-
pose to answer and I hope to be in a position to give the Honourable 
'Member some more information on the point. 

ABOLITION OF Tou .. ON THE B. N. W. RAILWAY BRIDGE BETWEEN HAJIPOU 
AND SONEPUR. 

1907. eMr. Gaya Prasad Singh: With reference to my starred ques-
tion No. 1116 of the 30th May 1924, regarding the toll (If one anna per 
trip on the B. N. W. Railway bridge over the Gunduk between Hajipore and 
Sonepar, will the Government be pleased to give information on the follow-
ing points: , . 

(a) .Is t ~re any other railway bridge in India on whioh a toll of 
. one anna or more per trip is levied ; and if 80, what is it , 

• 
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(b) What is the total cost of the constttlction of thc bridge and of 
the foot·patp. ; and in what years were. they respectively 
opened for traffic T . 

(c) What is the total amount recovE'red by the settlement of the 
toll since it was levied f 

(d) Is it a fact that the B. N. W. Railway Company iii trying to 
make another settlement of the tolls for three years on the 
1st October next, after the expiry of the exi-;ting lease in 
December 1924 '/ 

(c) When do the Government expect to make an announcement 
regarding the proposnl to make the bridge fl'(,c ? 

Mr. A. A. L. Parsons: (0) No. 
(b) The originu J cost of the cOlll'iirnction of the bridge over the 

Gundak river inclndin!l' the footwEl? wa" R:-;. 13,84,8Ha. The eRti.mated 
cost of the footway is R:s. 2,lO}JOO. '1'h«:' bridge with the footway was 
opened for traffic in lRH7. 

(d .'rhe eHtimatf'd g-1'0F;1'I I'N:('ipts from 1891 to 1924 (both; years 
inclusive) Ilre Rs. 3,Hl,667·8·0. The receipts prior to 1891 are not kno'm. 

(d) The Company have the matter under consioeration pending the 
settlement of the question of the abolition of tolls on this bridge. 

(e) AFI Fltated Ilgaim;t (d) the quelltion is still under con!liderution. 
BRIDGE OVER THE A~ 8 A'l' BEN ARES. 

1908. -Mr. Oa1a Prasad Singh: Is it a fact that the railway bridge 
O\'cr the Ganges at Benares has been made free ; and if so, since when , 
Who bears the charges of repair of the footpath on the Benares bridge ; 
nnd what is the annual cost of repairs on the average .f 

r~ A. A. L. Parsons: Yes, since 1907. The COlSt of repairing t t~ 
footpath is borne by the Oudh and Rohilkhand Railway, the annual 
average for the whole roadway including the footpath being Rs. 1,783. 

CONR'l'RtlCTlON OF RAILWAY FROM ItmHlKESIl TO I~A A  JHUI,A. 

1909. - Mr. Oa1a Prasad Singh: (a) Will the o ~l nment be pleased 
to state when the work of constructing a Railway line from Rishikesh 
Road (0. and R. Railway) to Rishikesh is to be taken in hand; and ill 
,.,hat time is it expected to be completed' 

(b) Are Government Ilware that Lakshma.ll Jhula on the Ganges is 
only 3 miles from Rishikesh, and that it is a place of rcligiom importance 
on the pilgrim route to Dadri Nath 1 

(c) Do the Government propose to consider the question of ex· 
tending the construction of the railwlty line from Rishikesh to Lakshman 
Jhula. , 

Mr. A. A. L. P&I'IODS : (a) The Secretary of State has sanctioned 
the Rikhikesh Road·Rikhikesh Railway project and the !ianction has been 
notified in the Gazette of India, dated the 2nd August 1924. It is hoped 
the work will be taken in hand shortly. The line will take 2i to 3 years 
to construct. 

(b) The reply is in the affirmative. 
(c) A proposal was considered to oon!itruet a liut: from Rikhikesh to 

Karanprayag via Lakshman Jhula but was found unremunera· 
tive. . • • 



LBGI8UT!VS· A88JU&»LT. 

A 8A ~ BY SOLDDIIB8 ON },fR, SIDBT. AT K.!BAcHI, 

1910, ·Mr, Gay. Prasad IiDgh: (a.) With l'eference to my starred 
question No. 1282 of the 5th June 1924, regarding the assault on 
Ml'. Sidhva at Karachi by a few soldiers, will the Government be pleased 
to give information on the following points : 

(i) Whether the prosecution of the accused was sanctioned by H. 
E. the Commander-in-Chief T 

(ii) Whether a number of witnesses, including four soldiers, gave 
testimony against the uccused T 

(iii) Whether the accused confessed his guilt' 
(it!) What were the grounds on which the accused was acquitted 

in the court-martial trial , 
(b) Will thc Government be pleased to lay copy of the Court '8 judg-

ment on the table 1 
(c) Will .the Government kindly state if any DepartIflental action is 

contemplated against the accused 7 And if not, why not , 
111'. E. Burdon: (a) (i) The Court Martial was assembled under the 

orders of the Air OtHcer Commanding, Royal Air Force in India. 'i'he 
orders of His Excellency the Commander-in-Chief were not requirecL 

(u) No. Of the seven witneHSes examined by the prosecution, only 
one implicated the accused. 

(ui) No. 
(it!) The Government of India do not know. A Court Martial onlv 

recolids a finding and does not write n jUdgment. • 
(b) As already stated, a Court Martial does not record a judgment. 
(c) Since the accused ainnan was acquitted of the offence with which 

he W88 charged, no departmental action can be taken against him. 

AMENDMENT OF RULES RELATING TO SUPPLEMENTARY GRANTS. 

l~  -Mr. Gaya Pruad liDgh : (a) Will the Government be pleased 
to state the reasons which led them to obtain sanction of the Secretary of 
8tJate for India in Council to amend. Rule 50 of the Legislative Assembly 
Rules in respect of supplementary demands' 

(b) Are Government prepared to lay on the table the whole correspond-
ence on the subject, which may have passed between the Government and 
the Secretary of State in Council T 

(e) Were BDY Law Officen; of the Crown, either in Indi:-, or in England, 
consulted, before the Rule was amended' And if so, will the Oovernm,8Di 
lay their opinion on the table 1 

The Honourable Sir Alexander Muddiman : I have already answered 
that. ., 

ADMISSION OF INDlANS INTO VARIOUS BRANCHES OJ\ THE INOUN ARMY. 

1912. *Mr. Gay. Prasad Singh: (a) Is it a fact that in th., Army 
Indians arc not admitted into the Tank Corps and Armoured 'Car Com-
panies, or as gunners in the Royal Hotse Artillery, or Field .Artillery, 
or in' the Medium Artillery, or in the Air ,J.'Orce , 



QUI'B'JItm8 AND AlfBWBRS. 

(b) . Is it a' fact that in the Ancillary Services, such u Supply and 
Transport, Medical, Veterinary, Ordnance and Clothing, Remounts, 
·llilita!y.Training and Educational, Indians are not eligible for any King's 
CommIssIons T 

(c) If the answer to the above be in the affirmative, will the Govern-
ment be pleased to state the reasons of exclusion; and also lavon the table 
the Rules, if any, on the subject , . 

Mr. E. Burdon: (a) Indians are not admitted to the Tank Corps, 
Armoured Car CompanieR or to the Air Force, except as followers and 
artificers, etc., nor lire they employed as gunners in the Royal Horse 
Artillery, the Royal Field Artill ~r  or in the l\Iedium Artillery. 

(b) No. I invite the attention of the IIonollrahle H('mber to item 2 
(If the :>tatement laid on t t~ tahle on the 2lJd .July 1!J23 in reply to Sir 
Sivaswamy ~i er 8 question No. 55. 

(c) The nttelltion of the H onlJnrahk Memher iR invited to the 
statements which I huyc IIlrcndy Inndf' in the A ~em l  on this subject, 
one on the 4th July 1923, in reply to a Resolution moved by Sir Sivaswamy 
Aiyer, a.nd the other on the 14th MaTch last in connection with a motion 
moved by Diwan Bahlldur Hama.chandra Rao durin.g the budget disc\Ui-
sionR. He will find in thcse a full answer to his question. There are 
no rules on the subject. 

Mr. Ohaman Lall : May I ask the Honourable Member whether 
he is aware that there is 11 Statute of 1833 which lays down that there 
should be no distinction between Indians and others in the matter o! 
employment in the British Empire ? 

Mr. E. Burdon: I am aware of the existence of the Statute. 
Mr. Ohaman Lall : Are you carrying out the directions of that 

Statute' 
Mr. 1:. Burdon: I should like to have notice of that question. 

STATE PRIRONERS IN BENGAL. 

1913. -Mr. Ga18 Prasad 8ingh: (a) With reference t() my starred 
question No. 762 of the 13th March 1924, regarding the State Prisoners 
In Bengal, has the attention of the Government been drawn to the follow-
Ing remarks of H. E. the Governor of Bengal, in course of his address at 
Chinsurah on the 30th June 1924: 

., The evidence on which our cone.1uaion ie based has been carefully examinf'd by 
myselt in the first instance, by two eenior Judges in tho Becond place, and finally by 
the Viceroy pel'llonally." 

(b) Are Government aware that in the speech of H. E. the Viceroy 
(Ill the occasion of opening the Indian Legislature on the 31st January 
1924 there is no mention of the fact that the evidence against the State 
ris~ners was at all examined"'by H. E. the Governor of Bengal, as will be 

Been from the following passage : . 
•• After the arreate in Bengal were made as you are aware, all the doeument. 

and ,erid_ea, relatiDg to each iDdiridual, have becm placed before two Judge •. " 
(e) Will the Government kindly state if the conolu.ioD8 of the three 

leta of authorities referred to above, have 80 esaetly eoincit1ed that not • 
tlDgle State priloDer haa been found to be Umoeent, and I"t'Ileaaed , 

• • 



(d) If there have been any 'Variations in the cOnclUHions, will the 
Government be pleased to state the same t 

(e) How many State prisonerA are there now in Bengal, and have 
anyone beeb. released? If so, how many Y 

The Honourable Sir Alexander Muddiman: (a) and (b). The 
answer is in the affirmative. 

(d and (d). On the report of the Judges in Olle case, Aupported 
by the recommendation of the .Government of Bengal, the Government 
of India ordt'red the release of the prisoner. 

(e) 'l'wenty·scyen. 

OPENING OF THE RAILWAY FROM !TARSI TO NAGPUR. 

1914. • Dr. H. S. Gour : (a) Will the Government be pleased to 
state when the laying of rails on the Jtarsi.Nagpur Railway was eOlll· 
pleted y. 

(b) Are they aware of the statem{"Tlt made at the shareholdertl' meeting 
of the G. I. P. Railway in London HOme months back that the Chairman 
of the Board of Directors hoped to see the line opened to traftie any day , 

(c) If so, why has not the line been opened to traffic yet' 
(do) Will the Government be pleaseti to Mtate when the new station at 

Nagpur is likely to be opened T 
lIIr. A. A. L. Parsona: (a) The laying of rails w.ali completed UE. 

20th June 192·t 
(b) Yes. 
(Co) The line will be opened to traffic after it has been inspected and 

pASsed by the Senior Government Inspector. The inspection was to 
commence from the 2nd September 1924. 

(d) It is not possible aF; yet to fix a date when the new station will 
he opened to traffic as thl'! work is still in hand. 

SELECTION GRADE POSTS IN TIlE CLERICAL LINE OF THE BIHAR AND ORISSA 
POSTAL CIRCLE. 

1915. *Xhan Bahadur Sarfaraz Busaain][han : Will the Govcl'nment 
be plealiled to Rtate : 

(a) the number of posbl of selection grade in the clerical line of the 
Post Offiee of Rs. 145 to 170 e~i  bIg iu t.heJ'r""it.(.'c of Bihar 
and Orissa T 

(71:- if the number 'of flilwh Jlowt .. il'l 11!!'!'1 ,:11 Bih'II' 1'111<1 l i~~  than in 
other pro\'inces '! 

Mr. H. A. Sams: ((I) TkeJ'c are :16 appointment8 in the I(~~eCltion 
erad'e of Rs. }4.;;-170 in the Bihar and Otis!'!a Postal Circle. 

(b) The n Ilmlwr of ~ I(  h a p)Jointmcnts is smaller in the Bihar and 
OriAsa ('ire]" t lI:m in ollJ,'r Cird(·s except 8ind and BltluchiHian, 

Khan u~ ~ r r  Hussain Khan: May J kno,v why it is T 
, . Mr: Hi A. Sa.ms ': t!c n~c t ~~re are cr ~ ~o int~ ent ~ in l3ib.ar an,d 
r s~ ;unportant enou~  to he lUacle se~ctJon ~r c oml ncnls  . ' 

.• , • '·1 



QUJlliTIONS A.lI'D ANSWERS. t . 

INDIAN CIVIL SERVWE CANDIDATES. 

1916. -Mr. D. V. Belvi: Will Goyernmcnt be pleased to state: 
(a) the total number oIf candidates selected for the Indian Civil 

Service in each of the last 30 years ; 
(b) the total number of Indians selected in each of the last 30 

years; 
(c) the age limit for admission to the competitive examination 

for the Indian Civil Service in each quinquennium of the 
last 30 years ; 

(d) the age limit in the years 1924 and 1925 T 
The Honourable Sir Alexander Muddiman : I lay on the table a 

statement giving the information required. 

8f4terMnt /thawing the total number 0/ candidate.! aIm eM. number of Indians .!elected Jor 1M 
Indian OitJilSertJtu in t.tJCh o/IM. ltut Uai,.", ,.1'11. 

I Total numher Nmobers Total number NumbE'r 
Yeal'. of selecterl of YCl1r, of /!elected of I oandidates. IndianR. candidates. IndillDiI. 

--- ----_._-_ .. -
1894 · . I 60 6 1909 52 1 
1895 
1896 
1897 
1898 
1899 
1900 
1901 
1902 
1903 
l~ 
1905 
1 
1 
1 

906 
907 
90/1 

· . 
· . .. 
· . .. 
" .. 
· . 
· . ; 
· . i 

I •. I 

" 
I · . I · . 
i 

66 1 
58 3 
62 :I 
64 7 
53 3 
152 2 
43 2 
55 3 
51 3 
52 3 
48 4 
60 3 
57 4, 
50 3 

'. 1910 . ; 60 1 
1911 1'l3 3 
UH2 " 7 
1913 44 2 
1914 5.1 7 
1915 14 3 
1916 I fl r. 
11m • 4 
1918 Il 9 
1919 1.1 39 
1\120 50 6 
1921 50 26 
1922 I 33 24 
HI23 36 15 , 

Sl4tement 8howing the age U",,u8 Jor entry into the Indian Civil Service duriltg 1M la" 
thirty 1/SM8. 

1894 to 1905 
1906 to 1921 
] ~22 t,o 1923 

1924 •• 
1925 .. 

--------~ -- ---

above 21 and below 23 yean!. 
above 22 and below 24 ye.ra. 
above 21 and below 24 yearll. (e). 
above 21 and below 24 ye&l'II. (r.). 
allOY!, 21 and below 23 years. (d). 

(e) The limits of 21-23 applied to the Indil1n examination, the flrst of whioh was held 
"in 1022, out 24 was retained t<"mporarily as the hip:her limit. for the Lo"don 

'examination fOI' !lpoct:ft'l I'f'ltIlOnB. 
(d) This is subject t.o any orders that may be passed on para. 104 (4) of the Lee 

Commission'8 report, in 80 far as thl' Lonfton examination is concerned. :For 
the Indian examination it hlQl been l~ci c  that thes('! limits will apply in 
:925. 



[IISTH SEPT. 1924. 

TRANSFER OF OP'P'ICEJtS TO THE KtJLAcm TAHSIL. 

t1917. *lthan Babadur Makhdum 81ed :&&j&1l Ba.kah Shah : Will the 
Government be pleased to state how many omeers were transferred to 
Kulachi tahsil within the past ten years; and what was their charactElr 
roll before their transfer ? 

TRANSFER OF MOJIAMAD AKRAM KHAN, NAIB TAHSIl.DAR, FROM TERI TAHSIL 
TO KULAClU. 

t 1918. *Khan Ba.hadur Makhdum 8yed Rajan Baksh Shah : Will the 
Government kindly give reasons why Mohamad Akram Khan, Naib 
Tahsildar, was transferred from Teri tahsil to Kulachi' Was thIS 
transfer not due to the quarrel which took place between him a.nd his 
superiors' 

SUPPLY OF FOOD TO OFFICIALS ON TOUR, ETC. 

t1919. *Khan Bab&dur Makhdum Iyed Rajan Bakah Shah: (a) Will 
the Government be pleased to state whether it is a fact that Sir John 
Kaffey held a conference in which all Deputy Commi!lsioners, Superin-
tendents of Police and a few influential Indian gentlemen were inviter.!. 
and various topiclI were discusRed there Y 

(b) Is it a fact that after long deliberation with the officials invit.ed 
therein, he issued orders that no officials in future should take food from 
the zamindars and the officials on tour should pay for all articles pur-
.chased from their own pockets T 

(c) Is it a fact that Sir John Ma.1ley did issue aD. O. to all Deputy 
Commissioners that in future no eases should be referred to Jirgn 
except eases of dacoities and murders , 

(d) Will the Government be pleased to state whether any practical 
effect has been given to these instructions; or have they heen treated as 
dead letters T 
ApPOINTMENT OF IRRIGATION COMMITTEE IN EACH TAHSIL OF THE N. W. }<'. 

PROVINCE, ETO. 

t1920. *Khan Bahadur Makhdum Syed R&jan B&kah I)la,h : Is .it Ii 
fact that Sir John Maffey before he left held an open darbar in whieh 
local important matters were discussed ; specially the questionN of appoint-
ing irrigation committees in each tahsil and issuing parcha to the Zamindars 
at the time of girdawar': were approved Y Have these orders been given 
.effect to, if not, why Y 

COMPLAINT OF SARDAR MOHAMMAD ATAL KnAN OF GANDAPUR AGAINST A 
PA'fWARI. 

t1921. *Khan Bahadur Makhdum Syed Raj&n Baksh Shah : Will the 
'Government be pleased to state whether it is a faet that Sardar Moham-
mad' Atal Khan of Gandapur filed a complaint against a patwari for not 
Fring him parcka girclawari t What was the nature of complainta, 
the answer of the patwari, and the ramarks of the revenue officers 
against Abdul Hamid Khan Mukhtiar-i-Am of Mohd. Atal Khan, and 
'What wu the result of the case t 



QUl!:8'ItONS AND ANSWERS. 3397 

DECREASE OF REVENUE IN THE KULACHI, TONK AND DERA ISlIAIL KH.t\N 
TAHSILS. 

! t1922. *Khan Bahadur l'tIakhdum Syed Rajan Ba.bh Shah : Will the 
Government be plea:.;ed to lay on the table a comparative statement 
of the annual income from revenue of Kulachi,Tonk and Dera Ismail 
Khan tahsils for the last ten years giving reasons for the decrease in 
the revenue and stating whether the Government have taken' any 
measures to improve the condition 1 • 

'I'AXA'l'WN OF THE GANDAPURI LANDS. 

t 1923. *Khan Bahadur Makhdum Syed ~ Baksh Shah: Will the 
Government be pleased to state why the Gandapuri lands have been 
taxed higher than the D(,1'a Ismail Khan tahsil lands, by the last settle-
ment, when they are irrigated by the, same canal' 

IRRIGATION OF IJM<DS IN TIlE GANDAPUJU T'RACT AND THE DERA ISMAIL KHAN 
• TAHSIL. 

t1924. *Khan Bahadur Kakhdum Syed Rajan Baksh Shah : Will the 
Government be pleased to state how many villages-and with what area 
of the Gundapuri tract llnd Dera Ismail Khan tahsil are entitled to Ull 
irripated by the Luni and Goomal canals and out of such area how many 
acres of each "iUnge were actually irrigated by these cana1B yearly in 
the Gandapuri tract lind Dera Ismail Khan, respectively T 

COMPLAIN'!' QI<' AUlH'LI,A KHAN UEOARDINO TIlE ERECTION OF AN 1I,t.EL'ArJ 
DAM IN THE GOOMAIJ CANAL. 

IH25. ~ n Bahadur Makhdum 8yed Rajan Baksh Shah -: Will tlw 
Government be pleHsed to Htate what was and .what became of the 
application, sent under registered cover on 18th August 1923, by one 
Abdulla Khan, Hon of Faujilar Khan r ~l Gandapur of Kulachi, 

,complaining again:;t the erection of au illegal dam in the 600mal canal 
for Barani traet in 1'.luhab1t village; whilo the rod KoOhi tract WilS 
irrigate(1? What 'HtepH were t:1ken hy the irrigation department to) 

remedy ihe evil which wn~  a f,onree of loss in revenue to the Govern-
ment and to the land owners of those tracts which have the right to 
be irrigated by the Ooo111al canal 1 What was the report of ~  'J'. 
irrigation in this case amI what actron did the Revenue Assistant take 

_ on the report of the Naib Tahsildnr irrigation T 
The Honourable Sir Alexander ltIuddiman : Inquiry is being made 

from the Local Administration snd the information will be I;upplied to the 
Honourable l\1eIl)uer in <111e C lll ~(  . 

AI,LEGED IRREGtJI,ARITIES OF' THE POLICE IN A CASE IN MUHAliAT VILLAGE. 

1926. *Khan Bahadur Makhdum Syed Rajan Bak;lh Shah: Is it a 
fact that during investigation by Malik Muzaffar Khan, D. S. Police, 
in a case in' Muhabat vlllage some irregularities of a very serious nAture 
were reported by the D. S. P.' What is the report of the Deputy Super-
intendent, Police, and whRt action, if !lIly, has been taken' ----.. ------ _ .. --_. -- --------- --_._-----t ~  ~ I e~ -t~  t-~il qU6ltion-&ee below question No, 1925. 

L210LA o 
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LEGISlATIVE ASSEMBLY. [15TH SEPT. 1924. 

The Honourable Sir Alexander Muddiman : An inquiry' has been 
made from'the Chief Commissioner, North-West Frontier Province, and a 
reply will be sent to the Honourable Member at a later date. 

RECOMMENDATIONS OF THE FRONTIER INQUIRY COMMITTEE. 

t1927. -Khan Bahadur Makhdum Syed Rajan Bakah Shah: Will the 
ern~ent be pleased to state whether any immediate practical eft'ect 

has heen given to any recommendations of the minority or majority report 
by the Ii'rontier Inquiry Committee, whicheyer the Government think 
workable in the N. W. F. Province T 

~ I  WITHOUT: LICENSES OF FIRE-ARMS BY BORDER VILI.AGERS. 

t 1928. -Xhan Bahadur Makhdum Syed Rajan Baksh Shah: Is it a 
fact that in spite of the majority report of the Frontier Inquiry Com-
mittee that villages close to the border should be entitled to keep rifles 
without licenses, stilI they have to apply. for licenses T 

CONDEMNATION HY THE FRONTIER INQUffiY COMMITTEE OF POLITICAL 
\ " LOCK-UP. 

t192J. -Khan Bahadur Makhdum Byed Rajan Bakah Bhah : Is it a 
fact that tile majority report of the }i'rontier Inquiry CO'mmittee has 'Con-
demned the institution of the political lock-up ; but Htill people are Hent 
to and kept in political lock-up' If so, do the Government contemplatc 
to put an end to such a system T 

KE'l'(,JI DACOrry CAHE. 

t193). -Khan Bahadur Makhdum Byed Rajan Baksh 8hah : III it Ii 
fact that in case of the Ketch (N. W. F. Province) dacoity case the sus· 
pected culprits were let off 011 bail but the frien(ls of those culprits wcre 
SE.'nt to the political lock-up on the plea that if their friends are not. !lent 
to the political lock-up the crime can not be proved ; and that their 
friends were not let oft' on bail until the 8CClIS('d werC! let off, after a full 
month f 

THE KUANOO KHEI, DACOITY CASE. 

t1931. -Khan Bahadur Makhdum 8yed Bajan Baksh 8hah : Will the 
Government. be pleased to state what are the remarks of the trying Magis-
trate in the Khanoo Khel (N. W. F. Province) <Iaeoity case, and at what 
stage of the case the file concerning it was taken from him and why T 
EXEMPTION OF 'rIlE KUI,AClII AND DERA' TAIISILS FROM THE OPF..RA'rION 

OF THE FRONTIER CRIMES REGULATION. 

t1932. 'Khan Bahadur Makhdum 8yed Bajan Baksh Shah: Will the 
Government be pleased to state whether it is a fact that the D. I. Khan 
district especially' Kulachi and Dera Tahsils from t.he point of view of 
crimes committed by local bad characters i!l far better than IIny other 
istri~t in the province T If it is 80, are the Go'\'ernment prepared to con-

sider t.he question of exempting this district from the rigours of tbe 
Frontier Crimes Regulation and especially of .Tirga f ------------------_._-_ ...... _-

t For anewer to thie qU8Ition, H. aDllwer below qUetitiOD No. 1926. 
• • 



QUBBjfIONS AND ASSWnS. 

GUARDING OF HOADS IN THE KULACHI TAHSIL. 

t1933. -Khan Bahadur Makhdum Syed Rajan Bakah Shah: (a) 18 
it a fact that in Kulachi tahl.!il of the D. I. Khan district when any officer 
comes on a tour riflemen from the to,,'n of Kulachi and neighbouring 
villages are sent by the tahsil authorities to guard the road Y 

(b) Is it a fact these riflemen are not paid f 
( c) If HO, do the Government propose to pass orders either to pay for 

such services or not to have recourse to such me su~ , 

PROVl:-:::JON BY THE INHABITANTS OF KULACHI OF ASKED ESCORTS FOR 
OFFICEltS ON TOUR. 

t1931. -Khan Bahadur ltIakhdum Syed Rajan Baksh Shah: Is it a 
fact that the tahsil authorities in the Kulachi town require the inhabitants 
to provide o icel ~ on tour with an armed escort of horsemen ; and that 
in c ~e of delay in complying with their order dra.'!tic measures are taken 
against them 1 If so, do the Government intend to take steps to put a stop 
to this T . 

IJIBELLOUS IJETTEIt REGARDING THE SUB-AsSISTANT SURGEON OF KULAC'HI. 

t193i. -Khan Ba.hadur ltIakhdum Syed Rajan Baksh Shah: (a) Will 
the GoYt'rmnent be pleased to state whether it is a fact that someone had 
sent a lrttcr to the Deputy Commissioner of D. 1. Khan against the 
character of the Sub-Assistant Surgeon posted at Kulachi town in which 
forged nam("s were given 'I 

(b) Is it a fact thrt the handwriting of some persons was taken and 
scnt to the' expert 1 If 1-10, what was the opinion of the expert, and what 
action has been taken in the matter T 

ANONYM OUR COMPLAINT AGAINST KHAN tlAHIB SARDAR ASAD ULLAlI 
KHAN. 

:t.H136. *Khan Ba.hadur Makhdum Syed Raja.n Baksh Shah : Is it a 
fact that someonc had sent' an anonymous complaint to the Superin-
tendent of Police agaim.t K. S. Bardar Asad Ullah Khan, son of the late 
K. B. Nawab Mohammad Afzal Khan, retired Deputy Gommi!;.'Sioner, and 
on it the police took the litatcments of a fcw persons concerned and that 
when the matter waH proyed false, tbe said Sardar gave some papers in 
the handwriting of a suspected person to tht, Sub-Inspector and D. S. p.! 
KIDNAPPING OF ISA KHAN HANA KlIEL OF MADI VILLAGE AND SOME OTHER 

PEnSONS AT GANDl JEE HAIIIR. 

t'1937. *lthan Bahadur Makhdum Syed Rajan Baksh Sha.b.: Is it a 
fact that last year one Isa Khan Rana Khel of Madi village (N. W. F. P.) 
and some other men were kidnapped on the road at Gnndi jee Sahib' What 
was the initial report and how many changes with what calmnnil):i took 
place in the statement of IRa Khan Hana Khel before the police; and 
what was the statement before the police of K. S. Dildar Khan and his 
brother Isa KhBJl' When K. "I. Sardar Asad Ullah Khan npplied for 
the attested copies of the statements before the police in order to brillg a 
case against them, why was l,1e refused the required copies even on 
payment Y' 

t For IIlIswer to this question, ,ee llnew{'r below qut'1ltion No. 1925. 
~ For aD,wllr to tbil qUeitioa, .It. lalwer to q\leltiOD No. 1926. 
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FINES INFLICTED ON LABOURERS EMPLOYED ON TUE CONSTRUCTION OF TUB 

LUNI CANAL IN THE GANDAPURI 'l'lUCT. 

t 1938. *Khan Bahadur Makhdum Syed Rajan Baksh Shah : Is it a 
fact that some years back by the order 0If Deputy Commissioner of D. I. 
Khan a canal was beiug dug in villagc LUlli in the Galldapuri tract, and 
neighbouring villagers were forced to work on it for eight annas a day 
Ilnd that those who did not come to work on it were fined Y Is it a fact 
that the Government gaye Us. 800 to the agriculturists; while they were 
fine,l to the extent of.Jl 2,400' If 80, will the Government pleaHe quotP. 
authority for inflicting such fiueR T 

IRRIGATION FROM TIlE LUNI, NAJ.A NASKORE AND GOMMAJ. CANAL. 

t'1939. *Khan Bahadur Makbdum Syed Rajan Baksh Shah : Is it a 
fact that the land-owners while providing laboul' on repair works and dams 
in river IJuni, Nala Naskore and Gommal clluul are not given water to 
irrigate their plots entitled to be irrigated by these cHnalR, and the Kohi 
l !l l~ are cultivated on rain water only T If so, will the Govt:l'ument 
le ~(  !>!l.y on what grounds w tl~r rates are charged to them' 

MISUSE OF MALBA MONEY IN THE A A~  .'l'RACT. 

t1940. ""Khan Bahadur Makhdum 8yed Rajan B&k:sh Shah: Is it a 
flLct that the Malba mOJley ill the Gandapur tract is mif.;used and Rolely 
l e~lt on items other than the legitimate one T If so, will the OOVel'llment 
please say what are t o~(  illf·gitimnte items on which this money is spent f 

CONTROL FOR'RoADS IN 'fIlE NORTH WEST FRONTum PROVINel,. 

t 1941. *Khan Bahadur Makhdum 8yed Rajan B&ksh Shah: It. it a 
fact that the Honourable the Chief Commissioner of the N. W. F. Pro-
vince iMsued a demi-official letter to the effect that the contract of roads 
. should be given to tho;(' tribeH through whose tracts the roads paSH and 
in consequence Ahas UlInh Khan Gandapur haR been given contract for 
the Ilathala Kulachi road T If to" will the .Government please say how 
much landed property A ll~ lTllnh Khan Ga.ndapur has ; and on what 
grounds he iR reeommon (~u for tIl<' contrac1, what is his financial positioll, 
alld wheu was he g-iwl1 a contract of a fcw miles 011 the Gazni Khel Darban 
roadR, what remnrks were pa';'.;ed ~ ill lt him hy the officers in charge of 
that road? 

FACTIONR AMONG 'l'Ille GANIMPUR TRmE • 

. t1942, *Khan Bahadur llakhdum Syed Ra.jan Baksh Shah : V{iIl the 
Oov(,TlImellt plea-.:c Kily whether therc al't! ally fa:;tioll!l amollg' the Gandapur 
tribe, if w hm',' many breaches of hm by one faction al'C made ag' inf't the 
other 1 

YL1ARI,y LAKP ~  Oro' MADI YlI.I.AOE FOR 'fIlE LAST SIX YEAHS. 

t'lM3. "'Khan Bahudur Mo .. khdum Syed Rajn Baksh Shah : What i~ 
the Yearly land revenue for the last flix ycarR of MIl(li village (~  W. P. P.) 
Il:nd wlltlt iflthe yearly fiue on construction of Mudi Dam for tho last six 
yenrs 1  . ' 
______ ~ .. -----. . .. __ ... ______ •. ______ - ~ w .•• ~ __ ~  

t For an8wcr to this qucstlon, ~ee answer below qUcBtioll No. 192:1. 
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PROTESTS AGAINST THE LEVY OF FINES ON THE LANDOWNERS OF TIlE GANDA-
PURl TRACT. 

t1944. -Khan Ba.hadur Makhdum Syed Ra.janB&klhShah : Is it a 
fact that Htrong Pl'ott'sts ill wl'itillg of the landowner:; of the Gandapuri 
tract against the alleged illegal imposition of nagha (fine) have beeu made 
but no heed has cver u('cn paid to them f 

PROVISION OF W A'rER FROM THE LUNI BlIVER FOR LANDOWNERS BY KHAN 
~A I  SARDAR ASAD ULLAB KHAN IN MADI VILLAGE. 

t] 945. *Khan Bahadur Makhdum Byed llajan BRksh Shah: Is it a 
fact thnt thc' kind of lund owned by K. S. t:;ardl1r Aead Ullab Khan in 
Madi village i8 rod Kohi ; but 11(' is not given watcr and in .spite of his 
r('peated protests no heed is bl!illg paid ; though in the settlemcnt papers 
he is entitled to get water from the Luni river Y 

CASUALTIES AMmw VILLAGERS IN THE GANDAPURI 'l'R.\CT l~  TO MAnsUD 
RAIDS. 

t 1946. *Khan Ba.hadur Makhdum Syed Rajan Baksh Sha.h: "\till 
the Government be plea!!ed to state how lllany men in the Gandapuri. tract 
have been killed up to thiN time, figlitillg with the Mahsud maraudcrs since 
1906 V 

DIS'l'RUlUTlON OF GOVERNMENT ~ l  TO NEWSPAPERS. 

'] !147. *Khan Bahadur Makhdum Syed Rajan Baksh Shah: Will the 
Ooverl'lmcllt pleaRe state: ' 

(a.) How many Indian newspapers ure 011 the lir.;t of llewspapers 
and periodicalN to which Guvernment notiecH lind advertise-
ment" are sent, alld ~ow many of them are Muslim news-

. papers Y 
(b) Whether" The Muslim Outluok, Lahol·e.·' is one of them; if ' 

not, will the Government please staie the reasons why its 
name has been excluded from the liHt T 

The Honourable Sir Alexander Muddiman : In the distribution of 
advertisements Governm('nt take into account the attitude and circula-
tion of newspapers and their value as advertising media. I am unable 
to give any further information in the matter. 

DiwQn Bahadur T. Ro.ngachariai: Will the Gove-riiment take the 
counsel of the Publicity Board in this connection f 

The Honourable Sir Alexander Muddiman : I think they do, Sir. 
Diwan Bahadur T, Rangachariar : I am afraicl not. 
The Honourable Sir Alexander Muddiman : Then the Honourable 

Member knows. 

MlJIIAMMADANS IN THE IMPER!AL AND PROVI!'iCIAI, SERVICE OF THE POSTAL 
J)}.;P.'lR'fMRX'f. 

1948. *Xhan Bahadur Makhdum Syed Rajan Ba.ksh Shah: Will the 
Government please give the number of per:><ll1S employed Ileparately in 
the Im (~ri l aml Provineial services of the Postal Department f How 
mnny of them arc Indians and out of thcm how many are :\luhammadans , 

t For QIUI'I'I'er to this question, .ee answer b.low queetloll No. 11123. • • 
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Mr. H. A. .. Sam.: There is no distinction in the Postal Depart-
ment between Imperial and Provincip.l. The total personnel of the Post 
and Telegraph Department is over 1,20,000 of which the greater part per-
t n ~ to the P. O. 

The answer to the second part of the Honourable Member's question 
would entail an amount of labour which would be disproportionata to 
the value of the information required. 

PIl,(lRIlI{S TO THE HEDJAZ IN 1880, 1900 ANI) 1923, RESPECTIVELY. 

1949. *Khan Bp,hadur Makhdum Byed Raja.n Ba.ksh Shah: Will the 
Goyemmellt please state bow mallY Hedjaz pilgrims left India for Arabia 
during 1880, and what thhl number was during 1900 and 1923 retipee-
tively f 

Mr. J. W. Bhore : No information is available regarding the number 
of lledjaz pilgrims who left India in 1880. '1'he figures for 1900 and 
1923 are 2,268 aud 24,459, respecti\·ely. 

IMPORT OF LIQUOR INTO INDIA. 

1950. *&han Bahadur Makhdum Syed i.ajan Bakah Bhah: Will the 
Government please state how many ~ llons of liquor were im ort~  into 
India during 1869-70, 1899-1900 and 1922-23, respeetivcly r 

The Honourable Sir Oharle" Innes: The imports of liquors into 
lallia during the years to which the Honourable Member refers were 
3,108,OfH, 4,777,147 and 4,603,538 gallons, respectively. 

EXPENrHTt7RE ON ERJ::C'"rtON, ~JAI A C  AND ItEPAIRS OF' MOSQUES, 
TEMPr,Es AND CHcneHEs. 

1951. ~ l n Ba.hadur Makhdum Syed Rajan Baksh Sha.h: Will the 
Government pleuiole give the totul expellditure incurred from ] mperial 
Revenue 011 errc1ions 01' repairs Ilnd mainten811re of mosques, temples and 
churches throughout llldia during the ycur 9~~-~  1 

The Honourable Mr. A. O. Oha.tterjee·: The amount spent by Govern-
ment on the erection and maintenance of Christian churches is not shown 
separately in the account':, and the labour in obtaining it would be incom-
mensurate with jts value, but I may say that the amount spent in 1922-23 
was roughly between three and four lakhs of rupees. 

No money is expended from Central Revenues on temples and mosqueH 
beyond what iii! f('quired to C ln~r e those that have heen declared to be. 
protected monuments, and are in the charge of the Archmological Depart-
ment. The expenditure on eons ~r tion operations cannot be stated with 
ex.actneHS becausfl it is not nlwnys recorded separately for each building 
or each dass of. building. An idea, however, of what is being done in 
this direction can be gathered from A ppendix A to the Annual Report of 
the Archreological Survey for HJZ2-23, a proof copy of which I shall be 
happy to'show to the Honourable Member. 

Mr. M. A.. Jinnah: May I know what is tlle principle on which 
money ill r;;pcnt for repairs to churchell and not to temples and m 8 ue~ 
in this country f 
~ The Honourable Mr. A.. O. Chatterjee: I should like notice of that 
queHtion. 
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REVENUE FROM INOOME-TAX IN 1922-23. 
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1952. "'Khan Bahadur lIakhd'DDi S1ee1 Rajan BaJoh Shah : Will the 
Government pleat>e state what was the total income from income-tax 
throughout India during 1922-23, and how IllllCh of it was realized from 
non-Indiaus T 

The Honourable Sir Basil Blackett : For the answer to the first part 
(If his question, the Honourable Member is r·eferred to Account No. 15 
of the Finance and Revenue Accounts, 1922-23, copies of which he will 
find in the Library. There are no statistics shov,ring the tax paid by 
Indians and that puid by non-Indians separately nor would it be practi-
cubIc to cumpile sueh st tisti~s  . 

TOTAl, POPULATION OF PROVII"CES FOR CERTAIN CLASSES. 

19;'3. *Khan Bahadur Makhdum Byed Rajan Baksh Shah: Will the 
GovCrllment please say what is the total populatioll in each province of 
India fur the following classes: 

Hindus. 
Mohammadllns. 
J aim!. 
Sikhs. 
Others. 
Europeans and Anglo-Indians. 
~ Iltiyc C'hristiam; . 
• Tews. 
Par::;is. 
Other foreign nations. 

The Honourable Sir Alexandar Muddiman : The Honourable Mem-
iwl' is re err(~(l to Tables Vl and XV un pages 40-44 and 184 of Part II 
(\f Volume I of the C(~nsus Heport of Incli::t, 1 H21. 

n..TES OF PAY OF INDIAN AND BIUTIAlI SOLDIERfol. 

1954. *Khan Bahadur Makhdum Syed Rajan BakBh Shah: Will the 
Government please throw light as to why the question of payment of 
emoluments to the Indian and English forces in India is treated on an lUl-
equal rootin~ T 

Mr. E. Burdon: Since British and Inrlian officers of equal st tm~ 
receive equal pay, I presume the Honuurable Membrr is referring to the 
rates .of pay of the Briti"h und Indilln privat.e soldier. If that is so, the 
nnswer is that the British soldier, who belongs to the British Army 
cont.inues to receive, when st'rying in India, British Army rates of pay. 
lIe does not receive anything more but he obviously cannot be given 
anything less. Indian soldiers receive lower ratcs of pay than British 
soldiers merely because such rates ultimat.ely l'est on the difference 
between the market rates for labour in the two countries. 

FIRE ON THE Pn,GRIM STEAMER THE " FRANGESTAN ". 

1955. *Khan Bahadur lIakhdum Syed Bajan Baksh Bhah : Are the 
Government aWaJ'e that during May 18. .. t, an Hedjaz pilgrim ship the 

• • 
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Frangestan caught fire near Port Sudan. If so, will the Government please 
Sliy whether it intends to satisfy the public with the cause aile} consequences 
of the accident after mating thQrough inquiries 7 • 

Mr. J. W. Bhore : The Government of India are aware of the out· 
break of fire on " The Frangestan." A copy of the report of the Court 
of Inquiry appointed by the Government of Bombay to inquire into the 
incident is placed on the table. No further inquiry is contemplated. 

CI,ief eriil~ Mag1I1frate'. Oourt, Bombay, 10th Mng lSt4. 
Purlluant to Government Re1!olution, Marine Department, No. 789, dated the 2n·1 

May 1!)24, nppointing Fronk Oliveira, Esq., Acting Chief rt~l!Ii enc  Magistrate, 
Bombay, Captain Claude Albert Oahhott, ~  MlUlter, B.fI. ' PllfIha' (lnd C!~ t in 
Frederick Sudoll, RD., Commander R.N.B. (Retired), F.R.G.S., Master, I.fl. • Kldder-
pore' to ('ondud an inquiry into tho circumstnnces in which the 8.8. • Frnngest:m . 
caught fire was abandoned nnd was subsequently Bunk by gunfire in the Rl'd Sen, 
tI,e Court IUIllembled on May the 7th and 8th, 1924, for the purpose stntclI. _ 

2. The e i ~ e shows thAt thc 8 ~  • F'r:mgoRtan " R British f3teamship, offieiul 
No. 144619, built at Jal'Tl!w by Palmrrs Shipbuilding and Iron Company, J~t  was 
of 8227-69 gross tonnage and 5256.98 r('gistered tonnage. The engmcs wer~ tri J ~ 
expansion direct acting (!cndensing engines drivillg n singlcscrew. The cf'rtific,lti' 
shows that she WIUI regilltorcd ut Hong Kong ns tho ·s.s. • BOIlnin I on the l!ith .Tul: 
]022, this name being subsequently chnnged to ' Frangestan' on the 21st Fl'brunry 
1!l23. The veseel had three Ateel doob, namely, the upper deck, the shelter deek and 
the tween deck and she was built ot mild steol throughout. Electric light was iith';} 
throughout the ship inclu in~ the tween deek but excluding the lower holds. Rile 
carried the following fire apphances : 

(1) Four mechanical pumps worked by stoam from two double enderl /Uld t.wo 
single ended boilt'ra nlldeapahle of pumping 15, 20, 30 and 40 tonK 
ot wnter, respeetivl'ly, per hour. They wore provided with sufficient lin( ~ 
of hose. 

(2) Nine steam injecto!'8 for in.ie('ting steam into the holds and for refrigernt-
ing pUrp086L She had 20 (~ lincll r8 of ... .arbonic add gas on 1J0ar<l. The 
veBBel WD.B rated A 1 at Lloyds. 

3. After receiving the usual Survey Report (Part of Ex. B) that the hoMs we're 
"lenn swept and dry :lnd the vC8sel reudy to receive ClI.l'go, the 'Fmnge3tan' begtl.n 
rl'('.elvingcarr,o at Karachi on the 5th March 1924. Beforc receiving cargo the cleetrie 
lights anil llse~ were removed from· t.he tween decks lind tllll IIwiteh in the ('nginc· 
room cut out. Thfl dead ""ir(18 were aIlowl'll to remain. As the 1Ire originateil ill 
No.2 hold it is necessary for 118 to (leal witb tho cargo stowed.in thIs hold whicll 
is lltated to bave been capable of carrying 2,800 tons. 

4. The cargo plnn has unfortunately bren 10At with the ship nn,l from thl' fad. 
rclAting to tho 'luantity and description of tht' cargo .towod in No. 2 bold lind thl' 
mallu{'r in which it WU8 stowed we huve had to rely on the evidence ef thc witnossl'lI, 
which ill most unsatillful'tory Hnd ('ontradictory on thl'se pointe. At Karllrhi thl' 
, FTllngestlln ' tonk the follewing curj-!o in No.2 hold: ~  tons of manganese> or~ 
also II quantity of blmxite and cbromlte. Bales of (~otton quuntity not Imown. n l ~ 
of lillseed quantity not known and bag'!! of II ~ ec  quantity not. known. The> 
In!lngalll'se oro wus located firRt ut th(1 bottom of the hold levelled 011' and ('.ov(>ren 
with dunnage plullks to form 0. plutform on which the cOttOIl buIes were then etow6d. 
The rapCIICNl n!ld linseed bags were tllell stowed on top of the cotton, odel bags of 
rapeseed Ilnd probably linseed being userl to fill lip broken stowago. The Chi{'t 
Oftiecr is unable to say whether linseed hags were used for thi8 purpOije but it Deems 
probable that this wus done. After reech1ng Survey Report (part of Ex. B) that 
the stowage was good and in ordl" the 'Jo'rangestnn' ('ame 011 to RombfW 'Where 
!lho loudcd, the following cargo into No.2 hohI: 3,94:; ball'S of cotton, 4,0'48 ~s 
of linl!(>(ld 'and !llI3 11ags of calltor seed. TheBe bllles W('T(, lou(]('(l alld oyerstowed with 
buJ,'lI of !Iced ILIld 80me of tho bags wero used for hroken stowuge, 110 regnrd bl'ing 
paid to ('ollditions, which, by the nature of the cargo loaded, might lead to fire 
by spontaneous combustion. 

G. The Ulual Survey BeportB (Ex. C.) that tke stowage WflS good and in ortlc: 
being received, the 8 • .,. 't'raugeatan ' left Bombay on 23rd March 1924 fer Barcelonu, 
.na Kamaran, Jeddah, Port Sudan, CaUllI Porill and Genoa, under the t'omllll1lld of 
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Captain William Reynolds. The crew consisted ot 139 ineluding the Master, 8 deck 
officers, 5 engineors and 3 wireless operators. She also carried 1,221 Allintlt pilgrims 
and 15 European passengers. Before leaving, the hatches were battcneddown and 
secured with tarpaulins and locking bars. Tho ship reached Kamaran at 7 A.Y. on 
the 81st March and &ailed for Jeddah at 11 A.M. on the lst April 1924. During her 
etay in Kl1marlUi the hatches ot the holds were in no way interfered with, but the 
pilgrims Were disembarked and their quar,ten lmd, efi'eets disinfected before re em r l~  
tion. It rniftht here be mentioned thll'the Captain haB 8tl1tod in his evidence that 
he hnd considertlble apprehension of fire in tho (largo he was currying /IJld althougb 
his fenrs were ,allayed by the fact that the Surveyors who were 10('.81 exports in th,! 
stowage of cargo, had reported all correct, he took additional prm'autions by (a'l 
directing his officers to ml1ke a ('omplete inspeetiOA of the ship before ('oming off 
watch, (b) holding extra fire aud boat drills, and (0) having the pumps and injcctors 
oVl'lhaultJd. All theBe inytructions appear to hllve been carried onto 

6. On the morning of the 2nd April at 3·!'i0 the Seconel Oflle.er who hnd t1l11 
ntiddle watch, WllS relieved by the Chief Officl,r and in pursuance of. the n~t or '8 
instrl ~tion  the Second Officer went. round the ship on inspoction. He return/.'d to 
the Bridgo at about 4·10 A.M. nnd reported nil eorrect. 'fhe Rl'cond 011lN'r Htatos 
he walked Pllst the ventilutor through whic.h the fire appell.red latl,r and althongh 
he wno in bare feet he did not feel or notice nnything. At ·4·]5 A.M. the C i ~ 
Officer noticed sparks (·merging f.rom the aft ventilut.or of No. 2 tW('('n dt'ck on the 
port Ilidc and immediately after 0. living fiaDle burst out. The Master was immediatl'l.,· 
called lIud the Chief Officer went and got Ol1t the four hoses lind hnd the pumps startell, 
the four Iiucs of hose being inserted into' the tween deck through the eniillltor~  In 
the ml'antime 'the ship's hl'ud had been turned nnd her ('ourse sot to ~te m sl(lwly 
!tway irom the wind. As by 6 A.M. the firo had not abnted eight of the nino swalll 
injoctors wero qot to work to in.ied steaDl into the hold. At 3 A.M. th,1 MH.lltl'r in 
con9ultation with his ofileers decided to try the effect of C02 Ilnd I1S this gl115 WU,S /lot 
e,arrieu UII a fire appliance, liues ot piping were improvised in order to ~t tho ~ ~ 
into the hold. Wireless colllmunication had Illrelldy been estllblish('d with the' Clton 
MaeIvllr' lIud sh(l began st.eaming pnralltll with the / Frangestan ' at 7·4:; A.M. Tll(l 
boats on the port side of the' Frllngestan ' were put out itS the vessel had taken Il 
list to starboard owing to the quantity at water pumped ill. Throughout tho day 
every effort appelll'S to have beon rundll by the use of lincs of hose, s1A'am injector ... 
llIul C02 to put out the fire, the officers ill their endllavours to do AO being o ()r~ome 
by fumes time und again. At 4 P.M. in vipw of the seriou8 ('onoiition of the ship 
and the n ro l~ ill  fall of night the transfer of t1w pilgrims and pII.,S(mgers to the 
s.s. / Clan MacIver' which WitS still standing by began. Thill operation was !larrie(! 
out by 9 l'.ll. without a single misiU,lp and, tllking into ('ollsidoration tlw large number 
of pilgril1ll1 unll their panil'.·stri<,k(·ll Ntate, W(l on i ~r tllllt this fad r ~ icet  ver,V 
grCllt ('rcdit on the Muster, Officers ami IT1lm nnd 011 the i~~i line of the Bhil" ~ ()rt s 

to c:xtillf(uish the lire were l,ontinuen until nbout ]] P.M. by the offiC'('rs nnn l\Ipn nnd 
as about half the ship was theu alight there WIlS no nlternl1tive but to abandon her. 
This vms 1lC'.l"ot(lingly done, the passengcl's Ilnd pilg'rillls and crew of thl' ship 1))'0' 
"cc(ling to POl·t Sudan 0)) the 'Clnn MacIver '. 

7. Tho fire on the / Frangestull ' ('.ontinued alld  she vms still on fire lit 11·:10 ~  

011 April 3rd, ]O::!,!, when sight!'(1 by  H. M. 'A SubmnritHl K.-2!1. ThC' Contlltandl'r of the 
Flubmarine finding her to bc burning fierf!'ly anrl ('OlU!irlefing her II dllnger to n~ i n  

tion, wirelcsRed to tho Commander·ill·Chid Meditcrancan, for pcrmiH8ion to siuk her. 
After thc usual inquiry by Lloyds A ( n~ wlll'ther there W:lS :lny . <'hnnce of Huving 
her, K.·26 sllnk the / Frauge1ltun ' u.t 1·25 P.M on the 4th April 192-1 by gunfire. 

8. The CIlSe is 11 very difficult one to decide in tho ligllt of the 'l,vidonec placed 
before us aud on the poiut of ruusc of the fire ollr decision C/ln only be bused 011 
theory. 

9. ~ the u()~ti n whether thl1 <,argo W:lS propcriy llloetl nJld 8towed the Court 
uKJ'ees With ~ l  OplUJOn of t.he ASIlC880rs thl1t, the ('argo WIl8 not proporly laden anll 
stowell. If It IS "orre(!t thllt the (,argo wus st.owI .• d u('(lording to the cUHtom of thl' 
Port, we consider that there is room for ~oll i er l  improvem()nt in this directioll. 
No nttontion appeara to have been paid ot nil to the desirability of separu,ting nil· 
lieN] from cotton buIes. The Hupervision to stop the atpvedor() '8 coolioa from ~mo il r  
or c1roIJping matrhes iu the hold d0611 not Slll'lll to lUlve been efficient. A o~si lt) ClllISf; 
of: tIll' fire would (lxist here. 

10. The <Jlwstlon whcthcr t ~re was am·thing in th(' f'nrgo which might havo ealls(lIl 
11'olltuneollH combustion is IlD extremdy rl ti~ ult Oll(l. We have heard Muj(lr liil{h8111, 
t,i.e Chcmieal Anlll ~r to Government, on thi, point but uufortuuntdy his opinion if: 
blUJ!'d on tho in('ts brought out in the evidence of the Captain and tho Chit'? 011iellr. 
L210LA •  • c e 
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Tho faet that the.. cotton bales were stowed with linaeed and r ~ee  bap on top of 
i.Lcm waa not then dearly estabtished. Major Higham is of opinion In regard to thE-
"lllgO earned in No.2 hold that linlleed was the most dangerous aA far as the 'POll-
taneoul combuatioD is concerned. Then comes cotton lIeed, then rapeseed, then eastor 
Itl~  He states that cotton impregnated with 10 to 15 per cent, of linseed oil woul,l 
iJ.:nlte, but h!l ~oes not consider t ~ this eondition would,obta,in if lilllo?d was Ito.wl·,1 
ill do,e prOltlDuty to cotton. In VIew of t •• tevedore s eVidence wluch WIlS .glvt:n 
after Major Higham w(' consider it o tren~ probable t ll~ the Itowage Without 
tli,,(',nmination or separation of baIt,s of cotton With bags of linseed on top of them 
uull the fact that thll oil 8el'd bags were used as broktm stowage did r.nuse n CIlrtuin 
rort ion of the (',ottOIl in tho two!'n del',k to be imprt'gnated with It sufficient porcellt-
ago of oil all to create a roudition liable to spontaneous combustion. 

11. We agree with the Assessors that proper m('usuret! were taken on the o l ~ 
to proteet the cargo ,from fire ullll we cOllsider that the theory that fire may have bew 
ir.tl'odueed to the cargo through tho ventilator hatches or other moalls of e~ o88  115' 
uutenable. We also COlllidcr that nothing oeeurr('d at Kamal'an which Muld hnvt' .. 
c'II113ed the nre. 

12. On the qU(lstion whether tho Master should have adopted anv other Dletl""l 
h. !'xtinrruish or control the fire we deddo thnt the Muster. Officers and crew did their 
utlllost to deal with the fire and the Master is deserving of eomml'ndation for adoptu.g 
the method he (lid in using C02 which was not supplied to him 1\.8 a firo appliance. 

13. We also agrtlC that the ship WUlt nat prematurely Abandoned aud WI' are .t 
ol.illion that the Master would have been uselessly endangering the lives of his IT.f:1I 
if he did not abandon the ship when he did, As it was, the Chief Engineer WI .... 
nm' medou! when he was removed, 

11. The question whether the eUBunlty was due to allY want of ~ re  8kill or 
il ~om etenc  of the Master, or any other persoll, havillg ee~  ",banuon!!cl by t ~ 
Public Prosecutor we do not reply to it. 

j;i, 'fhe actual cause of the fire canllot be RRccrtuined 011 tho evidellce addu,'t'd 
bl.f,'!e \1/1 but it wus pos8ibly caused bl the presence IImong the e.argo, of SOil,!,! 
iU(!I\l'lmublo materials, i.e., mut~ es or bghwd bidecs or eigarl'ttes whil'h weTe l'!lt 

'in thll hold while the steamer waH being loaded or very probably due to spollhmocu8 
"('nth lotion arising from the ronditions produced by the improper stowage we hlt\',! 
ull'('ulii H:ferrod to ill paragraph 10. 

(8d.) TRANK OLIVEIRA, 
Acting Chief Prel(aelwy Magill/rate, BOO/lImy. 

(Sd.) C, A, OAKSnOTT, 
Mallter, 1.1. 'Pcullll '. 

(8d.) F. SUDELL, 
Ma.¥ier, •.•. • KiddClrpor" '. 

GRANT OF SI'ECIAL PROMOTIQN TO POSTAL OFI"ICIALS ON ACCOUNT OF FIEL!> 
SERVICE. 

1956. *lIr: Ohaman Lan: (a) \lli th reference to the answer given to 
my starred question No. 1482 at the last Simla session of the Legislative 
Assembly, will the Government be pleased to place 011 the table a copy of 
the letter, dated 20th November 1919. which the Director General is 
stated to have construed as not being of general application but to refer 
only to the particular case then under appeal , 

~ ) Will the Government be pleased to state whether it was their inten'-
tion when that letter was iMsued that it was not to be taken as being of 
general application but applicable only to the case then in hand T If not, 
have the Oovenlment accepted the explanation given by the Director 
General, POf;ts and 'relegraphs, a8 satisfactory T 

(c) Will the GoverJlment he 'plca"ed to state their rC8.l!ons tor not 
wishing to consider the claims of affected per80na f 

• • 



The Honourable Mr. "'. 0, Ohatterjee: (a) A copy of the Commerce' 
ancl Industry Department letter dated the 20th November, 1919, is pla(lcd. 
on the table. 

(b) Government intended that the observations contained in the letter-
in qnestion should be of general application but in the letter this was not 
lipecifically stated in the form of an order, and the Director General did 
not therefore issue a general order on the subject. Government decided 
to remove all doubts by the issue of a subsequent letter dated the 20th 
May, 1920, explicitly proliibiting the grant of such special promotion. 

rl'he Government of India did not at the time ask for any explanation 
from the Director General. • 

(0) I have no reason to believe that any injustice has resulted aml 
1 am not prepared to reopen decisions that wcre taken more thnn four· 
~ e rl i ago; a course that can only lea(l to further complications. 

Copy of a letter No. t18·D., .I.lateil Delhi, the tOth November 1919, from Ole Deputy 
Secretary to the Government cf India, DepartmeTlt of Commerce and In(IUlltry" 
to the Director·General of pu.ts and Telegraph •. 
I am directed to refer to lour letter No. 257·8.·Ap., dated the 5th November, 1911), 

8ubmitting for the orders 0 the Government or India n nlllmorial, d"ted the 28th· 
September, 1919, addressed to Hie Exeellenry the Vic.eroy by Mr. A. Angelo, 8uperiu-
tendent of Post Office!!, 2nd grado, Dt'hra Dun Division. 

2. In reply, I Bm to say that the field servicu of offidals of the Post and TelegNlph 
Department is properly rccompelUled by tht' spel'ial rat,·s of plJ)' which thev draw, 0.11(1 
that meritoriou8 SerViN) in the field is rewarded by the grant of honouTs. Thl' Govona-
ment of 1111\io. do not consid.'r that fidd scr i(~e sllouM be regarded IlS a ground fot' 
&pecial promotion in the ordinary cadre of the Department. 

3. The reasons for Mr. Appleby'8 promotion to the rank of D.'puty Postmnstl'r· 
GCllorul appeur to have been lIIi~un crstoo  Mr. Appleby wns not promoted Ill! Il 
rewllrd foI' his scrviees ill Ellst Africll, but because he had given proof of exeeptlonal 
ability. 

4. I am to Bay that Mr. Angelo'8 memorial is rejoeted, !lnd that he ShOll III b. 
iuformed accordingly. 

PnOPOSED NEW PORT OFFICE AT PESHAWAR. 

19'-)7. *Mr. Ohaman Lall: (0) Will the Goverllment be pleased to 
state wlH'ther it iH a fact that in pl'ovidillg the very necessary iUCl'cased 
flecommodation for the Peshawar Head Office a site has been selecled far 
(~mo ecl from the business quarttJrs where nine-tenths of the postal 

tl'affic is received T 
(b) What is the proposed new Post Office going to cost T Cannot 

the existing building bp. extended and enlarged at a lower figure than-
is ear-marked for expenditure on the proposed building ? 

(c) If it is considered that there is not sufficient land where the Post 
Offiee is at present to accommodate also the Telegraph Office have any 
efforts been made to acquire the land adjoining the PO.it Office to meet the 
Itrection of additional buildings f 

(d) Is it a fact that the Postal Department has had to pay about 
Rs. 8,000 to the Military Department for the land selected on ,Theel Road 
as the site for the new huildillg and has at a further outlay of about 
Rs. 75,000 erected, in another quarter, buildings for the Military Depart-
ment in lieu of the buildings now located on the site purchas('d' With 
an additional expenditure for demo\ishing the buildings on th(' acquired 
site will not preliminary expenditure amount to something in the vicinity-
of. one lakh of ru e~II  •• 
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(6) Was tlu! A. 0.. It E. (Civil) Peshawar who is in charge of Civil 
Government buildiIlgs in the station consulted in the matter of adapting 
the present building to modern and present day requirements' If 80, 
with what result , 

(f) Is it. a fact that t.he Railway Authorities are desirous of acquir. 
ing the site now purchased for the new Post Office for its requirements Y 
Are the Government prepared to make over this with building on it to the 
Railway and to utilise the amount thus realised towards enmrging the 
existing Post Office , 

Mr. H. A. 8ams: (a) The suitability of t ~ site selected has already 
been explained in the reply given to paragraph (e) of the Honourable 
Member's Question No. 1555, of the last meeting of the Assembly. 

(b) Detailed estimates have not yet. been prepared. 
With regard to the second part of this question, the Honourable 

Member's attention is invited to the reply to paragraph (e) of the ques-
tion No. 1555, alread,y cited. 

(c) No. Even if land 'WC1'C il l ~  the cost of acquisition would 
be. prohibitive. .. 

.(d) The answer is in the Elffirmativc. 
(e) No. I . 

. (f) The answer to thp first part iB in the affirmative, Imd to the HCCOlld 
rart in the negative. 

Loss ON CERTAIN POST OFFICES IN THE NORTH WEST FRONTIER PROVINCE. 

1958. -Mr. Ohama.n LaJI: (a) Is it a fact that the following Post 
Offices are not Self-Rl.lpporting offices: 

(a) Under D. I. Khan, H. O. : 
(1) Darnzanda (2) Kaur (3) Khirgi (4) Moghul Kot Sherani 

(5) Mulazai (6) Murtaza (7) Sarnrogha (8) Yurili. (9) 
Zam (10) <.lomal. 

(b) Under Bannu, II. O. : 
(1) Ahmedzai (2) Datia Khel (3) Khajuri. 

(r) Under Kohut, H. O. : " 
(1) Alizai (2) Bahadar Khe1 (3) Gurgari (4) Sadda 7 

(b) If the reply t.o the above is in affirmative, will the Goverllmlmt be 
l)lra cd to state if these Post Offices are opened on the N. W. P. on political 
grounds 7 

(c) Will the Government be pleased to state the net annual loss to 
the Postal Department by keeping these offices open for military require-
ments 1 

(n..) Are the Government prepared to debit the loss sustained by 
the P9stal Department to the Military Department t 

Mr. H. A. Sams: (a) Yes, ('xC'ept the post office at Khirgi. 
(ll) Yes, military and political. 
(c) Rupees 2,H7. 
(d) The question of debiting against the Departments for whose 

benefit these offices are maintained the loss sustained ;by the. Post and 
Telegraph Department illl nnder conllideration. ' , 
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CASE OF MR. HARBHAGW AN DAB, POSTAL CLERK, UKBALA. 

1959. ·Ittr. Oha.man LaJl: (a) Is it a fact that Mr. Harbhagw;an Bas, 
postal clerk, Umbabla, was in the case alluded to'in nnstarretl (IUestiau 
No. 150 Delhi Session 1924, reinstated in his post by the Dizector General 
of Posts and ele r ~  on appeal Y 

(b) Is it a fact that Mr. Harbhagwan Das and Mr. Amin Chancl, 
Assistant Postmaster, the postal officials concerned in the case, were each 
marle to pay one-fifteenth of the total loss as a punishment for their ncglect 
of duty f 

(c) Is it a fact that it was proved in the law court that the insured 
letter was lost out of thc posse!!sion of thc Assistant Postmaster and not of 
clcrk Haruhagwan Das, and that the responsibility for loss restHd more 
with tho Assistant Postmaster than the clerk f ' 

(d) Is it a fnct that Harbhagwan Das, clerk has been dealt with, by' 
being deprived of his pay for the period he remaincd out of employ' 

(e) ~s it a fact that thc loss of the pay to Mr. IIarLhar;wmt Dlls 
for the pf'riod from 11th April 1923 to 6th March 1924, means nn f1.pproxi-
matp- IORf: of Rs. 60n, which, if added to the Rs. 100 recovered from him as 
a puuishment, comes to Us. 700 1 

(f) Are the Government prepared to reeonsider the decision and 
order the period the official remained out of employ to be treated as 
leave or suspension on full pay Y 

The Honourable Mr. A. O. Ohatterjee: (a) Yes. 
(b) to-{f). Government have no information regarding the case, about 

whir.h they have received no appeal. 
Mr. Chaman Lall : Are Government prepared to conlliuer this case 

if an app'f\fl.l is sent. up 7 
The Honourable Mr. A. O. Chatterjee: I always give the closest 

attention to any appeal sent to me. 

RERI'ONRIU!LI'rY Fon THE SAFETY AND CUS'rODY OF MAILS IN TRANSIT. 

}9GO. *Ml'. Chaman Lall: (a) Is it a fact that according to the t~rlll  
of lcase executed between a mail contractor and the Government, the 
~on(r ctor is solely and wholly responsible for the safety and cl1!o1tolly of' 
mails (lurillg transit, namely, between a post office and post (,ffice, or 
bet ,,'een II post office awl a railway station, or llaih\ ay Mail SerYll'c Mail' 
omee. ill1d vice versa 1 

(b) Is it aract thut a Postal or R. M. S. Mull Clerk, who m:y accom-
pany tWlils ILccording to any local orders (unauthorised by uull's) with 
l1w ol l~~!t  of examination of condition and number of bag!! reeein·fl amI 
delivered at both ends, cannot be held l'P-sponsible for t.he safety of mails 

-dUl'ing transit. when mnils are in charge of mail contractor's men according: 
to the terms of the lell/,o , 

(c) If the replies to above he in the affirmative, are the Government 4 
pl'epared to reconsider the case of Dyal Ram, clerk, Peshawar, .with a view 

'to (~ e ll t him from the payment of Rs. 200 ordered ~o De recol C~l e  from 
him 8S punishment f 

• 
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The Honourable Mr. A. O. Ohatterjee: (a) and (b). The answer to 
these quel>tions must depend on the termll of the contract entered into with 
the rna'll contractor in each indi,·jdual case. 

(c) The Go\-ernment of Ind;ll have not seen the contract entered into 
with the mail contractor in thl} caKC in question. If Mr. Dyal Ram bas a 
grievance, he it! at liberty to ap]lNtl through the usual channel. 

.APPEAL OF Mit. RAMJI DA8, CLEltK, PESHAWAR POST OFFICE, REGARDING HIf! 
PROMOTION. 

1961 .• l!tIr. Ohaman Lall: (a) Is it a fact that Mr. Ramji Das, clerk, 
Post Office, Peshawar, acted as Assistant Postmaster, Peshawar, in the 
145-170 selection grade for fourteen months T 

(f) Is it a fact that not a single unfavourable report was ~ er made 
by his f;uperior o i~ers against his work as Assistant Postmnl'lter during 
the time he held charge of the 145-170 selection grade' 

(~) Is it a fact. that. Mr. Ramji Das proceeded on leave immediately 
.after his making over charge  of the Al!llistlint Postmasten.;hip T 

(d.: Is it a fact that while on leave Mr. Ramji Das in reply to his 
two Hpplications was given assurances twice by the POHtmasteI' General, 
Punjab and N. \V. F. Circle, of his acting and permanent promotions t.o 
the 145-170 selection grade' 

(c) Is it It fact that 1\lr. Rumji Das was ueelared unfit for the 145-
170 grade in reply to his th ird application while Htill on leave? 
(f) Is it a f1ct that during the period between the dateR of his re-

linquishing charge as Assistant POl;tmastcr 8l1d unfitness orders by the 
Postmaster General, the official W;lS on leave and that his practical work 
as At;8istant Postmaster was newr oedarcd unsatisfactory f 

((!) Is it a fact that the official hall ,mbmittecl an appeal to the Director 
Gennral, Posts and Telegraphs, India, praying for his lon~ o\,lll'-clue 
11f')Jlwtioll J 

(It) If replies to thc above be in the I!ffirrnatiYe, nre the Government 
prepareu to give a chalice to Hamji Das to prove his fitnesH for the 14.'·---
170 selection grade which he has already held-for 14 months f 

The Honourable Mr. A. O. Oha.tterjee : Government have no in-
formation on the subject, except that they understand that an appeal 
bas been reeeived by the Director-General from. Mr. Hamji Das and is 
DOW under consideration. 

PROMO'CION OF POSTAl, SUBORDINA'CEH IN TIlE PUNJAB POSTAl, CIRCLE. 

1961 .• l!tIr. Ohaman Lall: (a) Will the Government. be pleased to 
8t8te separately t,he number of appointments of Its. 50 and 60 grade vacant 
()n 23rd l%ptember 1920, in the Punjab Postal Circle, which were not filled 
UP. lld'ore the introduction of the time-scale of pay from the same date , 

., (b) Will the Government be pleased to state the llflmes of the postal 
()ftlcials who could be promoted to the vacant appointments referred to 
aoove 1 

(r.) Will the Government be pleased to state separately the salaries 
which the officials alluded to in (b) above could draw to-day by virtue of 
their promotionI'! , 
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(d) Is it a fact that the Financial Adviser, Posts and Telegraphs, 
has been pleased to decide in hi!! letter No. 65-P.T., dated the 4th March 
1924, a similar case of Mr. Munshi Ram, clerk, Simla, allowing the officiul to·· 
draw hi[!her pay Rs. 106, with effect from 1st June 1924 , 

(e) Are the Government prepared to consider similarly the cases 
0f all other postal officials referred to in (b) above who could similarly 
get promotions had the posts been filled up , 

The Honourable :Mr. A. O. Ohatterjee : (a), (b) and (c). The infor-
mation asked for is not available. 

(d) Yes. 
(e ) No. The circumstances indicated are hypothetical and I am 

110t prepared to dt'cide individual cases without full consideration of the 
facts in each case. 

STOPPAGE OF INCREMEN'fS OF CERTAIN PUNJAB POSTAL OFFICIALS. 

196:3. *Mr. Chaman Lall: (1) Is it a fact that increments of the 
foll?wing Punjab postal officials were stopped for the periods noted 
agamst them : 
----------,-----------:---------

Nome. DuignaliOfl. Period. 

(II) Amir Chand S. P. M., Lachi (Derajat Divi- For 6 monthll. 
Ilion). 

(b) Behari fAI S. P. M., Sadda (Tlerajat Divi- For I year. 
Ilion). 

(c) Udhe Bhan Clerk, Hangu (Derajat Division) I For 6 month •. 

(eI) Bhaim S:iin •• Clerk, Kobat (Den.jat Divillion) For 2 montha. 

(e) Qadir nakhah Clerk, Kohat (Derajat Division) I For 3 month •. 

(I) Abdul Adz Postmaster, Campbellpore ..\ For 3 montlw. 

(2) Is it a fact that the punishment detailed in part (1) above was 
ordered to affect all future increments of the said officials , 

(3) Will the Government be pleased to state the cumulative etrt!ct 
(,f t-toppage of increments in each case separately 7 

(-l) Do the (10Y'!I"IIIiHm1 IJl'op()Se ttl reconsider all 111" cases with a 
view to remit or reduce the punil;hments , 

The Honourable Mr. A. C. Ohatterjee : Government have no infor-
mation. If the individ11als rt'ferred to hlfve any grievanct', they 6re lit 
liberty to appeal in the ususl manner. 

ARREARS OF PAY OF R. M. S. OFFICIALS OF " D." DIVISION. 

1964. ·Mr. Ohaman Lall: (a) Will the Government be pleased to 
r.tate re8...ons for which officiating and temporary services rendered by the 
R. M. S. officials of ' n ' Di vision could not be accounted for and arl'eara 
of pay could not be paid up till now, , 
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(11) Is it a fact that the R. M. S. officials c<mcerned are not the party 
at fault for delay in disbursement of arrears of pay f 

(c) Is it a fact that according to the latest orders of the Government 
the arrears of pay were due to these R. M. S. officials with effect from the 
ytmr ] 921 as in the case of other officials Y 

(d) Will the Government be pleased to state reasons on the strength 
of whi<.'h these R. M. S. officials can be debarred from their dues from the 
date they were paid to other Postal and R M. S. officials' 

(e) Do the Government propo.se to order immediately disbursement 
o.f the arrears of pay from the date they actually fell due , 

Mr. H. A. Bama : (a) The" D " division ·was created in October. 
1919, and a portion o.f its personnel was transferred to it from other divi-
Hions. The veri.fication o.f the temporary and efficiating service of this 
pcn;ennel therefere necessitated ff'ferenees to. other divisions and took somet 
time to. complete. 

(b) Yes. 
(c) No-in 8{)me caseR arrear':! ef pay were due to. the officials of the 

" D "division R 1\1. 8., from Murch 1921, while in other cases they were 
due from l\lareh, 1924, according as each individual case was covered by 
the conditions governing the application of the concesiiional orderii. 

(d) The R. M. S. officials in question are net being debarred from 
their dues. 

(e) Of a to.tal of 180 claims, 173 have already been admitted and 
~orw r e  to the Deputy Accountant-General, Posts and Telegraphs, Delhi, 
for pre-audit. The 7 remaining claims will be settled shortly. 

VEN'rH,ATlON AND HUMIDIFICATION IN COTTON MILLS. 

1965. -Mr. Ohama.n Lall: (a) Will Government explain the delay in 
giving eff(,('t, to the recommendations made by Mr. T. Maloney in regard 
to the question ef ventilation and humidification in cotton mill!! t 

(b) I1:;\'l' OOH'rnment receiveu rcplies frem Local Governments re-
garding ~  quc'ltion Y • 

(c) Did :Mr. l\Ia.lOlH'Y corne to the general conclusien that it is gigni-
l ~ nt tllnt the physique of the average cetton operative is much lower than 
that of worker;,; of similar castes and wage-earning capaeity in other trade!!, 
and thnt weight decreases after a few monthll' continuous service T 

(d) Ar.) Government prepared to expedite legil,;lation in rl~ r  to the 
quest.ion ? 

The Honourable Mr. A. O. Ohatterjee : (a) and (b). Lo.cal Govern-
ments have been addresserl on t.he question and have been asked to reply 
before lst November 1924. No replies have yet been reeeh'ed. 

«(') T\t r. l\Ialoney'8 viewR are Ret forth in his report which has al-
ready been published. 

(d) TTntil replies are received fro.m Local Govermnents, it. will not 
be possible to decide on the measures to be adopted. 

Sir Purshotamdas Tha.kurdaa : Will o ernmen~ be pleased to. .tate 
'rho this Mr. T. Maloney HI T . 
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The Honourable Mr. A. O. Ohatterjee : He was an expert on the 
subject who was brought out' to India by tbe '6o,·el'Iuuen1i,.'of India to 
investigate into the matter. 

Sir Purshotamdaa Thakurdaa : Did the investigation originate with 
tIl(' Government of India or was there any recommendation for the in-
'\'estigation from Romewhereelse , 

The Honourable Mr. A., O. Ohatterjee : The recommendation origi-
nated from the Bombay Government but the Government of India warm-
ly took up the investigation. 

VARIOUS CUSSES OF OFFICERS EMPI,OYED ON RAILWAYS IN INDIA. 

1966. ·Mr. Chaman La.ll: (a) Will Government be pleal!led to state 
the t.otal number of the following officers on Railways in British India:' 

(1) Agents, (2) General . Managers, (3) Managel'l!l, (4) Traftle 
Managers, (5) General Traffic Managers, (6) Traffic Superin-
tendents, (7) Chief Traffic Managers, (8) Chief Traffic Super. 
intendents, (9) Chief Engineers, (10) Superintendents of 
WaYH and Works, (11) Engineers in Chief, (12) Engineers, 
Ways and Works, (13) I;oco. and Carriage Superintendents, 
(14) Carriage and Wagon Superintendents, (15) Chief 
Meehanieal Engineers, (16) Chief Electrica,l. Engineers, (17) 
Loco. and Carriage Running Superintendents, (18) Control-
lers of Stores, (19) Superintendents of Stores, (20) Chief 
Store Keepers, (21) General Store Superintendents, (22) 
Store Kcepers, (2:3) Colliery Superintendents, (24) Chief 
Store Superintendents. 

(u) Will Government be pleased to state how many of these officers 
were British Indian subjects on the 1st July 1924 ? 

(c) Will Oovprnment be plellHcd to Htate how mllny Indian officers 
tl!pre are now out of the total number em Jo~ e  in the Railway Depart- • 
lllent in the Raillrll.\' Board lJclld(] uart l'l'S, also ill the follm\'ing Depart-
ments : . 

1. lndilln HnilwClY Conference Association. 
2. Tr;,i1ie Cnrllmitlpp. 
3. I .. oco. aurl CIll'l'iagc Superintewleuts Committee. 

Mr. A. A. L. Parsons: (II) nilll (('). Deta ils will be fOllnu in the 
Hailway Board's Classified I;ist of EstablisllIllent, the latest copy of 
which is IlvaiJnble in the Members' Library. 

(b) If it is esir~  to know the number of Indians, this information 
is also available in the above publication. If, however, the question 
refers to sUh.iects of British India as distinguished from subjects of 
lndian States, Government have not the information. 

Mr. Obaman Lall : May I ask the Honourable Member, Sir, whether 
it is not possible for him to tell us offhand as to how many Indians are 
employed in the various offices mentioned by me in this question f 

Mr. A. A. L. Parsons : No, Sil., I am afraid my momory is not 80 
encyclopaedic. 

Mr. Oh&1nan Lall : Is the Honourable Member prepared to ~ e & 
statement on these lines , '. . ' -
L210LA'.. ... il ...... : '.', . D 
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Mr. 4. A. L. ParaoDi : No. The Honourable Member can already 
obtain the information from the copy of the Railway Board's Classified 

. List of Establishment which is in the Library. 
Mr. Ob&man Lall : Am I to understand that there is not a single 

I.2 lIOO)(. Indian employed in the offices mentioned by me 
in this question f Am I further to understand that 

it is very inconvenient for the Honourable Meltiber to lay the factsbefol'c 
1)8 at the present moment f 

Mr. A. A. L. Parsona :' The answer to both the Honolll'able Memher'lf 
last two supplementary questions is in the negative. 

Mr. Ohaman LAJ1 : May we know the reaRonswhy the Government 
do n()t place the facts before us 1 

VISIT OF THE DIRECTOR GENERAL 0,. POSTS AND IrELEGRAPRS TO ISI,AMABAIJ . . 
IU67. *Mr .. Ohaman Lall : ,(a) Are Government aware that in reply 

tCl a question of mine in the MI+Y Hession of the Assembly it WflS stated that 
the Director e l~r l of Posts anel Telegraph!:! viliited Islamabad for pur-

. poses of inspectiUJl , 
(b) Are Government aware that Islamabad in Kashmir hn'l a smllft 

Sub-Post Office run by tw~ clerks f 
((') Will Government state the urgent busines,'l which necegsitated the 

Director .General's visit to Islamabad , 
. Mr. B. A. Sams : 
. (a) No such statement was made. 
(b) Y(>s, in adflition to the Sub-PostmAster. 
(c) 1h('l'(>forl' rl(;(;; 110t arise. 
Mr. Oha.ma.n Lall: Do I understand that ....... . 
Mr. B. A. 8ams : May I ask the Honourable Member to repeat hil:J 

~~~  . 
Mr. Ohaman Lall : May I ask whether the Director General vi!')ited 

Islamabad? 
Mr. B. A. 8ams : The question was : 
,. Are Government .aware that in reply to a qUeI1tion of mine in the May 8e11sioll 

of the Ass(·mbly it wus stftted that the irc~tor General of Posts and Telegraphs visitccl 
Islamabad fer ur o~cs of inspection' " 

I have replied to that question. That question related to the Postmaster 
General and not to the Director General. 

Mr. ChaDl&D La11 : Did the Postmaster General visit blamabad T 
Mr. B. A. SalDl: He·· did. , 
Mr. Ohaman Lall : Did he visit Islamabad for the purposcs of in-

spection , 
. Mr. B. A. 8ams : Yes. 
Mr. Ohaman Lall : Is it correct that Islamabad is a small sub-post 

otHce with a staff of only two clerks. 
Mr. B. A.. 8ams : No, Sir. It is an importantsub-oftioe, :at the end 

of an important mail line . 
•. Obaman Lall : Is it in Kashmir , 
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Mr. II. A. lams : It is in Kashmir. 
Mr. Oh&man Lall : Was it a pleasure trip' 
Mr. H. A. lams : No, Sir. 

CONT.Ril..CT RATES FOR TlIE SUPPLY OF VEGETABLES AT MURREE AND RAWAL-
. PINDI CANTONMENTS. 

1968. ·lIr. Ohaman LaU: Will Government be pleased to state (a) 
whether the contract rate for the supply of vegetables for Murree and 
Rawalpind i is Rs. 5-12 and 4-12, respectively, (b) whether last year thc rate 
was Hs. 3-8 and Rs. 1-15 respectively, (0) whether 8)1Y public tenders were 
called for ? . 

Mr. E. Burdon: (a) The contract rates for the 8UPply of fresh 
vegetables atMllrree and Rawalpindi Cantonments in 1924-25 are RI. 
~ 2-  and Rs. 4-8-0, per 100 IbB., re8 ecti el~  

(b) The rates per 100 lbs. in 1923·24 were as follows :-

. Mllrree Cantonment . I 
Ullwalpindi Cant'()DlRent 

(c) No. ' 

..... Rs . 
3 14 6 
1 15 ~ 

M,.. Ohaman Lall : Why were not public tenders called for' 
Mr. E. Burdon: I have made inquiries on that oint~ Sir, and,! 

find that it is a very easy matter to obtain tenders for t.he supply of 
( et ul~  at much lower r ~es than t.hose which have been accepted, 

but ill Hll case.., the quality of the vegetab1e is exceedingly bad.' ,It is 
quite all easy thing to get cheaper vegetables, but they are A'lwllYs bad : 
anu frer,h vegetable!'1 arc sllch an important article of diet for the soldier 
that it was decideu to mal{c this alternative arrangement.. It is giving 
s ti~ ctor  results. 

Mr. Ohaman Lall : Is the gentleman connected in any way with the 
Amnn Rabha '/ ., 

Mr. E. Burdon: What ~entJem n  Sir' 
Mr. Chaman Lall : The contractor. Is he connected with the Amon 

Sablla, Hawalpindi? 
Mr. E. Burdon.: I really do not kn(lw. 

PROmnITJON OF THE ENTRY OF SYED HAllIB SHAll, EDITOR, " SIASAT ", INTO 
THE N. W. F. PROVINCE. 

1969. ·Mr. Ohaman Lall : Is it a fact that SJcu Habib Shah, Editor, 
.. Siasat," Lahore, was recently prohibited ,from entering the N. W. F. 
Province T 

Mr. Deny. Bray: Yes, Sir. 
Mr. Ohaman Lall : What were the grounds for prohibiting the 

entry of Syed Habib Shah into Peshllwar T . 
Mr. Deny. Bray : That is ~ more substantive question than the 

qUMtion to which I h,ve replied .. 
'fhc ,Position, a8 I understand it, was this. This. gentleman visited 

Peshawar two or three years ago and had unfortunately to be asked to 
leave. A tew weeks ago he aab4 if· tllere was aDY objection to his 
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return. The matter was put under inquiry, ~  the gentleman was so 
informed. Unfortunately, this .ad interim reply seems to haye hurt the 
gentleman, for he sent a letter through hill Secretary to s ~  : . 

"The undersigned is further inatru('ted to inform the Deputy CODimislioner, 
Peshawar, not to tuJw more action in the matter, aEl, whatever the decillion, Syed 
Ha.bib Shah shull pAy u ,isit to Peshawar after RamZlIn as lIoon as necessary and 

. posaibh'. ' , 

It wall OD' that and as a result of the inquiries that had been made into 
,bis conduct on the previouB occasion that an order wall issued to aay 
that hill presenc(> was not desirable. 

HUSSIAN RornLE NOTES. 

1970. Mr. (lhaman ~ : Will Government be pleased to state 
whether they have made any representation to the Secretary of State for 
India regarding the ~u ect of RUMHia.n rouble notes in the pOHse!!sion of 
Indian traders which they were made to deposit in Government Treasuries , 

The Honourable Sir Alexander Muddiman : The matter was brought 
to the notice of the Secretary of State fo1' India in 1922, but His Majesty '8 
Go.vernment considered that it was not possible to claim any compensa-
tion in re.'1pect o.f rouble notes held by Indian merchants. 

IIr. Oha.ma.n Lall : May I ask that when the matter is being dis-
cussed with the RURRian Government, the matter will be reopened and 

"& representation will be sent up by the Government of India in thi's 
connection , 

The Honourable Sir Alexander Muddiman : The Secretary of State, 
. as I have told th€' Honourable Member, decided that not in~ could be 
do.ne in 1922. I have no reason to soppose that he has chanJred his 
attitude. 

Mr. Chaman Lall : May I remind the Honourable Member that 
1922 is not ]924 awl that an Anglo-80viet Treaty has been entered illto T 

The Honourable Sir Alexander Muddiman : If tht'I'l' iR lilly thing 
which ean he done in the mlttte)', 1 am sure His Majesty's Government 
will dn it. 

1!J71. *Mr, Chaman La.ll: Have o (~rnm nt in:-;tl'll<'h!cl the Taxa-
tion Committee to co.nsider the questio.n of the ta,xation 0.1' land values 7 

The Honourable Sir Basil Blackett: 'I'he term:-; c· r reference are 
co.mprehensive and. special instructions o.f the lfind l~ estc  would 
appeal' llnneee!!S8ry. 

TRA.NSFEH OF CLERKS AND ACCOUNTANTS OF TIlE MILITARY ACCOUN'l'S DE-
PARTMENT. 

1972. Mr. Chaman Lall : 1. Will Government be pleased to state 
,;what amount of money was paid in the Military Accounts Depa.rtment 
. Office in a lump Rum to the accountants in giving retr,ospective effect to 
the " next below rule " in the case of accountants T 

2#;'Will thE' .<klvernment be JlI~ se  to st~te ow many cl~r s with .pay 
! ~  t~t m B&. 50to.Bs. 100 ,p.m. were .U'llWferredfrom the otIce 
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of the. Contro.ller of Military Acco.unts, 'P. & A. District Calcutta, 
to rl~u  o.ther. o.ffices of the Military Acco unt ~ Department ill 
the PunJab, Q.uettn, Rara.chi, etc, from April H)20, and how many 
aCco.untants wIth pay varymg fro.m Hs. 1;')0 to R::;. :iOO were transferred 
to the Calcutta office and what. reaso.n was there to transfer "mall paid 
clerks away from their hearth and home and to. retl'ansfer well paid 
Acco.untantH to Calcutta ? 

The Honourable Sir Buil Blackett: 'fhe info.rmatio.n i" being o.b-. 
tained and will be furnished to. the Ho.no.urable lIember on receipt. 

lJNS'f ARRED QUESTION AND ANSWER. 
LIQUIDATION OF THE ALI.IANCE BANK OF SIMLA. 

349. Mr. B. Venkate.patiraju : Will the Go.vernment be pleased to' 
state what steps the Go.vernment proPo.se to. take against the perpetrator. 
of fraud if any in the mattcr of the bankruptcy of the Alliance Bank, 
Simla f 

The Honourable Sir Alexander lIuddiman: I invite the Honour .. 
able Member's attentio.n to the reply given by me to Mr. Bhubanananda 
Das's starred question No.. 1869 on thf> 15th September 1924. 

RIOT AT KOBAT. 
DiW&D B&hadur T. Ranpchariar (Madras City: Non-l{uhammad .. ' 

an Urban) : May I It"k the Fnrlli!1n Secretary whether he haR receiveciJ 
any further info.rmation abo.ut the Kohat riat, and whether he ha .. 
perused the articles I sent up to. him, and whether he has any! informa-
tion to give on those articleH ? 

Mr. Denys Bray (Fo.reign Secretary) : I have perused the arti. 
cles that the Ho.nourable Member very kindly sent to me. They of' 
course do no.t wholly bear out all the' reports. which have reached me, 
but they cnnfirm the reports to a great extent, and I now propose to read' 
to the House a series of tI>}egrams which I have received from Ko.hat' 
during the last two. days. 

Mr. N. M. Joshi (Nomlnated : Labour Interests) : May I ask ~ et er  
the Government of India have got any informatio.n about the exodus 
of coolies from the Ar-;,;am tea gardens 10. .. , .. 

Mr. President : The Honourahle Member must not interrnpt the 
Foreign ~l cret r  who has not yet finished. 

Mr. Denys Bray: This telegram is from the ChiefCnmm.issioner 
now in Kohat : 

•• On the 2nd St'ptE'mber t.opies of a pRDlphlet printed in Rnwalpindi w!'re 
l'ireulatcd ill Kohat under the auspie.es of tho Snnatan Dharma Sabha, whir.h ('ontuint'd 
a poem in which occurred It couplet telegraphed 8cplirntely. The r6l't of the pOt'm iN 
also objectionable. " 
I do no.t prnpose, Sir, to read that couplet to. the Honse ; it strikes 
myself as bording nn desecration and wnuld be regarded hy l\fl.lSlims 
as a blasphemous outrage; and 1 do not wish to give it furthl'l' currency 
than need be . 

•• FeeliD. at onee r&D, hip,. and. t~ leadere were ealled on for s("'urity by the 
.4:llIiltaD't ColIHIIi88ioner, lb. Allmeci lOtan, on the Sra Reptemoor. The :Deputr 
OO'mminioner returned to ,Rohat that d.y pd fo_n.! that JITftn Du, th!.' Secretllry cit 
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tbe Sabha, had been already arretlted by the Assiatant Commi .. ioner. On the 4th 
the Deputy Commiuioner saw the leadera ot the Hindua, who had organized a partial· 
hortal, and also the leaders of the Muhammadans. He aaid that he considered the 
pamphlet in~ )ltin  and would deal' with it. The leaden lIeamed satisfied and went· 
away. The Assiatant Commi88iOllcr wu meantime inquiring into the eaee and .reported: 
in faTour ot an a\)plieation tor anction of the Local Government to proaecute under 
aeetions 153A anI. 505. Indian Pl'nal CodC'. The Dt'puty Commissioner gave Ii 
written order to the police to investigate the C&IIe. On the 8th, Jivan Dall WlIS relellsod 
on bllii .on condition of hia lellving the district until seat tor .. The helUing .of the 
l16Curity case was fixed for the 11th. On· the 9th, the, Muhammadans to the number . 
of fiftet'll huuAr,'d hearing of his departure wn.ited on the Deputy COllimlssionp,r to 
protest. Tile Deputy Commissioner ordt'red the poliee in the Hindu <luurters to be 
reinformcd /1m] then intervicwcd the crowd, and explained the reasons for BenninK 
Jivlln Vall IIway, adding thnt he hnd houId thllt tht'! villa!rt'fs bad bet'll urged to 
"oUt'et nnd IIttellll the. Court on the 11th aud that he feared /I breach of tlw peace, 
as after disposal of the cUlle under s('ction 10'1, Jivnn DilB wOll1l1 huve to be releustJd from 
U.e lock-up. . If ' , . 
, Thi'y expressed l~l ml lel eil Illltiafil·d );j'/lt l1ekl,d'£o'r n88u'rau\'o that the case uuder. 

1;)3A and r,n.i· woulel ,e·ally btl til ken !,lp." 'I'hiR was givclI l lind the Assistaut COIIUliI8' 
!!'loner begun hill illvclltiglltions, thl' crowd following to MB eourt. The Deputy Com· 
mi8~io! cr returlll'll to his ome'c and ten lIIinuil's Inter hud n tel!'pholll' lIIe~~ i i(  that 

ot~ Wl're bt'ing thed ill the ,·.ity. The cIQwd gf u m lm!~ un  was atill outsidu; 80 
tne t~~ w('re dosed. The Hindug n ir( tl~  h/ld lw'omp pnnil'·striekt'n Hnrl fired 
0'11 a erowd of shouting boys in tht'! main bazaar, a Milhammadan hoy boing 11it in 
th(\' ('hest by a rev01ver bullet. .Iaid to have been fired by a tiikb or HiJl(lu ple;ldol·. ' . .' 

In rending' out lhi" telegram, Sir. I IiJll omittilll! Hunws a; dle l'.(lse 
of course will be 011e for .indicial inquiry. . 

I' News sproud lapidly and th(' Muhammadan crowll rnauagt·d to re·onter thl? eity. 
The Bindus retired to the root~ of the houscs and began firing indiscrililbult.ely on 
tlae crowd and on the police coming to their rescue, three police b(ling hit. No 
¥uhllmmadallll WeTit seen "'itlt firearma in the eity -on the 9th, and on that day nearly 
all the c&IIuaItiolt \\'0.1'0 Muhammadans, about 10 being killed and 20 wounded. The 
military arrived at about ] P.M. and 9 shots were fired to silence the firo from the 
roofs. The police also fired into the air and at three· houles from whi"h t11e prineipaJ 
lI.fing was coming. The troops first occupied the main bazaar Ilnd the Hindu Mohalla, 
and fire" were thon started iII both places. ThE' troops had to bo withdrawll, and 
drew a cordon round outllide. The o~ee then doliredtbe bazalUl, and tht'! night 
was quiet, except for fires ar looting. On the morning of 10th large crowds of 
!f:ubammadan viJ.1agors, many armed, eoll6('.ted; and many had lIueeeeded· in entering 
the city in driblets bl diggiDff bole8 in the walla, etc., during the night, intent on 
J!lurder and looting 1D the RlDdu Mohnlla, where firing began again, and many 
Hindu caSUAlties occurred, roughly 10 killed Bnd 20 injured. The Deputy Comma· 
,.joner then entered the Hindu Mohalla alone, and persuaded them to stop firing; and 
"as then able to drive out th9 mob with the poliee and frontier constabulary. Firing 
all eeased by the afternoon of the 10th. HindulI, in spite of the posting of guarda, 
insisted on leaving the city and all entered the cantonments, where they were temporarily 
accommodated, and they have now left for the Punjab eltcept about 800, About 800 
Muhammadans have 110 far been arreated. Damage not yet eatimated, but may amoun' 
to 50 lakhll, as two·thirds of the Hindu 140haua aDd the main blUllar have been bumt I 
10 far the probab11itiea point to the caUIe of trouble being the . undoubtedly 
provocative Hindu pamphlet, and the riot being apparently etarted by the Hindu 
pleader ........ " 

Nawab Sir Sahibuda Abdul Qaiyum (North-West Frontier Province: 
Nominated Non-official) : Why apparently, Sir' 

Mr. Presid.ent : Order, order. The Honourable Member know. 
that the Foreign Secretary is dealing with a very, important matter and 
he naturally chooses his words with care. 

'Mr. Denys Bray ~ 
" ...... started by tht' Hindu pleader, shooting a Muhammadan boy in:'Q fit-of 

panic. The old Kobat Hindus ....•.... " 
"':;"and I may say that . this . explains. t~ mYl1elf at any rate part of 
what happened, because ~o~ the .. old 'Kokat Hindu· families well a.n4 
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<lan say tha.t they are 8 very shrewd and sober set of men; it unfortu· 
nately appears that the Sanatan Dharm Sabha had passed from their 
hands into the ha.nds of Hindus who knew Kohat and the conditions 
()f Kohat leHs-

••...... The old Kohnt fnmilicB Wl'fe 1I0t involved at the outset nnd only slightl,. 
Il t( rwllrcl~ and wllJ 110 doubt 800n return. Arrangements .tor preventing tr n~- or er 
meu from npprlJuching city wert' 8uc.rt'ssful and they took no part iu th(, disturbunctllJ_" 

And here again, Sir, I would like to mention tlUl.t thit;· is .in contra· 
.qiction to aD/I In Hllpcrse;-;sion of a Communique issued by the Army 
Dep!1rtment, I think, on Satul'<lay. Of course in a matter like this, the 
civil UUlhorities are tile Letter n ~( s of who are trans-frontier and who 
l (~ tjs-froutler men. , . 

• , TrouLk has RO flU: 110t IIpl'l':Jd t" (lth('r Hindu bazul1I'B ill J1iotrid. though tlw 
situation hriA be(,11 threlth'ning ill IIangu, Thall, ~ i  Teri, Shnkllrdurl'1I RIH] Lntrimmar, 
whefe rrun ~IIl( lIt  bc1icv('d adequute, huv!' bc('n made." . 

A supplementary telegram reads thus : 
" 'n\(, Hindu w'rsion of the oJigin of Kohat riots is us follQ.w8. 'fhe 1I1uhulllmadans 

wcrc annoyed over proposed constrUction of new bathing tank for,Hmdu temAles and 
the palllphld referred to ill prc\'ious telegrams was. merely a preh·xt. Loot. of all 
Hindu shops ~ns reAolvN} on at 1\ meeting held ill'R mosque 011 tho niJP:ht of 8th and 
IItarte·a at the tim~ fixed on the following DlOrning. No Hindu fired until the tempies 
were attacked. ACCuBationR aro made against Abu,lad Khan, Assistant C lllm~on er  

Thus far the Hindu version. Mr. ,Bolton. proceeds: 
" I have been all over the city and the damage 1s und()ubtedly very groat. .Fires 

are still burning in llIany places. Some Hindu hOUlles are un~ouc e  but all toll1pl88, 
have apparently been rifled and images broken. Some few Hindus have nover 10ft 
their houst's and a ~ othets have returned there. 1 have uppoiitted a epeeial 
European Superintendent of Police and u European Magistrate forlllquiry_" . 
On- these telegrams, I asked Mr. Bolton a few questions, and his allRwer 
runs ElS follows : \ 

,t Few copies of pamphlet available as most were burnt. I will post one. Title 
page says • Printed at IJakBhmi Art Stoam Press, Rawalpindi, and published by JiV&A 
DUll, Secretary, Sanatan Dharm Sabha, Kohat '." 

Apparently the Sabha admits this. 
" I have not yet lleen It reproduced in the prells." 

I had asked that question with reference to the possibility. of my 
having to make public the couplet which I have said I would prefer not 
to make public. 

"Thirteen holes were found in t e~it  wall by wbleh the villagers are eaid 
to have entered but how they escaped notice ot poliee and military picket. :remaina 
a mystery. Allegationll against AssistaDt Commissioner are vague but he is accused 
of conC8 lin~ preparations of Muhammadans, indifference to looting of HindulI, anil 
general partIality. Dtlll.uitllly ascertained Cl46ualtiee are Polic" 3 woullde.d, Muham· 
madans 10 killed and 20 under treatment in civil hospital, Hindull 10 killed. ad 
1 wounded in civil hospital Also 8 wounded chietl.y Hindus are reported Ull.der treat-
ment in military hospital and some Hindus are believed· to have been taken to 
Bawalpindi " 

A telegram which I got from Mr. Bolton the first thing this morn· 
ing says: . 

,. All is now quiet in Kohat. Fire extinp1ehed and shoplI re-opening." , 
In answer to a telegram to the' Deputy Commissioner which I 

drafted yesterday with the kind help of IIW Honourable Member who 
is not here present to-day, I have received this : 

" Praetieally all the Hindus have left Kohat for Punjab in rese"ed train 
aeeommodatwn.. Guards were furnished tor traina. Probably not more thlUl' 150 
Hilldus remain,. here. Refu1C8 camp baa been provided for them by military ut o i~ 

• • 
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within enntonment limitB. Thoee wishing to retnrn to tho eity arc encouraged to de. 
110. Ample ILc(''()mmodution in Government 8(~ ool has bet'n 8t'It'cted for housing thosll 
retnrning to the e.ity who Are tempornrily horuch!sH. Medkul provisions for wounded 
who arc few 11ft' ample. Eight arc being treated by military medical officers ill 
rantonmellt and out' or two in civil hospitals. About 20 with minor injuries hIWI' 
been tredl'tl. Feeling appenr8 to have eu lli l(~  ('!ltirf'ly in the ('ity. It ill antil'.ipll.terl 
that Dluny refullet's will return to the dty within R fl'w days. l"oocl supplies aN 
hein, armug .. d IIno will be adequutc. /:ll'VIL Snmiti, Pe8hlLwa.r, hlLH been /leked to 
prOVide llindu 8hOIJkt't'per to supply Hindus. Two or three work en will be very 
weleomc to Buist ill directing people to food shop, et ~  

Diwan Bahrtdur T. Rangacbariar : May I ask the Honourable Member 
if he has seen the st:a,tement in the newspaper which I gave him that 
the writer opepJy apologised fc)r that pamphlet Y Is there any informa· 
tion to confirm it or to repudiate it T 

lIIr. Den)'l Bray : The Hc.nourable Member preHumably asks me 
wheher I can confirm the fact that the pamphlet was apologised for. 

Diwan Babadur T. ltaDpcbariar: Yel! . 
.r. D.n)'l Bray : I have not yet received that information but 

that is one of t.he points on which I am telegraphing to Kohat. 
])ttftn Bt.hactur" T. ltanpcb&riar : Has the Honourable Member's 

attention been also drawn -to the fact that hefore the riots began, a 
meeting was held in the Town Hall by the Muhammadans and it was 
after this meeting thnt the riots began' 

lIIr. DeD)'l Bray : I JUay infonn the Honourable Menlber at the 
outset that I was very grateful to him when he Ment over the newspaper 
cutting. I have already Hsid that, liN far as I could within the limited 
time at my disposal, I l t~ j.tiveD tilt' information in the public )lres~ 
as much care at; I eoukl. Out d' those newspaper report" various 
points arise and arc bound to aris(' on which 1 have already made 
up my mind to ask the local authorities for full and formal information. 
I would just like to clrive it home again to .the Honourahle Member that 
these reports which I have read out are proviMional reports supplied by 
our officials, not, of course, with an f'ye to publication or for reproduc· 
tion in the Assemhly here. They have been sent in order to put Govern-
ment in possesfolion of such facts as the local authorities have so far 
collected. It is quite obvious that, whcu the full report comes in, many 
other pointl'l will Iw dealt with, such a1PIthat which the Honourable Member 
is putting to me now. When the judicial inquiry iM complete, I have 
not thp- I lli~ test doubt that many mattertol which are still very oblicure 
to myself wiJ] be made clearer. 

, Nawab'Slr Sahibzada. Abdul Qaiyum: MAY I Silk,. Sir, how the 
Hinous came in' ()~ I~ l li() l of thf' ft"('Hl'lnfl in tlH' city un}elo1;\ they had 
made previoufl rr n~ements for them 1 

Mr. Denys Bray ; I would really be grateful to the Honourable 
Member if he would ref:ra.in from putting to me sellrching and le~ in  
questionlo1 at the rm~8nt juncture. I do al!lRUre the HOllse that the 
Govternment vicw these happenin!!s tit Kohat !l101 most tr ~ c and I think 
it "would be most unwise to attempt to elieit from Government at the 
present moment information which might serve further to exacerbate 
feelings which are J!Jready very bitter, 

:' ~ r ~ ~ ~ t lin~  LahdhtlldC'L'S) : May I no~  
SIr;whether the oIl ~8 w lC  tfre ",,,(1 to 1l1we be<.'n set flre to belonge<l 
to the Muaam,nadans or to the Hi.ndus T 
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Mr. Denys Bra.y : I had I hoped, made a clear stalenH'llt from 
which surely it must have emer~e  that the houses ],nrnt an', if not 
entirely, Hhnollt entirely, those of IIin u~  

Mr. Bhubanananda Das (lh'issa i i ~ion  Non·Muhmumadl1n) : 
May T ~lr  Flir. whether the Government will be able to 81'run1!e for 8 
few C l er~~ (Jf this 'House from alnongilt the leaders including the 
Political Secl'l·tary himself to go to Kohat and make inquiries about 
this accident on the spot? , 

Mr. Denys Bra.y : I am sure Government will welcome sucb a visit 
from the leaders of this House 

Mr. Ma.hmood Schamnad ,Sahib Bahadur (West Coa,flt and Nilgiris : 
Muhammadan) : Will the Honourable M!!,mber be pleased to state 
whether any inquiry was held and whether as a rCllult of that inquiry 
it was found that a MuhamlDlHdan boy was shot and killed on account 
of panic' 

Mr. DenYI Bray : I cannot a8sure the Honourable Member that 
there has already been an inquiry in the sense in which presumably he 
is using the term. The Deputy Commissioner 1811d the Chief Commis-
sioner are personally C ll i Ctin~ RlI('h in'ljuiries as Ilre TlOI\siblc in the:' 
eirCllm!!tanees. The judicial inquiry 'V8S not inRtituted when these tele-
grllJrll'l were sent of!'. I haye no doubt thaf that inquiry eit.her must have 
startNl by now or will start as SOOll as prHet ~ lJ  

(Mr. Mahmocd Schainnad rose to ask Ilnother question.) 
Mr. President : ~e had better postpone liny further qUl:stiol1i; on 

this subject. till to-morrow. 

EXODUS OF LABOTTRERS FROM THE ASSAM 'PEA HARDENS, 
Mr. N. M. JOlhi (Nominated: I.Jabour Interests) : Will Hovernment 

be pleased to give to the Honse information about tIm exotlu:,; of labourers 
from the Assam tea gardenA 1 

The Honourable Mr. A. C. Ohatterjee (Industries Memher) : ~ir  the 
faets as staterl in a t.elp,gram hom the Assam GOyerllment <latrd the 11th 
instant are as follows: During August nn exodus took place from 
LlIkhimpur of about two hundred lAbourers "ho 118rl recrntly he!'n re~ruite  
from :Madrl\S Districts. These labourers were mostly repl1triated. Follow-
inf;t' that, about 850 labourers, who had recently been recruited" from the 
same area, left their ~ r ens in Sihsagar district and mArched t.o Jorhat, 
where 811 inquiry was held hy the nOlllmisl'iioner and the Depnty C0m-
missioner wit.h the lJ.l'lsistance of the Silperintendent of the Tl'll Dh;trictl'> 
IJllhonr Al'lsoeiatidn, tlProugoh "WItI'm the la!JotireI's had heen reel'uiteu. The 
labourers made no complllints of irregular recruitment or of ill-treRtment 
011 the gurdens, and t.heir reasons for le in~ the garden!! were statt"d to 
be di"Hke of the AS/iam dimRtp ~l  some Ricknei'lS amongRt thf'm. An 
offer to repat.riate them after three mont ~  work wa:; refused and without. 
warning the labourers left .Jorhat and proct'eded' Oil theil' mard1 to 
,Jakhlahnndha in the Nowgong distrif't. Six deaths and two births oCl'nrred 
on t.he march. The causes of thf' ~ t s are not. known, a<; the leade!'" of 
the party refused to allow the sick to stay behind for treatment. Food 
Ilnd mediCcil a.ttendahce were supplied to the . labourers. I hllye just-
receiyed another telegra.Di staiing that all the labourt"rs referred to were 
repatriated on the 12th instant I:i,. the Tea: Districts Labour Association. 

I.2101.A ' • • 1) l 
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Mr. Obaman LaD (West Punjab: Non-Muhammadan) : May I know, 
Sir, what wrre the cause!4 of these six deaths Y , 

The Honourable Mr. A.. C. Chatterjee : The Assam Government had 
no IHt'ans of lI1o;certaining the cause or these deaths. 
Mr. C:haman Lal1 : Will the Honourable Membel' find out from the 

hospital? 
The Honoura.ble Ilr. A.. C. Chatterjee; J cannot finu out when the 

Assam Governmf'nt were unable to find out themselves. 
Mr. Chaman Lall : IIav(' they said :;0 T IlllvP the\, 8uitl that they 

are nmlblr to find uut the causes of these d(:aths " '. ' 

, The iIonourable Mr. A. C. C ~~er ee ,) leti. } ~ jUl)t, aL,.IteU tl!at 
causes of the .ueaths were not known as tbe'leaders of tlle party l'efw.ed to 
allow the t;ick to stay behind for treatment.' '" 

A A I ~ OF HAlLWAY FINANCE FROM OENEnAL 
.  , FINANCES. 
UEPOU;, 0;.' 1!lE ,CoM.MiTTEE I,AID ,ON THE TABl,E, 

The Honourable Sir Cb.a.!;}es Innes (Comm~rce 1\1 cIlll1er); Sir, J beg 
to lay on the table the Report of the Committee a.ppointed by the Ilegisllltive 
ASl;crubly on the 3rd of March to examine the proposals for the t3epal'ation 
·of railway from general finance!!. 

Report of the Committee Gppoiftt4!la by tho Legislatwe AlIBcmbly on the Srd of Maro" 
to examine thc proposals for the scparation of railway from en~r l finances wW. 
inst7"1U)tions to report aB Boon all p08llible after thlJ begilnning of the cwtumn ,eBBion 
(vide Lt'gi..,laHv(l ABsembly debate, of the 8th Morell 1911/). 

The proposals were examined by the Committee ip. the following order : . 
(i) The' amount and form of tho ('ontribution to be paid by the railways to 

general revenues, if railway financos are leparated from general finances. 
(ii) The' control of the Aisembly over railway fiDancea and policy, if railwar 

finances are separated from gtIDera} llnancea. 
The Committee unanimously recommend that the contribution from railway to 

general revenues should be based on thl! capital nt charge and working reeults 01' 
commercial lines only, and should take the form ot a percentage of the capital at 
charge of commercial lines pi'" a BlDAl1 .hare of Burplus profits. 

2. The non-official memb6J'8 of the Commi~e reeommend that the amount of the 
contribution to general revenues ehould be 1 per eent. of the capital at eharfl:e of 
.. ommercial ~nc8 pll.U one-filth of surplUB profits, 8ubject to the proviso that it the 
amount available for transfer to the railway rese"e after the payment of the cen· 
tribution exceeds in any year three croree of rupees only two·third. of the excel8 over 
three cror611 Iha11 be tran.ferred to the zailw'l 1eee"e and the remaining one·thirl 
IIha)1 accrue to general revenues. They are 0 opinion that this arrangement 8houl, 
be 8ubject to periodic reviaion but that it ehould be pl'oTiaionally tried for at leu! 
three year.. .• .  . 

The 01lcial memben of the Committee reserYe their opinion on thil recommenda· 
tjpn, but are prepared to .ubmit it to the Government of ID.dia. 
3. The Committee are unanimously of opinion that with the ado,Ptlon of the 

following reoommendations the control now exercised by the Leri8latlve .Aa.lembl,. 
under the Government of India Act over rnilwdy finance and policy will not be in 
allY vi • ., reduced by the aeeeptanee ol the propol&1e 01. Government for IOparatiDg 
railway from general finanees : 

(i) The A8IIembly IIhould be aaured that the propOled method of keeping the 
accounts of the depreciation fund il praetiea}Ue j and that a latllfactorl 
system of valuing 8tore8 from year to year i8 in operation. 

(M) Thl) form the budget should take after .eparation, the detail it Ibould 
.rt've, and the number ot demands tor grant. into which the total 'vote 
~oul  be divided .bouId, be e6llllidered by'the Railway Board in' ~ ul 
bon with the proposed 8~ll in  Railway :E'inance Committee witb a. view 



to the introduction ot improveua6lltll' in time· ,tor the De;s:t budget, it 
pOlllible. . 

. «if) A Standing Finanee Committee tor Railways ahould be constituted eon-
listing ot two nominated official memberll of the Legislative AllBembly 
one of whom should be Chairman, and ten members eleetM by the 
Legialative A.sembl,. from thoir body. The members of tile Standing 
Finanoo Committee for. Railway8 should be ea:.o!ftoio members of the 
Central Advisory Council; which should consist, in addition, of not more 
than two further nominated official members, five non-official members 
selected from 11 panel of eight elected by the Coulleil of State from their 
bouy and fiv!' non-offhdlll mcmbcl'8 selected trom a panel of eight elected 
by the Legislative Asscmbly trom their body. 

4. Tho Committl'll nou' thnt al\ Burna passed illto nll(1 out of the J)( re~i ttion 
Fund and the RosCi'Ve l<'unu will rO'1l1iro the vote of the Assembly. 
, 5. The COllllllittee turther recommend that the rnilw\l.Y yoar should be changed !l~ 

800n 11.8 possible, and that the ruilwll), budget be presented in the Septemb,('1' seasiQ>! 
110.1&8 to allow at le ~t 8ix, days for, its, discussion. , , ' 

6. The fol\owing memberll of 'the Committe!!, 1M.} Mr. Venkatapati Rajn, Bir' 
Purshotnmdll8, Mr. Neogy, Mr. Ramn Ai~-nll llr  Mr. Gh08e, Mr. Ghnlum Bari, 
Mr. Rnnwlmndrn &0, Mr. J·oshi, onr! l"llldit Madan Molum Malllvi):L lUakl' the 
followillg furtl\Cr recollwleu l~tioll  : 

(i) that IlldiLUUI should 1)(' fairly re rc~ellte  011 tho Hailway BOllrd ; 
(ii) that 110 railway ehoultl be humlcd OVl'l' .to a privute l ~ llll  without the 

prior approval of the L<,giHhtive Assembly; . 
(iii) thnt th!' Railwny 8ervin'H ~ ollltl be rapidly Illdinnised. 

7. Mr. B. C. 1'111 nnd Dr. L. K. Hyder were not present at the deliborations of 
tho Committee and have n~ signed the Report. 

(Sd.) C. A. INNES. 

/I HASIL P. BLACKETT. 

~  CL'EMtNT D. M. HINDLEY. 

/I *PURSliOTAMDAS THAKUaDAS. 

II *K. C. NEOGY. 

II *B. VENKATAPATI RAJu. 

" S. C. GHOSJ:. 

II GHULAM BARI. 

" M. RHfCHANDRA RAO. 

/I DAlley LINDSAY. 

" W. S. J. WILLSON 

" *N. M. Josm. 

II *K. £AVA AIYANGAB. 

" H. S. GOUR. 

II BABA UJAGAB SINGH BBDI. 

" *M. A. JINNAH_ 

8.". 8ep'emhr, J.9'4. " . *!oL M. M4U,V1YA • 

• Subjeet to mUtute ot dtuent. 

I thilllt it the Central AdYillOry Council is to be ot lOme use, the following pro-
'riai0118 muat be aeeepted : 

(1) The Chairman shall plaee on the agenda any matter regarding tile 'tt'orki.l1a 
of the Indi8.1l Railways on the reque8t of aDY five members. 

(2) The Chairman shall call a meeting ot .the ~eil within a reasonable period. 
it roqueeted by. an,. he member. to do "0;' 

(8) The Central Advisory Couneil ahall make a report of the work done 'by it 
during the year,to the Leplativs Anembly .. 

BUlLA : 
(Sd.) N. M. JOSHI. 

Xlte J.O'h S'ptem'/J"", 1914. , ' '\ 

• • 
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1. The 1 per eent. 01 the upital nt eDarge and thei!lt.1'C1t payable by the r ilw ~ 
to ealculnte th(' surplus on eommercinl lines shRllile calculated 00 the eapital ':at 
tharge at the end of the penultimate year aa worked out by Mr.Pa"oos on the last 
ahect at his note, dated 27th August 9~4  " • 

2. I am of opinion that the Financial Commissioner tor Railways should work 
under the Financ(' Member as a full·tiDled offieer of Rilihvnys ntt('nding to the f1nnndfll 
lide at all ",heoles trom their ineeption but without taking part by voting for the 
deeision8 of the Board. 

(8d.) K. RAMA AIYANGAR. 

SIMLA : 

Tlae 10th September, 19!J. 

With regard to paragraph 3 at the report, it is not conett that the Committ('.!, 
eSPrelsed ita unanimou8 opiDion. We cannot agJ'M with the view that the control nllw 
exereilled by the Legillative Allembly UDder the Government ot India Aet oyer Boilwnr 
Finance aDd poliey will not in lUll way be reduee4 by the aeeeptanee of the propolal. 
of Government for leparating Hallway tram General financell. 

On further conlideration I also agree to thill note. 

The 13th September, 19U. 

M. A. JINNAH. 
M. M. MALAVIYA. 

B. V.NKATAPATI RAJ'u. 

K. RAMA AIT ANGAR. 

We are at opihion that the  ten members of the Finance COmIDittee, oleotiont'd 
in para. 3 (iii), aLould be elected by the non·official members only; nnd further thnt 
the five non-oftkial membera of the Central Advilory (',ouneil Ihould he I'leeted direetly 
by the nOD·offieial memberll of the Assembly, and not selet'tecl from a panel. 

The MtA September, 19U. 

M.' M. MALAVIYA. 
M. A. JINNAH. 

PURSHOTAMDAB THAXUBDAS. 

B. VZNKATAPATl RAJ'U. 
K. RAMA AIYANGAR. 
K. C. NEOOY. 

We think that the rec.'.ommend,ationll mentioned in paragraph 6 should be !lgr<!Cd 
to by Government, before the ASlembly should accept the proposalll of Government. 

The .l3th September, 9 ~4  

M.  M, MAL.WIYA. 
PURBIIOTAMDAB A t ~9  

M. A. JINNAH. 

B. VENKATAPATI RASU. 
K. RAMA AIYANGAIi.. 
K. C. :SEOOY. 

THE WORKMEN'S BREACH OF CONTRACT (R:EPEALING) BILL. 

'lbe Honourable Sir Alexander Mu;4dinlan (Home Member) : Sir, I 
beg to move for leaye to introduce a Bill to repeal certain' enActments 
whereby breaches of contract by labourers are made punisliable under the 
criminal 'law. 

Sir, this is in respODse to a pl/Jdge given by my predecessor on: Il'Resolu-
tion moved. by my Honourable friend M.r. K. C. Neolt)'. A'k el t t!ti~t t  dI. , , 
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this kind has been consirlercd for some time to .be out of place in the 
,enerallaw of the country:although it is possible that it may be wanted 
lD some out of the way places. And if that be the case, it should be pro-
vided for by the local Legislatures and not by the general law. The 
reason why the repeal is not 1)eing effected at oncc and is going to be 
effected on the ]st April 1926 iN that notice must be i~en in ordcr that 
the local Legislatures may havc time to cnact anything that may be 
ne.cessary and also employers and employed may have time to consider 
their own position when 1his law is gone. 

When ,ve consulteu Local Governments regarding the Workman's 
Compensation Act we also took the opportunity of consulting them regard-
. ing two -cognate folections of the Indian Penal Code, sections 490 and 492. 
Section 490, IllS the IIolL'ie knows, deals with breach of contract in regard 
to service during a voyage or journey. Secti9n 492 deah! with 'breach 
of contract in regard to folervice in distant places. There ill no doubt that 
in the conditions in India when the Penal Code was enacted there was 
justification anu probably ample jUHtification for inserting these provisions 
in thc law j but we think that that time is past and opportunity should be 
taken at the same time when dealing with thc W orkmcIl 's Breucn of Con-
tract Act to repelll these two provisions also, I think that explains the 
position sufficiently to the House, and I now move for leave to introdu(!e 
the Bill. 

Mr. President: The tlUcstion iii : 
" Thllt lellVl' be given to introduce n. Bill to repoal certain cnll!'tments whereby 

brt'u('hes of rontrnct by Inbourl'Tij ure mlld() punillhable under the eriDlinnl In",." 

The ID<>tion was adopted. 

The Honoura.ble Sir Alexa.nder Muddiman : Sir. 1 introrlu('c the 
Bill. 

! I'D INDIAN SOLDIERS (LITIGATION) BIlJL. 

The Honourable Sir Alexander lVIuddiman (Home :Meruucl') : ~ir  1 
beg to move : 
"That till' Hill to (·ollsolidat,· and nlllcnc\ thl' Inw to pro";')!' for th,' spedai 

prott·,·tiou ill resjl,·('t of dvil Jill') Tl'vl'une litij;\'lItion of :Uldian Moidiel'lI serving uucler 
IIp('('illl ( (llll litioll~  ~ pIlHBl',l hy II,,· Coulloil of Stah', be l.ak(,11 into (~oIl i ll rution  

Sir, speciul proteelioll in regard to thcfoIe mattcrR was fir'lt given by 
Ordinance during' the war. This was replaced by an Act pas:led in 1911 
and again .re-enucted anu amendeu by the Indian Soldierfol' (Litigation) 
.Act of 1918. Now those Acts apptied and gu\'c protection to soldiers 
who were servinf{ under war conditions or on other service which is 
declared by the Governor General in Council to be service under war 
conditions. It has been suggested on !oieveral occasions that this protection 
should be extended; that it is required just as much, or nearly as much, 
'by Indian soldiers serving overseall and a.lso in certain areas in India. 
We consulted, Local GovernmentR regarding the working. of the exis"ting 
Act, and t e ~ol  us that the Act was areal benefit to the Indian 
soldier, and they also told us that it did: not cause any appreciable 
inconvenience to the ~ener l public. The Bill therefore extends the 
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(Sir Alexander Yuddiman.) 
protecty,n in the manner I have expla,ined. The particular places which 
are specified in the Bill itself where this protection is given, are : 

•• at any place in ~r i  Tibet, Afghaniats)1, Kaahmir, Ncpo.l or China. or witb 
any unit the headquarten of which are aituated at any place in Chitra), Wazirilt.'\u, 
the North·West Frontier Province or British Baluchistan which ill more tllan fith 
milflll diBtant by road from the neafellt rnihyay station." . 

I think that the clause explains itself. It ilS most desirable that when 
you have men serving in those circumRtances that they should get the 
protection to which this Bill refers. . 

One other point, Sir. The Bill, while extending the protection in the 
respects I have mentioned also l'ef1tricts it in other particulars. It 
restricts it in regard to suits, . applications or a.ppeals to 'enforce a right 
of pre·emption, and also restricts it where the soldier's interests are 
adequately represented by such other party. Those· are the main pro-
vision!'! of the Bill which I now ask the House to take into consid£'ration. 

. l ~re in ODe other point which waH raised IORt selSsion by my 
,Honourable friend, SardaJ' Bllhauur Captain Hira Singh, who asked ~e 
why the Bill we pa!.olRed that BesRion should not be made,rotrospective. I 
had in4.uirics made lind am told that the only suits that were dismiS8ed 
were Nix fmits all relating to pre·emption, Thesl' are :mits which are 
expre.c;sJy exduded from the Bill. 

I move that the Bill be taken into considcration. 
Mr. President : The question is : 
" Thnt the Hill to I'.onsolidatf' and Illlltmd tilt! law to provhl(' for thl' S[""'ial 

protectioll in rCRpl'!·t of civil nnd revenue litigation of Indinn soldiers sPrving IInd"I' 
.poeial conditions, Ill< passed by the (',(Iuncil of Atate, he t t ~n into consid!'ration." 

SirP. S. Sivaswamy Aiyer (Madras: Nominated Non-Official): I 
beg to move: 

., That thl' Bill be Tl,ferred to II S('led Committl'c ullc]('r Hu! .. Ill! of the ?vI'mllal 
of BUHiucs8. ' , 

. I do so not becmme I have developed any speeiaJ partiality for the 
procedure of reference to a Selcct Committee, but beCltuse I fore!;ce certain 
difficulties with regard to the wording of the provisions of thilS Bill, 

, which I am afraid cannot possibly be satiRfactorily dealt with jf thc Bill 
,,'ere conRidet""·· at tiis stage. For the purpose of this motion I am 
obliged to go into some of the provisions of this Bill to show what the 
difficulties are which require reference to a Select Committee. 

IJct me first of all draw the attention of the House to the fact that 
there are certain amendments of which notice has been given by some 
Members of tht! House already. There is something in some of those 
amendments, though not in all ; but before I go into the subject of 
those amendments 1 will refer to one or two other matters connected with 
the I proviHions of this Bill. 

In clause 7 of the Bill reference is.made to Cf1lJe8 where a postponement 
of the proceedings as against the .foldier is necessary in the interests' of 
justice. Prima facie, those words contemplate a case of a proceeding 
Qgaimt a soldier aa defendant j but having regard to clauses 5 and 6 Df 

., , 
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the Bill, it is clear that the Bill contemplates not, merely cases where 
the soldier is a deftmdant but all-!o C8$CS where the soldier is a plaintiff. 
He might have filed a suit and left the country under orders of demo-
bilization. It may be necessary then to postpone the proceedings. Even 
in that C.8se pos"ibly it may be said that the words" proceeding AS against 
the soldier " should be interpreted so 88 to covel' all proceedings as regards 
a soldier. ' 

Theil again I1S regards clause 10, some of its provisions are unneces-
sary and economy ef drafting might be tt i ~  by the omission of sub-
clauses (3) and (4) as proposed by my friend, Mr. Duraiswami Aiyangar, 
becausc those provisions are already contained in the Code of Civil 
Procedure. 

It i~ in regard to clam;e 11 that I find some difficulty. ClaUf;c 11 
relates to the exclusion of the perioq during which a person 'has been ,under 
'this specia:l disability, and it refers only to cases in which the plaintiff, 
appeJlant or applicant is or has b'een an Indian Roldi,er. "Now, there may 
be cases in which there is only one plaintiff and he is under disability, 
and there may be cases in which thete are several plaintiff', all being under 
disability, and ,cases in which there may be more plaintiffs' than one, some 
being under disability, and others not. It may beeonstrued so as to cover 
cases' of a single plaintiff under disability or a plurality of plaintiffs all 
unCleI' is ilit ~ But it does not refer to the eases where, of several 
plaintiffs, some are under disability and others are not. The sort of 
provision which ought to be made in eonnection with a case like that is 
something on. the lines of section 7 of the Limitation AM, where one of 
sevel'lil plaintiffs, jointly entitled to sue, is competent. to give a discharge 
in respC'ct of the right or claim. Tn such a ease there is no stoppage or 
limitation, but in other cases there would be. Section 7 of the Limi-
tatioJl Act itself would not apply to such cases, because it refers to case" 
of specific dil'mbilities like minority and idiocy. 'rhe new disability 
whi<,h is created or recognised by this Bill and provided f()r, is one 
whic·h i~ not contemplated hy the I~imit tion Act. I therefore think it 
wOllld he def'iirllhle to introduee some provision on the lines of section '7 
of the Limitation A<:'t to meet the cases of It plurality of l illti ~ 01' 
appellants. of whom S(lme arc under disability Hnd sonl(' are not. 

Then, Sir, with regal'd to som!' of the am('ndments whieh have bCt'll 
su~~~ost( (l  1 hey 1l1';'.'l'Vl' rX8llJjnation. Home of them descryc lobe 
aeccpted and others probably are of a eontl'oversial ,character allll lllllY 
not perhaps be Iwceptable. I do not wish to make any further remll diS 
upon the amendmenfs of whioh notice has been given by my friends here, 
but I propose that the Bill be r(!ferred to a Select Committee under 
Rule 88 of the Mannal of Business. 

, Mr. O. Duraiswami AtYangar (Madras celed districts and ChittoI' : 
Non-Muhammadan Rural) : Sir, J am in E'ntire sympathy with the 
)Jt'ovh;ions which have been embodied in this Bill. It is perfectly proper 
that provisionH for the safeguarding of the interestH of soldiers employed 
on military duty should be made. I am sorry to observe that-in the Council 
of State when the matter came up for discussion, some suggestions 
were made that in some cases the soldier might purposely go out in order 
to avoid a decree. I can hardly think of a case where 8 man, for the 
sake of avoiding a small debt, would incur tile- risk of his life and 

• • 
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[Mr. C. Duraiswami Aiyangar.] 
go to military duty: Al rin~ these su~ estions  r rlo not believe thut 
the real difficulties of the provisions which have been made under thill 
Bill were considered Ly the Council of State. I thought I would' be 
too late if 1 asked for a reference of this Bill to Select Committee. anei 
that it might be thought that it was a dilatory motion, but I am g'lnd 
die Honourable Sir Sivaswamy Aiyer has taken that function on him-
self and I entirely support the motion. In doing so I !!hall also hriefly 
refer to the reason!! why I gave notice of certain amendments, with-
out entering into the detail!! of them at this stage. ~ir Sivaswamy 
Aiyer has already made reference to the amendments I have Jlut in. 
and alBa said why I wanted the omission of 8ub-clau!!es (2), (3) and 
(4) of clause 10 of thi!! Bill. It is because they are otherwi!!e providt.l 
for in the Civil Procedure Code, and there would be no need to expand 
the legislation unneceSsarily. But I might, also add that sub-clause (2) 
of clause 10 in this Bill gives liberty to the soldier who has returned 
from duty to apply for setting aside any decrees which might have been 
passed against him, but the time limit which is given here might per-
haps not be so favoutable to him as the time limit which is given to 
him in jl,rticle 64, Schedule II of the Limitation Act. Perhaps in some 
cases that might give him a wider scope of coming to the court· to 
make an application, and I thought tbat might be a matter for discus-
sion in Select Committee whether that privilege can be retained for him, 
or whether this restricted privilege in Bub-clause (2) of clause 10 may 
alone be enbodied in this Bill. Sir Sivaswamy Aiyer has also made 
a reference to the principle on which the computation for the period of 
limitation has to be made. The computation has to be made under 
clause 11. In this CJ)nnection I may refer to section 13 of the Indian 
Limitation Act, which makes it possible for the plaintiff also to wait 
without filing a suit so long as the defendant is out of British IndiK, 
and in moving this amendment to this Bill, the point I wished to place 
before this ,Assembly w ~ that the amendment proposed is benefiCIal to 
the defendant who is a soldier 8S well as to the plaintiff. 'l'he fact i~ 
that if a plaintiff comcs to court anll files a suit for !!ay, Rs. 10,000 
against a defendant who is a soldier, the mere fact that he has filed a 
suit will not enable him to get a decree, but he will have to wait till 
the soldier returns. It may be that when thc soldier returns it is .fonnd 
that he was alwaYR willing to pay up the amount, and the question of 
who is to bear the cost of the suit will have to be eonsi llr~  by the 
Court. If it falls-on the soldier, we are not protecting his interest. If 
it falls on the plaintiff. then II]SO we are not he.nefiting either party 
to the .suit. Therefore I wanted, in making this provision, that the 
time <luring which the soldier has b(lfm employed on military duty shall 
be excluded from the period of limitation and the benefit may 
be given both to the plaintiff who haR to 'file the suit as well as till' 
defendent against whom the suit is to be filed. That iR the principle 'on 
wfich I make this o ll C!~tion  J al!40 concur with the ob!!erva.tions of 
Sir Sivaswamy Aiycr on the other amendment of mine that eases in 
which the seIdier is to be the sole plaintiff or the sole defendant ate 
the eases, which properly require protection, and the cases in which 
there are other persons to Hafeguard the sol ier~s interest, as otlip.r 
parties to the lJuit., may .be left done. If by '1hance or ,by collusion 

,the other peNoM who. are c~ e te  to support his interests do n ~  tlo 
10, but collude- with the opposite party, or neglect the conduct of Ule . 
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claim the law is perfectly clear; the man who has been defrauded by 
such a procedure can CODle to court to have the c1ecree set aside. There-
fore this Bill requires slight modification in Select Committee. There 
may .be. cases in which a landlord may be put to loss by delaying the 
suit for rent against the defendant, who might become a soldier; 
1'herc might. also be cases in which hili property might have to be ke.pt 
nnder' attachment so that no alienation may take place pending any 
decree whieh may eventually be passed. Such points are proper for 
a Seled Committee to consider, and if these facts are considered by a 
Select Committee and put in proper shape, it will be easy for an AssemblY 
like this to eonsiller thc suggestions put forward by the Select .Com· 
lruttee. \Vith these fpw rl~llInl s ] heartily support the motion made 
by Sir Siyaswamy Aiyer. 

The Honourable Sir Alexander Muddima.n (Home Memher): 
With reference to Bil' Bivaswumy Aiyel' '8 motion, I am quite unable to 
Hliy that the matter is of all urgent c l ~ter  and if the House desire-liS 
a Select Committee, there is no reason why it should not have it. t 
should like to have passed the Bill this session. I do not quite agree 
'With all that my friend opposite (Mr. Duraiswami Aiyang-Ilr) has lwen 
saying j I think thel'e are several things to be said on the other side 
too ; but if he too wants a'tielect Committee, 1 have no objection. 

Mr. 'President: 'I'he original question was: 
"That the Bill to COli solid ate amI amend the law to provide tor the special 

protc(\tion in resped of citil and rt'vellue litigation of Indian Boldiers serving under 
'Q'It'dnl (',ol1(litions, ItS passed by the COllncil of State, be taken into consideration." 

Since when an amendment has heen moved : 
" That the Bill be refl1rred to a Select Committee." 

'rhe question I have to put is : • 
• " Thllt the Bill bl' referred to It Scll'ct COllllllittee." 

'I'!ll' motion was adopted. 

'rHE IMPER.JAL BANK Ol<' INDIA (AMENDMENT) BILL. 

The Honourable Sir Basil Bla.ckett (Finance Member) : Sir, I beg 
to move: 

" That the Report of thf' Hellwt COlllmittee on tho Bill to amend the Imperl1l1 
BRlIk of India Aet, l!,20, hI.' takell into eOllRiderntion." 

This Bill has cmeJ"!ed frum 1 he Sel('ct Committee very much in the 
form in which it wenl . to it. 'fhere Ilre two amendments ow~  one in 
my nume, which I propose to deal with when ~e come to ~on8i cr tion 
of thl' Bill, and I will C ll u~ myself no\\' 10 mO\'lng the motIon. 

'rhe motion W IIR <:(lopi('(1. 
The Honourable Sir Basil Blackett: Sil', the IImendment which 

t~nl~  in my nume is : 
" That in eta,usl' 2, in the propoppd sjlt·tion l3·A. for the wortlA '. allY' c~m ~ )  

w i~  is n bnnking compllny withi.n the meaning of selltion 13 and of which the capita 
is' divided into aha,res ' the following be substituted, Illlmely : 

, IIUY bRnking compllny 118 defined in Cti ~ ~  I ~~n  a ahare enpital which i. 
e r ~ r  in rupees ill its mt'lllorandum of l ~8 rlll oll . E 

L210LA 
• • 
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When this Bill was introduced I stated that the Bill applied only 

to Indian com ni(~s with rnpee capital. It iH my belief that the Hill 
as it stands applies only to IndiaJl cOIllpltni(,H wIth rupee capita). t~ 
Honourable Pandit MotHal Nehru in a minute on the Select Committee'M 
Report expresses his opinion that thiti iH the case but that it is well 
to make clear that the Selee1 Committee in recommen in~ the me sur~ 
have only companies in view which are Indian companies with rupee 
capital. I have found it extremely difficult to !let a final authoritative 
st te~ent as to what the present position iti, but I have recently 
received, since I put this amendment down, an opinion from tbe 
Solicitor to the Government of Bengal addressed to the Registra,; 
of Joint Stock Companies in Bengoal, in which he says that 
although there is no express provision in the In~i n Companies Aet 
8S to the particular currency to be adopted, it is IlHRumed that the law 
and conditions apply to com~nies regoistered with rupee currency and. 
that all references in the A(lt and in the Schedules are references to 
British Indian currency, and any application to register a company 
with the capital of any other currency than British Indian would. he-
thinks, be rightly rejected. 'I'hat iH to May, that in the opinion of the 
best authority that 1 have he en able to 'approach, it would not be 
~s8i le to register a company Wider the Indian Companies Act except 
m rupee capital. But that. is a maat'" that could only finally he 
decided by a law court. In orner th"t I lUay r ~ eem the pledge that 
I gave in connection with the cll~ct ('ommit1e{' that thi" Bill should 
apply only to companies with rupee capillil I deHin' to move the amem!-
ment which standM in my name. It will, I 1hinh:, not alter the actual 
position, but it will make it uitl~ elear and heyond doubt that the Bill 
applies only to eOll;l.panielS with rupee mlpital. 

The motion waM adopted. 

llaung Tok Jtyi (Burma: Non-European) : Sir, the principle of 
the Bill has received almost universal approval, but I think its scope 
should be a little more extended than is proposed by the Select Com-
mittee. I think the benefit propoHed 1 I) be g:i Hll b.v llJ(' Bill Ilhould not: 
be confined to the banking companies registered under the Indian Com-
panies Act. It should be extended aUlo to oo-operative bank!! established 
under the Co-operative Societies Act, 1912. The Bill, 8S it stands, Sir, 
will !Jot be of material use to Burma, or, for the matter of that, to any 
province in India except perhapl! the Unitcd Provinces and the Punjab. 
Only these two province!! can bORMt of a numbcr of In<lian Joint. Stock 
Banks. In Burma practically no slwh bank exist"" but I here are a dozen 
.1' so of co-operative banks run by BmmanH. 1 think theMe co-operative 
banks should be benefited by this meIlMlll'l', and Hndollhtedly otber pro-
vinQe8 which can boast of only C - Jl( l ti ~ bankM hut not of ,joint stock 
banks would want to be benefited by thiR measure also. Let me quote 
tDe'opinion of the Registrar, Co-operative Societies, Madras. He Rays: . 

, •• The object of the Bill is to make it possible for the Impel'ial Bank to 
intervene effectively wh!'r!' it ( onsioer~ it dellirll bl!', in oroer to prev(lnt or mitiglltc 
the consequences of II. bunking or fllUUldal crisis. Th(' propos('d lllllE'ndment. I estrict~ 
the contemplated intervention of til(' Imperinl Rank t{) tfu) ('ue of banking companies 
as defined In the explanation to IIc('tion 13 of the Impcriul Bank of Indill A(lt. 1920. 
The proposal is, I ('onBidc!', II Rtel' in th!' right rlil'l'l,tiOIl, but, 1 do not lIel' why Ce)-
operative societies should. be excludcd frolll·the bencflt of ihc uillendment." 
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'!'hen he goes on to say : 
•• The Imperin)' Bank id already intel'estod to u lnl'ge extent in the '\O·operati\"1) 

movement aud hlu! sa.netioned overdrafts to various co· operative (',entral bws in the 
Presidency amounting in all to Rs, 42.4 lakhs. There is no likelihood of any financial 
crisis in the co· operative movement in this Presidency, but it is extremely desirahle 
that if any 8u(',h financial I'ri8i8 should uufortunately o~cur  the Imperial Bank should 
be in a position to intervene effectlvely 80 as t.o !lvert or facilitate the winding up 
of any ot our finlUlcing banks or other large co·operative 80cieties," 

Now, Sir, this opinion is supported by the Government of Madras 
itself. I think the co-operative banks or People's banks, if I may cull 
them so,-should in It time of financial crisis get help or assistance from 
t.he Imperial Bank, In fact I think they have a better claim to it than 
the banking compliniE'R regiHtered under the Indian Companies Act, 

Sir, I beg to move my illnendmcnt which runs as follows: 
" ~  Thllt in clnu~e 2 in t~e ,profosed section 13·A, ,as amended, after the wor.iN 

, HI Its memoranduDl of aSSOCIation the following be lllIlerted, namoly : 
, or a co·operative bunk establithed under the Co·operative Sodeties Act, 1912 " ., 
Mr. President : Amendment moved : 
" TlInt, in clause :! in the proposed sectioll 13·A, as ·amended, after the words 

, in its uHlUloranduDl of a880eiation the following be inserted, nam(lly : 
, or n co· operative blink established un ~r the Co·operative !::1ocieties Act, 1912 '." 
The Honourable Sir Basil Blackett: Sir, this amendment was con-

I ;'.M. sidered in the Select Committee and was not adopt-
. ed, I should be the last person to do n t in~ 

to hamper or refuse to do anything that would assist tho 
growth of the cO-0l!er<ttive movement in India. In my '>pllllon 
it is one of those movements which bears within it the germs 
of very great things for India, in that it is one of the means by which the 
habit of small l!lUving!! and the in C!~tment of small savings is being 
encouraged, and by which the small lUan in India, in particular the 
agriculturist, is being protected against his age-long enemy, the money-
lender, If therefore I thought that this amendment would in any way 
assist the movement, I should be the last person to offer any opposition. 
But I think the amendment is really rather outside the proper scope of 
this measure. This mflasure is a meAsure of Ii very restricted character, 
designed to enable the Imperial Bank to intervene effectively not for the 
benefit of any bank in particular or the shareholders of any bank or 
the depositorH of any bank hut, if it can do so, to prevent the occurrence 
of a financial panic or to mitigate its consequences. It is therefore 
not very germane to this subject that the question of the co-operative 
banks Hhould be brought int.o connection with the Bill. The co-operative 
banking t;ystem is not liahle to suffer from the sort of general panic t.hllt 
t.his Bill has in mind, It is more in Ii case of famine 01' something of 
that sort that the co-operative banks might find themselves in need 
of some kind of assistance, Now co-operative banks are registered 

'under Mpecial Acts ; thev are not registered under the Indian Companies 
Act, and they have as' fI rule /I special relation to Government. ; and 
although I do not for a moment desire to arouse a controversy with 
Sir Sivaswamy Aiyer as to whether it. is ever propel' for Government 
to prevent 1\ financial panic or to ,assist fI hank. ! do think that i~ co-
operative central hanks or fl parttcular. co-oparatIv" bank found Itself 
ill trollule in connll~tion with falDine o}' 80UtE' \-isitutiol1 from Heaven of 
that ,.,ort. it would he fo}' ihe GO"ernmellt to consider int('rvention rather 
than [(It' the Imperial Bank of India to oome in and to come in under 
cireumstlUHI('1'I in which it would, though 12robably not to 8 very lar,e 
amount, have to loclt up i1s assetFi ~ ratner doubtfnl fiecnrit;'t·. The 
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o(}aoperative movement will not I think lose anything by being left out-
side of this Bill. I have a further reason for not desiring to accept 
the amendment which is moved, and that is that Co-operative Societies 
is a Provincial subject. All the Rrovincial Governments have been 
consulted on this Bill. The Government of Burma, from which provhwc 
the Honourable the Mover of the amendment comes. does not support this 
amendment, and only the Government of Madras !Supports it, but the 
other Provincial Governments do not do so. We could hardly there-
fore I think agree to this amendment without going back to the provinces 
and asking them specifically ..... 

Maung Tok Kyi : Have the Government of Burma been consulted 
on this point Y 
The Honourable Sir Basil Blaokett : The Government of Burma wel'c 

consulted, as were all the other GovernmlV1ts, on the general quest icon 
of this Bill. The question of Co-operative Soeieti!)s was raised only 
by the Government of Madras. ~ Government of Burma presum-
ably eonsidered when they were (wnsi(lering this Bill whether or not thf',v 
should suggest the inclusion of Co-operative Societies, but I would 
suggest that the Government of Madras in makinj.( this propoRal were 
really cOllsidering something that is not quite within the original in-
tention of thifl Bill. and that we should do better to Mnfine the measure 
to joint-t;tock bankfl and the kind of n in~ to which the (}overnmem 
intended it to apply llud not introduce the somewhat extraneous quef!tion 
of assistance to the Co-olwrative movement. ~ 

, Kumar Gangana.nd Sinha (Bhagalpur, Purnea and ~ nt l Pargana!': 
Non-Muhammadan) :  I rise on a point of information. I want to know 
whether the attention of the Select COlllmittee has been drawn to the 
opinion of the Honourable Mr' .• JIH;tiee KUlllurafolwamy Sastri the lust 
paragraph of which rnns ilS follows: ' 

"  A question IIfOSI' in It re"'put ,'UK(' Iwfol'(, IIll' all to holV far the ()r(\pr ami i~

position clllUMl' of the I~ol ( n  Art upplif'll to ('USl'8 where· the Impl1riul Bank )pl1t 
monies on the sfJl\urity of the n~sl ts of 11 limit()l\ Company which went into liquidation 
but possession WI18 1I0t takC'n, [WIiS of opinion thllt till' 8(.(·tion wonld IlOt Il )~  [ 
think it much bl't.te:r to make t i~ (·!t·u r, ' , 

In the Heport submitted by the Helect Committee I do not find any men-
tion of this point, awl I wallt to 1\110,," ••.•• 

Mr. President: Order, ordcl', Do I undcrstund that t ~ Honourable 
Member is referring' to this amf'ndment, regarding co-operative banks? 

~um r Ganganand in~  No, Sil', 
Mr. President: 'J'hcII the JIono\ll'ahle Member is not in ordel' Oil 

this amendment. He call make those remarks at the stage when the 
question" that the clause stand purt of the Bill " is put. 

Diwan Bahadur M. Ramachandra Rao (Godavari cum .Kistn.t: 
Non-Muhammadun ltUl'ul) : HiI', I am not quite sure whether the 
lIo~ l ur lc the FinHnec Momber'li rcasons foi· not aecc!)ting this amend-
ment are quite correl~t  I see from what he stated that the Government of 
Madrlls haR put forward a propositI Rupporting this amendment. I may 
say, Sir, that in Madras central eo-operative banks and banIting units 
do 8 great deal of, businesfl with the Imperial Bank. They keep their 
roservcs with the Imperiul Bank, and thcy have very large oVIH'c]rafts 
amounting to Reverld lakIn; of I'll pCPS,. und the growth of the 
bankiag UIlitll in districts' ili very largely dependent now 011 the . .. 



THE IMPERIAL BArd OF INDIA (AMENDMENT) BILL. 3433 

i'>(,curity which they have in funding their reserves with the Imperial Hank. 
Sir, knowing to some extent that the growth of this movemtmt ~ 
dependent very largely upon the security involved in the relation of the 
co-operative ceutral banks with the Imperial Bank, I submit, Sir, that 
the amendment is perfectly sound. I do not see why my Honourable 
friend proposes to give the bCllefit of this nm(,l)(.im(,lIt only to banks 
whi('h Hre registered under the Indian Companies Act. Co-opel4l/.tive 
banks do banking busineRs Hnd help tl ~ masses and are equally banking 
institutions, though of a specialised c ruct ~l  Therefore I think this 
distinction which is sought to lw dra wn 'l('ll\"('('n hanking societies which 
hayc heen registered undt'l' fht' Indian Companies Act and. those 
r~ istcrc  under the Co-opcmtive Societies Act does not seem to me to 

touch the qlleRtion. A eo-opf'ratiYe central banle is equally a bank and 
tILl'rf' mny be difficl1ltieF! from which it iF! necessary to relieve it. So in 
these circnmRtanceR, looking' at the fact that the Government of Madras, 
which knows something abo1lt tllll eo-o[wrative movement in that part of 
the country, have Rupported the propoRal, I submit, Sir, that, unless. the 
Honourable the Finance Member is willing to point out any difficulties in 
regard to thiR mutter, we Rhould support this amendment. 

Sir Purshotamdas Thakurdas (Indian Merchants' Chamber: Indian 
Commerce) : Sir, I am afraid thcl'e is It little miRapprehension in thiR 
matter and especially with regard to thc points of view urged by my 
Honourable friend, Mr. Ramacillmdrll Hao. AA the Honourable the 
Finance Memher [Jointed ont in the course of his remarkR, the 
primary interest in co-operntiy{' banking' iF! the interest of provincial 
GovernmentR and in caRe of any contingf'ney of the nElture indicated by 
my Honourable friend, Mr. Ramaehllndra Rao, it would be for the provin-
cial Government to have till' affairs of any Ruch co-operative banking 
inRtitution examined by the Heg'istJ'lIr, Co-operative Societies wh{) is 
speeiaJ.ly, my Honourablp, friend will realise, retained hy the provincial 
Governmf'nt for the purpose of watching the operatiollfl of co-operative 
institutiollR. On that heing don!' and adequate security hcing. put before 
the Imperial BanIe, I do not think that the neces!';ity of inclusion of 
co-operative banking in thiH Bill would urise I1t all. J Allbmit, Sir, that 
co-operative hanking institution!! do not suff!'r in the least by not being 
included in the amendment Bill nnder consideration ; and I goo further 
and say that even If co-operative banking institutions were so included, 
the Imperial Rank could do nothing without the Local Government 
coming to the help of a co-operative banking concern in a ro inc~ 
and moving the Imperial Bnllk to render Fluch help as may be necessary. 
The Honourable Diwan Bahndllr hilS himself Raid that the Imperial Bank 
at present have large dealings with co-operative banking iITstitutions. 
Indeed, as local director {)f a branch of the Imperial Bank I know how 
much interest the Imperial Bank tal<oes ill the development of co-opera-
tive banking. That does not. necessarily make it incumbent on this 
Assembly to include the eo-operative banks in thi!; amendment Bill, 
heclluse the underlying principII' on which the Government have int.ro-
dueed t.his Bill i/o! to my mind flomewhnt as follows, it is for bank!!, joint 
t-;tock bankH registered under the Indian Companies Act, which have 
'no otheJ,' banking except. their O'VD enpihtl ~l l  whose credit, if at all shaken, 
may lea(l to other rClmlts, which it is the intention,..of the Government of 
India. to prevent. I Imhmit, Sir, that if that principle is accepted by this 
House-and it hilS been already accepted·-co-operative banking institu-
t.ions do not come within the purview.of. thll. results which the Government 
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• of India wish to avcid by this amendment, if passed, and I therefore hope 

that the BOUie ",ill not press this amendment. I will only say that this 
point waa very fully discussed in the Select Commitfee at the instance 
of one of my esteemed friends from Madras, Diwan Bahadur 
Ranpchariar, and it was resolved then not to include this point after 
full satisfaction of my friend and of others who think along with him. 
1 may say further that if I felt myself in tht' slightest degree that co-
operative banks would benefit in the least by this inclusion. I would 
have been the first to include this poiI\t in the Seled Committee. 

Diwan Bahadur T. B.angachariar (Madras City: Non-Muhammadan 
Urban) : Sir, as Ollt' who has had a great deal to do with the management 
of the Central Hallk in Madras, I put forward this suggestion in the 
Select Committee whether it would not be useful if we extended the pro-
tection to central cn-operative banks. But it wal!i pointed out on the Select 
COlflmittee that <,c.-operative banks are w01'ked lto~et er Oil a different 
method and under (;ffective supervision aud assistance of Government. It 
was pointed out, f'or instance, that liquidation proceedings under the Co-
operative Societi.·" Act are done altogether on a different style from 
the ordinary liquidation proceedings applicable to joint stock banks j and 
there are Governrllent Inspectors who go about inspecting the work of 
these banks. GoYc!'Ilment have frequent consultations and there is a 
Registrar of l'o·opcorative Societies who frequently calls conferences of the 
various co·operatol·!-j and these matters are carefully considered. In fact, 
the co-operative movement is worked on the personal credit of the people. 
In fact it is on the unlimited credit of the people. Having regard to 
these principles in view, the question we considered wus whether it waR 
necessary to include this movement within the scope of the Bill, not as my 
Honourable friend would have it, whether it would do any harm if we 
included the Societies. The question was whether it was necessary that 
they should have 1 be protection afforded by this Bill. On full considera-
tion, we came to the conclusion that it was not necessary. At any rat!', 
there will be variolls co-opel'ative conferences held in the next few mont ~ 
and this question has been Htarted and I am sure if really t.here is a nped 
they will consider this as one of the points in the co-operative conference ; 
if there is R voll1me of opinion !!Oming forward that the· protection 
a1forded by this Bill should extend to them also, I am tmre then that the 
Government would consider. the advisability of umen in~ the Act. For 
these reasons, Sir. I consider the amendment as unnecessary, and if 
necessary, it may be brought fonyard later on. 

lir P: I. livalwamy Aiyer (Madras: Nominated Non-Official) : 
Sir, the reasons which have been given by my Honourable friend, Sir 
Pufshotamdas ThakurdaA Rnd Diwan Bahadur T. Rangachariar, fail to 
convince me that theatnendment is undesirable. They have said that co-
operative institutions specially enjoy the favour and protection of th(' 
Loeal Governments and that there is hardly any need for giving any pro-
tection to them uuner this Bill. Now, it is quite conceivable that there 
may be cases wherf.! a co-operative central bank may require financial aid 
and it is also quite likely that the Imperial'Bank may go to the help of a 
co-operative bank in need of financial help. Merely because the IJocal 
Government is likf!ly to aS8ist the co-operfltivE' banks Or the Imperial Bank 
is likely to assist, it. dOM not fol1ow that a provision enabling the Imperial 
Bank to assist a co.operative bank i,\ superfluous or miRchievolls or undesir-
nhle. No argumeni haR hf'f'n l ol ~ t forward to show that the help of thE' 
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Imperial Bank in :,ome crisis affecting II central co-operative bank would 
do any harm. Whttt. has been !laid is that the purpose of this Bill is that 
it should be confined to those institutionf'l which cannot look to any other 
bank or cannot loclk for IlHsif'ltance to other iJ1f;titutiolls. But. is that a 
very rigid or dethli1e teNt? Call you say of any bank that it has no back-
ing at all or that it canJlot. pONsibly 100Ic for help to any ot.her bank T The 
mere filet that co-operative hankH enjoy to Rome extent the protection of 
the Local GoveJ'llllwnt is rpally no reason at all for not, including t.hem 
within the purview of this Bill. r Hm, therefore, in fa.vour of accept.iag 
1his amendment. . 

Mr. Js.mnads.s M. Mehta (Bomhay Northenl Division: Non-Muham-
madan Rural) : SiI', ] alRo 11m illclined to oppofle the amendment of my 
Honourable frif'nd, Maung Tok Kyi; not because I am not in sympat.hy with 
('o-operlltiyf' hanks, nor hf'ealll->I' J do not like 1n give them the protection that 
TtlIlY be ne(~ei li l  ry, Lut hpCHlIS(' 1 hel"> Sf'('ms to he 11 m iI->llpprehenNion that IlN a 
result of thi!; IImendment of thf' hnpf'rilil Banl< Act, t ~ ordinary power of 
the blink to lend money 011 o1her I->pcurities is taken away. ~t there be no 
snch mi!;lllJdel'Htandingo. 'I'll(' Imperial Bank retains liu.,its powers to lend 
money on oth!'r seclll'itie!; E1ll0 the eo-operative banks can still take ad-
vantage of the normal proviRions of the Imperial Bank Act to get finan-
cial assifltance whenever they require. There is nothing to prevent them 
from doing so under this Bill. \Vhat. is contemplated in this men in~ 

Hill is this. Thesl' eo-operlltive bAnks arc not subject to the same amount 
of ('riNes to whieh ordinary han king inst.itutiom; are. The co-operath(! 
hankfi eater for a pllrtielllat' elafis under certain well recognised limita-
tions. They do not do the ordinllry hallking busineR.'i which other banks 
do .. They arc not liable to thc Rllmf' risks to which  these banks are exposed; 
/lnd even when they are in difficulty, there is not likely to be a financial 
erisis, as when an ordinary Bank i" in difficulty. That i!; the basis of thifl 
Bill, not a desire t.o exclude the eo-operlltive banks, but to extend the 
me ~mre only to those bankfi which art' liable to a crisis of the kind ~

m'ihed above and which is aflsoeiated with the Alliance BanIe of Simla. 
('o-operative banks cannot possibly be. !"xposed to a risk of that character 
and the normal powers of th(> Imperial Bank are there availahle for all 
those who require assistancf' and can give securities of the kind which the 
Imperial Bank At-.t requires. Therefore. there is no neceRsity of extend-
ing this Bill to eo-operlltive banks, not because co-operative soeietif's arc 
ill Ilny sense regarded HI-> institll'tions not deserving of pnblic support, but 
because they CAnnot pOSfiibly reqnire any snpport of thiN eharaetel·. 
Therefore, no good Clln he done ~r extt'nding this Bill to the co-operative 
banks and it will be an nnnecessary exteIDIion of the scope of thc Bill to 
do so. Th!" original provision is all right as it stanek In eonelmlion, 
I might Ray, Sir, that the HOn0111'!lble Sir Basil BlaClkett was not riglJt in 
ilescribing the sah I/.kal' aA the age.long enemy of the raiyat. The en m~  
of thf' 1'U'/:1jaf is the Government. I am not a sahukar mYflelf, but I know 
1hllt thf' r~lll troublf' of the 1'(1111at haA been t.he over-aRSeRSment with which 
1111' Government is aRRociat!"d Emil not the sah1tlrm'. 

Mr. Da.rcy Lindsay (Rcngnl : Enropf'.an) :  I move, Sir. thAt the 
qnestion be now put. 

Mr. K, Ra.ms. Aivanga.r (Madura and Ramnad C1tm Tinnevelly : Non-
Muhammadan Rllra.l) : Air, I am onl' of t.hoRe who have been connected 
with the co-o er9 ti ~ movement f'vcr Riucf' its. ineeption in Madura nc~ 

• • 
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therefore it would not' btl right on my part. not to tako part in thil> dil>cus-
"ion. The points thnt have been urged by the Honourable Sir Basil 
Dlackett are, no doubt., true. 1 know that in .Madura in respect of the 
Kallar Societies about a lakh and a half had been locked up. In fact, the 
Government examined the whol!' position and appointed fl Kallal' officer, 
thtlmselves took charge of the dues of the Kallar SocietieR and paill the 
bank the whole of the amount, about Hs. 1,:35,000 or so. There if; no 
doubt that the co-operative bankR arc in a peculiarly good position. But 
w1:at is being done now is that the Government want to retraee and, as 
far as pOHSible, transfer the burden wholly to the non-official agencies. 
The co-operator!> ulso feel HULL in eOllrse of 1 ime that ought to be so and 
it will not be well for them to depend very mueh upon the Government, 
except in respect of audit and to take upon theml>elves the whole burden 
lIud see that they get l)ll all right. It is not likely that the banks will 
really come to any crisis. But the qnestion is whether a similar situation 
as had arisen in the case of the Kallnr Societies in Madura might not 
llril:1e again. In YJ,ct, the ordinary period for whieh loans are now being 
dispeI'l!ed range from one to five years and it has been suggested that 
there should be long-term loans, given to enable the poor raiyats to redeem 
themselves fully from the clutches of the moneylender and, this cannot 
be done until long term loans r n in~ from 7 to 10 yean; are given. 
It is jUl"t likely that the ImJwrial Bank will have tIl(' occasion, if not to 
redeem them from insolvency, to actually help them, at least to get ovel' 
the crisis where the members by advl'rsity of seasons delay paymcnt. It 
lI1ay be that they just enable thrm to keep on. It has heen snggested, and 
it might well be argued ",hethrr that power of the Imperial Bank is taken 
away by this Bill. But there is no force in the argument that this is out-
~i e the RCOp<" of the Bill. I.n fact. the ()ri~in l Imperial Bank Act iH now 
being amended and Il particular provision is being ndded to it in order to 
live power to the Bank for a certain purpose. Why should it not hr, 
extended to the Co-operative Banking Unions also is tlw only point that 
ariscs. What is the harm that. is done by it? I do not think that the 
principle of ametlding the Aet wnI not inelnrle Huch amendments as will 
uJ!lO include a,*,istu:qce to Banking Onions, which, 11.<; I said, mtu!t in course 
of time get the help which is now being" rendered by the Government. I, 
therefore, think that on the whole no harm is done hy ad <ling this pro-
vision. 

Mr. M. S. Aney '(Berar e r~sent ti e) : Sir, it is no use arguing this 
mattcr with great care, for they-my Honourable friends from Bombay-
have always enjoyed the credit that they are bmliness UH'n, In the present 
MAe, at any rate, Mr .• Jamnadas Mehta hilS t.ried to make a distinctinn 
bJtwcen co-operative banl(H and other banks to which the benefit of this 
~ill is going to be extended for the purpose of excluding the Co-operative 
b'lnks from this Bill ; bllt I fail to find if there was any real point of 
distinction at all. If there is It crillis in the commercial banks or agri· 
cnltural banks, the Imperial Bank is empowered to extend its assistance 
to them. Because the agricultural bankFl, for the time being, are under 
certain control of t.he official Government, that fact ought not to stand 
in the way of the Imperial Bank to help these agricultural banks. Had 
the principle been that the relief to he e t~n e  is only meant for such 
banks over which the Imperial Bank has certain control, these distinc-
tions would have had some gronnd. But that is not the principle. The 
priilciple is to encourage n~i2 i a.nd allow the banks to carry on their 



" 
THE IMPERIAL BA:lK OF mDlA (AMENDMENT) BILL. 

work without coming to a crisis. The bank which exclusively concerns 
itKclf with the u~inC ol  amongKt the agriculturisbl ought "to get benefit 
along with other banlts and therefore thcre is absolutely' no reaHOn to 
reject the amendment. 

Mr. President: The original question wal:! 
II That clause 2' do stand part of tbe Bill." 

Since which an amendment hus been moved : 
II That in dause 2 In the proposed section lS·A, as amended, after the words 

I ill its mClllorandum of associution I the following be inserted, namely: 
I or 1\ co·operutiv.? blInk ostabJished under the Go·operative Societies Act, 1912 '." 

The questioJ.1 I have to put is that that amendment be made. 

The Assembly divided 

AYES-46. 

A bdul Karim, Khwaja. 
Ahhyuukl1r, Mr. M. V. 
Abul Knscm, Mllulvi. 
Ai~ nn nr  Mr. C. Durlliswami. 
Aiynngar, Mr. K. Rumn. 
Aiyer, Sir P. S. Sivl\swumX. 
Atimuzzamlln Chowdhry, Mr. 
Aney, Mr. M. S. 
HIUli·uz·Znllllln, Mlluivi. 
Cham lIn LIlli, Mr. 
DIl8, Mr. Dhu!Jallllnanua. 
DaR, Mr. Nilakantha. 
Dua, Mr. Amar Nath. 
Pllnnillg', Mr. E. O. 
Gllzzllnfar Ali Khall, Rnjlt. 
Ghulnm Hnri, Khan Bahadur. 
Gour, Dr. II. S. 
Govind DUA, Sotho 
IInns Raj, Lala. 
• Teelnni, IIa,ii S. A. K. 
Joshi, Mr. N. M. 
Kartor Hingh, Rllrdllr. 
Kazim Ali, Shuikh·c·Chlltgam Muulvi 
Muhammad. 

Kelkar, Mr. N. C. 
Lohokare, Mr. K. O. 
Mlllunood Aehamnad Sahib Bahadur, Mr. 
Mulayiyn., Pandit Madan Mohall. 
Misrlt, Pondit Shambhu Dayal. 
Misra, P,lIIdit Hltrkaran Nath. 
Nambiyar, Mr. K. K. 
Nnrnill Dass, Mr. 
Nl.hru, Pandit Shallllal. 
Patel, Mr. V. J. 
Hamachanclra Ruo, Diwan Bahadur _14. 
Ray, Mr. 'Kumnr Sankar. 
Reddi, Mr. K. Vankataramnna. 
Hamiullnh Khan, Mr. M. 
RanIa, Uni 8 l~  Hllrbllaa. 
Ahnfee, Mlluivi !lOhommlld. 
Sham8·uz·Zoha, Khan Bahadur M. 
Singh, Mr. Gaya Prasud. 
Sinha, Mr. Ambika Prasad. 
Sinha, Kumar Ganganand . 
SyuDlneharo,n, Mr. 
Tok Kyi, Maung. 
Vcnkatl1patiraju, Mr. B. 

NOES--45. 

Abclul QniYlIlll, Nawab Sir Snhibzada. 
Ahmad Ali Khan, Mr. 
Ahmod, Mr. K. 
A,inb KllIlII, Captain. 
Akrnm Husain, Prince A. M. M. 
13hore, Mr. J. W. 
Bbwkl'tt, The Honourable Bir Basil. 
Burdoll, Mr. E. 
Clliv(\rt, Mr. n. 
Chaiull'rs, Mr. T. A. 
Chatter,il'e, Thl' Honourable Mr. A. C. 
rll~ e  Mr. H. O. 
Crall'for,l, Colonel J. D. 
Dnvu 1, !If r. II. P. 
(;'IOSO. Mr. A. C. 

ll ~~  Li!'ut.·Colonlll n. A. J. 
H!'zlrtt, Mr .• J. 
lI:rn Siu<rh, Harllnr Bahadllr Captain. 
Holm!'. Mr. H. E. 
Hudson, Mr. W. F. 
HU8sannlly, Khan Bahndur W. M. 
InneB, The Honourable Sir Oharlel. 
Lind!lav, Mr. Darey. 
L210LA. • 

J,loyd, Mr. A. H. 
Mehta, Mr .• Tamnadaa M. 
MOlleri!'fI' Smith, SiT H.'nTY. 
M nddimnn, The HonouTllblo 
Alexlllld!'r. 
Mutalik, Bardar V. N. 
Nag, Mr. G. C. 
Neogy, Mr. K. C. 
PurHona, Mr. A. A. L. 
PurshotnnHhlH 'l'hakurc1as, Sir. 
Raj Nurniu, Hai Bahadur. 
:Rnngu. .. hllrlnT, Diwnll Bahn,dur T. 
Rushbroo!r·WiJliIlDls, Prot. I •. F. 
l'!l1llS, Mr. H. A. 

Sir 

HURtri, Diwnn Bahndllr C. V. Visvanatha. 
E\cotulvad, Air ChimanlRl. 
Singh, &i Bahadur S. N. 
SVkl'S, Mr. F;, }'. 
~)JJ in8 n  Mr. H. 
Tottenhnm, Mr. G. R. F. 
Vishil1c1ne, ~ Harcbaudrlli. 
Webb, Mr. M. 
~il on  Mr. R. A. 

%, 
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The motion was adopted. 
Mr. Preaident: The question is 
" That ('lauae 2, a8 amended, stand part ot the Bill." 

The motion was adopted. 
Mr. President: The question is : 
" That dause 1 do stand part of the BUI. ., 

The motion was adopted. 
Mr. President : The question is : 
" That the Tit}!' aud Preamble of the Bill do stand part ot the Bill." 
The motion was adopted. 
The Honourable Sir Basil Blackett: Sir, in view of the amendments 

that have been made I 00 not desire to move at the moment that the Bill 
be passed. 

THE INDIAN SOLDIERS (LITIGATION) BIUJ. 
lir P. I. livaswamy Aiyer (Madras: Nominated on- ici l~ : I 

beg to movE' : 
" That the SeJect Committee to eonsider the Bill to consolidate and amend the 

Jaw to provid!' for the special protoction in rcspect of l'ivil and revenue litigation of 
Indian soldiers serving lInd!'r special conditions do cOlleiat ot the following members : 

The Honourable Sir Alexander Muddimall, 
Mr. C. Duraiawami Aiyangar, 
Captain Ajalf1than, 
Sardar V. N. Mutalik, 
Mr. K. C. Neogy, 
Mr. Harbibt8 8arda, 
Captain Hira 8ingh, and 
myself, 

and that the numbt'r of members ne('t'18Bry to eonstitutc a mel'tlng ot the ommitt~ 
shall be four." 

The motion was adopted. 
The Assembly then adjourned for Lunch till Twenty Minutes to 

Three of the Clock. 

The Assembly re-assembled after Lunch At Twenty Minutes 
t~ Three of the Clock, Mr. President in the Chair. 

THE I~~IA  MOTOR VEHICLES (AMENDMENT) BILL. 
Mr. H. Tonkinson (Home Department: Nominated Official) : Sir. 

I move: 
H Tha.t the Bill further to amen<l tbe Indian Motor Vehiclel At't, 1914, for c,ertaln 

pUrpOlll:!B. RS pass('a by th" Connell of State, he tnken into eonsideratlon." 

Sir, I think it wilJ be unnecessary for me to detain the Houee for long 
in explaining the provisions of thiR very simple measure which has been 
passed br the other House. Under the provisiQns of sub-section (2) of 
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section 11 of the Motor Vehicles Act, Local Governments have power to 
make rules to provide, amongst other things, for the registration of motor 
vehicles, and further for the area in which certificat.es of registration shall 
be valid. The Bill proposes, Sir, to extend this provision so as to rnBble 
Local Governments also to, prescribe the periods for which such certificates 
of registration shall be valid. It will. of cqurse, if this Bill becomeH law, 
be possible for I.Jocal Governments, having regard to the circumstances 
-prevailinl? in nartillular areflS, or to the nature of different motor vr.hicles 
to prescribe difl'erent periods for different. cases. As far as the principle 
of t.he Bill is cotfcerned, I take it that the House wi1l agree that it is very 
desirahle, in the interest of the control of traffic in the large cities of India, 
that we should have power to secure the re-registration of motor vehicles. 
Let me inform the House of the report which we received from the Com-
missioner of Police in Bombay on this au bject. 

For the period from about 1915 to 1923, there was a rule in force in 
Bombay which required annual re-registration of motor vehiC'les. In re-
gard to this rule thl' Commissioner of Police reports : 
"Prior to the illtro(luI'tion of this rule, thl' «1epartment hAd no means of 

a8cel'htininj!" where ('nrH wer", and on tho introdur.tion of the rule over 2.000 entries 
of ears 011 thl' re i~ter hnll to be eltncelled n8 thoy could not 1)/) traced. This Depart.· 
ment 's r!l~i t  were therefore absolutely unreliable. If a ct'rtllin mot.or vehicle was 
involve«1 in Al1 Accident, lind it was de('ided to prosecute the owner or the driver, 
it WAS no uncommoll occurrt'lIl'e to rt'ceive n reply irom th(' re~i8tere  owner, on 
heinA' nRk('d for the nllmc and address of the drivel', that h(' had /!Old the enr vean 
or llIonths ngo; thnt II<' kllew neither the name nor the a(ldres8 of the present owner. 
This I'l1l1R('d n ('onsi«1l'rtlbll' amount of I'orrespondenl'e an«1 ell ~  ond in nlanv eases, 
rose( lltion~ hnd to be droppeil altogether owing 'to the delny or the fact that th(' 
motor vehicle could 1I0t be trn eed. " . 

Wpll. ~ir  in ClllcllttA. at the present time there is a rule in force under 
which heavy motor vehiles and taxi-cabs are required to be re-registered 
annnnlly. There is II similar rule with regard to part.icnlar classes of motor 
vehicles in Madras. So far a.'1 I am aware the legality of the rule has never 
be!'}1 questioned in Madras. and it certain'ly ha.'<1 not been questioned in 
Calcutta. In Bombay on the other hanil in the Mse referred to in the 
Statement of Objects and Reason!'! it was hpld by thp Bombay High Court 
thllt thl' rnle WR>; ultra 1I-ire.Q of the Local Government. It is, this defect, 
or at any rate what we regard as a defect, which WP propos!' to remedy by 
this BiH. Sir. I make the motion. 

The motion waR adopted. 

Mr. PreBident : Clause 2  : the question is that clauRe 2 stand part 
of the Bill. 

Mr. O. Dura.iswltmi Atyangar (MII.dras cedeil districts a.nd Chittoor : 
Non-Muhammnilan Rural) :  I think. Sir, the Hononrable Member must 
have f(>ceived the amendment which I sent in in connectioo with elausc 2. 

Mr. B. TonkinBon :  I receiveil thiR amendment at about ]2 0 '('lock 
to- ~  I therefore desire under Standing Order No. 46 to take objection. 

Mr. Prelddent : The Honourable Member wishes to take objection 
on the ground of notice , 

Mr. B. Tonldnson : Yes, Sir. 
Ifr . .1teBtdent : On that ground I mURt uphold the objection. 

Mr. O. DurafBwamf Aiyanga.r : If the Honourable Member will bear 
thE' nat.nre of my amendment. perllJlps hi wil1 see whether it is necessary 
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to take objection. The simple amendment which I suggested was that 
as the difficulty occurs in l r~e cities liko Calcutta, Jiomhay and Madras, 
this provision should not be extended to small mofussil stations, where' 
t er~ is a popUlation of less than one lakh of people. I Ruggesteol that 
in cities with a population not e cee in~ one lakh Ilccording to thll latest 
N'nsus, vehicles once registered in a particular area need not be re.regis. 
tered in that area. I do not think the GoYernment will be particular -in· 
taking objection to t it~ if they can provide for such small exceptions in 
small stations. .-

Mr. H. Tonkinson : Sir, I thought it advisahle in order to "horten 
the proceedings, to take objection under Standing Orfier 46. I think, Sir, 
it is quit.e impossible to accept thc amendment whieh has been moved by 
Mr. Duraiswami Aiyallgar. This is a matter which, as. I explained in 
moving that the Bill be taken into consideration, J~oc l Gnvernmcnts 
would be quite competent to dcal with under the Bill as proposed, and 
I do not imagine that they are likely in very small plltces to require reo 
registration ..... 

Mr. President: The Honourable Member i:-; now rocee in~ to deal 
with the merits of the amendment whi<!h has not y{(t been moved. I under· 
stood that. on grounds of shortness of lIotice. lw was not prepared ~ o deal 
with the amendment, but if he proeeeds on these liJles, 1 shall have to allow 
Mr. Duraiswami Aiyangar to move. 

Mr. O. Duraiswami Aiyangar : According to the ruling of the Chflir, 
I beg to move all amendment to clause 2 by ill~ a proviso to it : 

" Provided thot in the ellS" of (·itit·s with R populntlon not ('xI'(>('lliug' OUI' lllkh 
Iu·.eordillg to the latest con8us, vehide8 ollce J'cgistt'I'('(\ ill IL pllrticu)nr nrea lIt'ed 1I0t 
be re-registere,<1 ill that ureu.' , 

J submit, Sir, that in the (~ e of persons who waut to go to the luxury 
of a motor car it would not be rroper foil' me to plead for Ittll" exemption at 
all, whether it is in It small or a bi;:r area. Of course it is a tax whir.h fulls 
upon rich people alJd J dare say it is not only a measure for the purJlose 
of securing traffic 'but also in u way a revenue mea.'1ure. But whatever it 
may be, I would he the last. to object to any tax being laid on rich people ; at 
the Rame time, considering the h:-:rdships whi(!h OWIICl'S of motor cars ill 
small stations have to go through, namely, so many prosecutions, two of 
which I have myself experienced so fltr as my chauffeur WWl concerned, 
proseeutions based Oil Reveral circulURtancCR, if thh:; additional encumbrance 
is also added to them, I think, Sir, that it is a IUatter which ought to appeal 
to this ARRembly. In small places with a population of leRs than a lakh, 
with say, 40 or 50 thousand inhabitantR, there is no difficulty in securing the 
safety of traffic. I would therefore -appeal to the Government Member 
himself to accept this amendment. J think it is better, instead of leaving 
it to I,ocal Governments for regulati1lg this matter hy their own rule);, 
that thIS Assembly should recogni7.e that Mllch caHes de!it'rve special treat· 
men~  and declare that in cases where the cllr is olle re~istere  ill a parti· 
cular area it need not. be re re i t~ l e  ill that particulllr area unless there 
is liny c Jl~e of owners. 1 think that nll iutl'rests will be safeguarded in 
that case, and there iii ample room in t (~ Act itself for makillg the provbdon 
thld if there is a change of owner hoth the seller and purchase I' must 
intimate the fact to the local authorities, the Superintendent ~ POIlioe, 
ete., so aR to ensure there being uo difficulty ill finding the owner of a 
particular car. 
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Therefore I appeal. to this Assembly and the Government Member 

particularly that these sm.all place8 at len8t should be exempted by a pro-
vision ill the Act itself. 

Mr. President: Amendment moved: 
/ / To clausu 2, the following proviso be added: 
/ Provided thl1t ill t'it.il'A with II population not <'xccl'ding one Jakh IIcMrding to 

the L'lt(lst census, It motor vehicle once registered in thn:t area ·shall not bu re-
registered '." 

'fhc question is that that amendment be made. 
'l'he motion was negatived. 
Clause 2 was ad(Jed to the Bill. 
Clause 1 was added to the Bill. 
The Title and Preamble were added to the Bill. .. 
Mr. H. Tonkinson : Sir, I move that the Bill be passed. 
'fhe motion was adopt(ld. 

THE INDIAN CRIMINAl, I,A W AMENDMENT BILl,. 
The Honourable Sir Alexander Muddiman (Home Member) : Sir, I 

beg to move: 
,/ That the Report of the Select Commitroe on the Bill further to 8ln{\nd the 

Indian Ponnl Code and the Code of Criminal Procedure, 1898, for the pUrp080 of 
uffording groater protf'i'tioll to persolls under the age of eighteen years, be taken into 
c'olUlidl'fU UOll. ' , 

Sir, there are twO main points in the Report of the Select Committee 
which is now before the 1Iouse_ The first is that by which .,the Bill as intro-. 
llucerl has been deprived of two clauses, 6 and 7, which it was proposea 
to insert in the Code of Criminal Procedure. Those clauses contained 
provisions enabling 1\1 agistrates to rel'lcue minor girls and make them over 
to suitable guardians. 'fhe Select Committee, before I was (j member 

\ of that C.ommittee, had decided that these clauses would be inappropriate-
ly placed in the Criminal Procedure Code. I agree in that view and the 
Committee have reported liS foliows : 

,/ We think that adel)llai(l uud sutisflll·.tory provision ('ould only be made by :t 
5l'pnl'llte nl ~ I C (·ontaining' lH'ovi./lions similar to thoee of the English Children Act 
of IV08, and we strongly n"'ollllllc,ll!l thnt n Bill on thoso lines should be pn's('nted 
to t.h(' J"'I'gislllture." 

'l'hl1t is my OW!! personEl] view also. The history of these provisions 
j" It very long one. I think it was nearly 10 years ago that I myself draft-
cd a Bill over which my H(i)!lourable frienrl the Pandit and I fought for 
many days, I think on these very same or very similar provisionR. Once 
~ ()!w provisions are omitted the actual Rill before the House for eon-
si(lerfltion is 11 wry short one. I will cllll the attention of the HOll,,'J only 
1'0 two points. 

The most important I think if! the qneRtion of the Explanation rhich 
saves certain irregular uuions which do not amount to le:.rul marriages 
from the opm'atinn of the law. The Committee came to the conclusion 
that dIp. test t1lPY should apply was that the union in question Rhould be re-
cOg'llized by t.he personal law or cUfltom of the communities, or where the 
perSOllR concerned Lclong to different communities that it Rhould be recog-
nized by the personal law or custom of both communities. That it,; ont> 
important point. • 
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The othl'r point is th(· insertioll in section:; 372 and 373 of the words 
II at any age". The object. of t.he insertion of those words is so obvious 
that I need 110t haw' drawn the attention of the House to the faet. 

There remain!! the quesl ion whether the amendment in "ection 552 of 
the Criminal Proc('dure Code, which Honourable Members are aware 
gives power to 8 District Magistrate to direct the restoratiou of a girl to 
~uitu le custody, ~ oul  be further widened. The present age spllllificd 
iu that section is 14. The Committee proposed to ;make it 16. It leaves 
the position much as it wa:; before. The age under the main cl u~es of the 
Bill which waN 16 has been rah;ed to 18. The age ~ el  "CCtiOll :i52 was 
14 and we propo:;e to raise it to 16: I notice that there i:; 11.11 fllllcudment 
on the paper by a member of the Committee that we ought to go further 
and raise it to 18. It is said in his minute that We are only following 
an anomall,r ill t ~ htw as it stands which makl's II diff('I'ence of two yeaI'll 
Letween thcsf' sections. Th8,t iN to say, having rai!!ed the first. to 18 we 
"liould bring the Neeond into line and put it up to It!. My Iltlrslllllll view 
is that 1 do not dl'sire Distl'iet Magistrates to have more of these case!! to 
try than nece/!/!ary. 'l'he more we raise the age the greater the number 
and the greater the difficulty. Ca..,es of thh; Hort would normally in other 
countries prohably be dealt with ~  Huits for l'estitution of conjugall·jghts. 
1 am not mYtjelf in favour of policE' court proceedings being made the usual 
reme ~  J Hhonld therefol'l' prefel' to iwcp lilt' Itp:e as the Committee 
have done, at 16: There' is another point. 'rh" Children '/:I Bills, the 
Madras Children '/:I Bill aud I believe tho Bombay Childr('n's Bill &180 
lay dOWJl 16 as 1h(' flg'e for court cl\stody ill theRe l~ se  and 1 think 1hat is 
also a point that :'!hould be bornc i 1\ mind. 

I do not thiru, thert' is allY ot her poiJlt of importance ill the Report. 
I will leave the Honourable MCluben> who have set down amendments to 
develop the other questions they raise. I would merely say that the 
Hill seems to me to go 8S far as it ought to in this re!!pect. We b8\'C to 
bp cautious in t.heOie things and we cannot press them too far. 

I make the motion, Sir. 

The motion "'Wi adopted, 

Clause 2 was added to the Bill. 

Khan Babadur Ghulam Bari (West Central 1'llnjab: u m~ 

madan) : Sir, befol'e I diHcussthi" que"tion I want to lay before the 
House an omiSMiol1 due to a slip of my pen for which the l e~8 iiS Hot relSpon· 
sible. III my amendment No. 3  I wanted to. Bmend section 373 of the 
Illdian Peulli Code as well as the E;rplanat·ion under clanse 4, but by a slip 
tile words " s('ctioll 3n of t.he Indian Penal Code" Were left out. All 
these amenam('ut!ol nrc so closely conncct(>d as to make the sam!) one whole 
and moreOver one amendment follows tlw other and really they are the 
1M! me .in prinei pIe. r laid this matl er before the Honourable the President 
aud h(\ allowed mfl to diRCUSS that omisRion !lEI '''"I'll, aN jf it WMI there. So 
in that way my nmtmdmenf No. :l would run: 

" In l'J{It'tioll 3n of thl' Indian Penal Codt', And ill dllllS!) 4, EolJplanati"" 1 to 
H('dion an of tue Indian Pounl rodle', nft(>r th!) word' hir('e ' thle' wor i~ / IH1JilMI/;CS ill 
h('n;"I' ' should bl! iIlH('rted." 

1 heg to submit wiih l'f'gal'd to the main question that the object v:l' thi" 
Bill i<;pntpnt ('nough. EYcrybody know!! that immoral people, ro~ litlltl i 

aud keepers of brothels manage s me o~  or other to take hold of underage 
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girls ill order to llse t.hem as prostitutes at the proper time. It is the 
object of this Bill to stop that state of affairs. It hi a very noble idea and, 
a very noble obje/!t, and I must congratulate the Mover on that. Then the 
renl question to be considered it,! whether the Bill al; framed fulfils the 
objoct, and if not, what are the defects, and if it really does not fulfil the 
objects ill view, the Bill if passed would really defeat the very object and 
would leave the Aet a dead letter. 1 therefore beg to lay before you sec· 
1 iOlHI 372 and 373 of the Indian Penal Code. Section 372 runs a.; follows : 

" Whoever sells, lots to hire or otherwise 8 ~( I of any minor under the uge 
of sixteen yearll with intent that ~  minol' shull be E'lllpIoYl'd or UIlE'd for the purposo 
of prostitution or for an uuluwful and iwworul pUrpORI', or knowing it to be likely 

-that such winor will bEl. employed or used fOI' Ilny lIu(·h pUrpOIl!', shall. he pwtished 
with imprisonnlNlt, eh· .. , ote." 

This "ection refen; to people who :-;dl girb ; while the other section 
refers to those peoplt' who purchase girls or take them in that way. Section 
;173 says: 

" WhO(,H'1' u~ s  hires or othpJ'wiRI' o tltill~ t ~ i() I of un." minor under the' 
age of sixtl.'oll years with intent t.hllt such minor Hhall be l'D1ploYI·!l or used for the 
purposo of prostitution, 01' for Ull.\' uulawful 01' illll1lol'lll PIII'POII!', or knowing it to 
he lik('ly thllt HII(·.1t minor will bl' I"mploy('i'I OJ' used for I ll~  Aurh purpose shall be 
J.tUnishool with imprisolllJlont, ete., et('." 

Along with thc!;e Heet-ions I will l ~  befol'e yon 1 he J JlI t ti()n ~ which 
lin' prop08t'd to ue added 10 thCl-le two section!;. The proposed Expla'/lation 
1 (I H(1Ct i OIl ~ 2 l'HnS t b lUI : . 

" When It femllie under the IIgc of l.ighte(4/1 ,veRi'll i~ Aold, ll't for hire, or otherwise 
lliHPOSl'U of to n prostitl1tl' OJ' to nny oth(')' ]lCTSOIJ who it.!epS or managcH It brothel, tho> 
perRon 90 i'liHposillg of 9uI'h fomale shall, until tlH' l'.ontrary is provl,d, be presumed to 
hllvc tlisP081'(1 of h{'r with thIJ intent thnt she shall be used for the llurpose of proHti· 
tlltion. " 

Then E:rpla1!ulwn 1 to clallse ~  runH H.S follows: 

" Any proatitnh', or nn~  pprsoll kf'IJping or mnnag'ing' It hrothel, who buva, hirM 
or otherwi,C' obtltina POSK(l!Jllion of n ftlDlllll" IIndl'r th!' A ~ of ciA'hteen ven.r!! sball, 
lIutil t.ht' ~ontl nl  is provl'd, hI' re~t l c  to hn.ve olitainell possession of Buch femalo 
with tht' intont I.lmt 8111'h f!'mnll' 8hllll btl used for tht' purpo8!, of pJ'ostitutioti." 

Now I lay hefOJ'(> you RllotheJ' case. You have 1'1('('11 tbt' conditiolls, 
the essent.ials of t r.esr sertiOJJR and these E.1:pllLnations, nnd .the result of 
these would be that on Rccount of R very ui~ loophole those people would go 
(,n with their h'Rde, ostellsi l~  s owiJl~ that it is "imply a case of serv41e." 
Evory person would ta.ke the greatest. precaution to show by means of bonds, 
document.R, and ill every other way possiblr, that the mlu(J)' girl which they 
have obtained, they h8ye obtainl'd simply as II maid'!jenant, and for no 
othm' purpose. \-;0 nnless we jnclude the caHC of their tnking minor girls 
as servant.s wit.h nny intent they 'Would continue their trade showing that the 
girls were their Aervants lind that would be beyond the scope of t.hese pro· 
vision". This Rill, if pAssed withont thes!' amendments, would prove to 
be not in~  and tht'se peoplp would get 00' scot· free from punishment, 
H.nd there w011I(l be no legal presnmption IilCflinst t hem as regards theil' 
criminlll intentioll. Ro I propose t.hat in these sections tIll' addition he made 
of t o~(  words which I huye g'in·n in m~  amendment HO as to include the 
ClIf:1C of senElnt" also. Romt' peoplr mll~  111' .indined 10 think that-it would 
be very hard for sllch people, immoral thol\gh they be, to deprive th.em of 
the Ilervices,nf maicl.seT'nm1s. Rut T WOllIn suhmit thllt we lire gomg to 
(~  young girh; "WilY fro 111 thOSf' imllwrnl, (~ l J I t iIIal r,ontnminnting influ. 
enctls j if you allow, on the otht'\'lwIHi. t t t t ~ immoral people mlly get 
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(Khan Bahadur Ghulam BarL] 
young girls as servants, and young girta call be given to them in services, it 
would be simply defeating the objects of the Bill. We want to deprive 
them of the recruitment of would-be prostitutes, but if you allow them to 
obtain them as servants, you would be letting them have the same thing. 
Moreover, you can look for yourselves,-if you allow minor giTls to go into 
the serviee of immoral people they can very well take a contract for three 
years' service, 'which is valid according to law. After three yearl:l' service 
with these people and after living with them for so long a time, what would 
they become? Nothing but prostitutes. It would be objectionable in every 
case and from every point of view, to allow them service of underage maid-
(Servants, arid would be really defeating the objects of thili legislat IOn. 80 • 
my amendment is that we must insert those words which are prescribed in 
my motion in sections 372, 373 as well Ull in the Explana.tiun!l whieh are 
to be added to th(>se sections. Ullielis we do that, I think it would be use-
less trouble to pas'! this Bill and it would be simply a waste of time. This 
much I have said for my amendments except the last olle. 

With t:egard to the last amendment, I would 8ubmit that in sections 
372 and 373 of the Indian Penal Code and section 552 of the Criminal Pro-
cedure Code, as they existed previonsly, there was 11 difference of two 
yearij. 

Mr. President: Do I underlltand the Honourable Member is now 
referring to the change in the age in section 552 1 

lthan Bahadur Ghulam Bl!ori : Do I understand that the Honourable 
the Home Member accept that , 

Mr. President: I am not concerned with what the Government 
accept or do not accept, I have allowed the Honourable Member to discuss 
three amendments together becau8e they raise su ~t nti ll  the same ques-
tion, but now that he has come to the question of the ~e in scction 552 of the 
Criminal Procedure Code, he is coming to a different question which he 
must discuss under his own amcndment. Hc canllot discuss that HOW. 
I am merely asking the Honourable Member to rCl'1crve his remarks-about 
the raising of the age under that scction till the moment when he will be 
allowed to move that amendment. 

Amendment moved : 
" In clause 3, ill the propolled Explanation I to soction :;7!!, 1I.i't(>r th!' words 

, lot for hire' the words ' given in sefviee ' be inserted." 

Khan Bahadur Sarfaraz Hussain Khan (Patnn and C~ot  NUlXpur 
cum Orissa: Muhammadan) : Sir, J rise to support the amendment moved 
by my Honourable friend Khan Bahadm Ghulam B:1ri. In mv opinion if 
the section remains as it is, there will bt> opportunity for perSOnR disposing 
of girls to find a loophole. A girl might he diflposeil of to n pel'Ron bona. 
fide.' The section as it Rtands, reads: 

I 

'. I, WhE'1I U fl'mllio undl't the age of t'ight.l'cn years is soll1, Il't for hiI'll Of othcrwisl' 
llillposed of to a prostitute Of to any person who keeps or InlUluge8 R brotlwl tho 
per8011 disposing of 8ueh fl'lIIall' shnll,' until the contl'llry ill !'t0ved ........ " ' 

The words "ulltil the contrnry is proved" may give the man some 
Iloophole of Rhowing that he RoJd the J!irl not for immoral ll~ etl  but for 
service. But it can very well be undf'l'p.tood that if the girl goes and lives 

• 



THE INDIAN I l~ LAW MmNDXENT BILL. 44~ 

with 11 prostitute, the immoral surroJ].ndings will be suell that she ~ nnot 
but succumb to those influences, and in the end the girl might beeorne a 
pro,,;titutc. I do not think it is at all fair that, when we are legislnting ill 
regard to thifi matter, that legislation should be such as to give this loophole. 
In all ca.c;es, the accused must be given the right to defend himself thus 
giving him an opportunity of proving his innocence. If you have the words 
" until the contrary is proved," you will be giving a 100pholc...!1nd to avoid 
this, the amendment of my Honourable friend, Khan Bahadur Uhulam Dari, 
is necessary, so that if a mau givf'lI or sells a girl to a prostitute, for what-
ever pnrpose it may be, he will be liable to punishment. If that is agreed, 
then it is necessary to have the words " given in service, " all:jo inserted. 
I hope the HoU!!e will consider the point that I have raised and I think 
unlebs you ha vc thc words " given in service," you would not im Jl o ~ 
mutters. The man will find a loophole and the very object of th\l legisla-
tion would be frustrated. With these words, I support the amendment. 

Pandit Madan Mohan Malaviya (Allahabad and .Jhansi Divisions: 
Non-Muhammadan Rural) ; Sir, I think the amendment proposed by my 
Houl)urable friend Mr. Ghulam Bari might well he CCl~ terl  He uoe ~ 110t 
propose to deprive these unfortunate women of services of girls a;hove 18 
yeUl'l>. On the othcl' hand, it it; a fJet that if young women under 18 are 
allowed to be taken into the service of prostitutes thcy will be exposed to a 
very insanitary atmosphere, and after all u prostitute might well he able 
to engage a ~irl of (lvpr 1 ~ in ... tend of en~ ~in  one under that ~e  'file 
hardship in the case of the prostitute will not be half so serious as the 
uaug(·r to which the girl would be exposed by h,ving to work in t ~ 
atmosphere of a prostitute's surroundings from morning to evening or 
during all hours of the day. Therefore, as we are extending protec-
tion to girls under 18 in other ways, I hope the Government, the 
Honourable the Home Member, will see his way to aecept this amelldment. 
My main point is that the hardship to the prostitute will not be half 
80 serious as the danger to which youn·g women will be exposed by having 
10 wQrk_in the house of a prostitute day after day. 

The Honourable Sir Alexander Muddiman: I am Burprised, Sir, 
that my Honourable friend, Pandit Madan Mohan Malaviya, who WIUi a 
member of the Select Committee and did not !ol ~n any dis!'Icnting minute is 
supporting this amendment. I MSumed that he shared the view of the rest 
of the Committee. My own feeling about it. is that we have already got 
a pret;umption of a serious nature against people who have these girls 
in their houses, and I am perllonally not inclined to think it is wise tu 
go too far. It is perfectly true that I am in sympathy with the objeet 
the Honourable the Mover of the amendment and the Honourable 
gentlemen who supported him have 'in view. But his amendment is going 
btTOnd anything we have ilt tile law. 'We have not taken the opinion 
of Local Governments on that. I should be inclined to advise Hut' 
Honourable Kember to withdraw his amendment ; if not, I am afraWl 
IID.t oppod'if . 

... ...... «.: TM original question fl,: 
n Tiat c u~ f,' ail a1DeDdea bY the 8ellit!t COminittee, stand part of the BUL" 

Si»ee wlaich ........ dlDlM Jrll beeB m4m!4i : 
j. TIIft fa ejj. 8, Iii thIl Fe)Oled e~ 1, .. _,,_ "I, .ttet ........ 

j Jet t~ ~  u.. .... I Ii'" ill .meet' lie fMiotect.'f 
L210LA • • 

, 
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[Mr. Preeident.] 
The question is that that amendment be made. 
The Assembly divided: 

A~!  

Abdul Karim, Khwaja. 
Ahmad Ali Khan, Mr. 
Akram Hu.an, PriDee A. M. M. 
Bacli,ul,Z&IIU1nt.Maulvi. 
Belvit Mr. D. v. 
Du, ~Ir  Nila.kantha. 
Dutt, Mr. Amar Nath. 
Gazzantar Ali Khan, Raja. 
G ·iula.m Bari, Khan Bahadur. 
HIUIII Raj, Lala. 
HU85lU1nlly, Khan Bahadur W. M. 
Hydor, Dr. L. K. 
• ;,'"lulli. 't:'.ii A. A. K. 
Jos'Ji, Mr. N. M. 

Mahmood Sehamnad Sahib Bahadur, Mr. 
Malaviya, Pandit Madan Mohan. 
Misra, Pandit Shambhu Dayal 
Murtuza Sahib Bahadur, Maulvi Saya(l. 
Narain DD.88, Mr. 
Nehru. Dr. Kuhenla!. 
Patrl, Mr. V. J. 
Rn.y. Mr. Kumar Bnnko.r. 
Barfnraz Hussain Khan, Khan Bllhadur. 
Shafec, Mnulvi Mohammad. 
Rill"". :'fr. AllIhikn Prasad. 
Sinha, Kumar Gangonand. 
Tok Kyi, Mllung . 

NOES-60. 
Abdul Qaiyum, Nawab Sir Sahibuda. Lohok:m', Mr. K. G. 
Abhyaokar, Mr. M. V. MiRfIl, Pnnrlit Harkoran Nath. 
Achnrya, Mr. M. K. Mone.rieff Smith, Sir Henry. 
Aiyangnr, Mr. K. Rama. Mudfliman, The Honourable Sir 
Aiyer, Hir P. K Hivuswumy. Alexllmler. 
A.i\l.b Khan, Captain. Muhammad hmn.il, Khan Bahadur Saiyid. 
Aney, Mr. M. S. Mutalik, Sardar V. N. 
Bhore, Mr. J. W. Nag, Mr. G. C. . 
Blackett, The Honourable Sir Bu,l Nehru, Pandit Motila!. 
Burdon, Mr. E. Nehru, Pundit Hhnmlal. 
Calvert, Mr. H. Nnogy, Mr. K. C. 
Chi.lmers. Mr. T. A. PllrsonR, Mr. A.  A. L. 
Chamim La.U. IIr. Piyare I~ l  LaIn. 
Chatterjee, 'i'he Honourable Mr. A. C. PurAhotllmdas Thakurdae, Sir. 
VOI:ke, Mr. H. G. Ramaehandra Rao, Diwan Bahadur M. 
Crnwford, Colonel J. D. Raj Narain, Rai Bahadur. 

t~  1\1'. R. K. Hanlracilurillr, Diwan Bahadur T. 
Duval, Mr. H. P. Rushbrook·WilIiams, Prot. L. F. 
Fleming, Mr. J ~  G. SumB, Mr. H. A. 
Gn3wami. Mr. T. C. A.uda, &i Sahib M. Barbital. 
(J.Wl'. Dr. H. H. Bu..stri, Diwan Bahadur C. V. Viaftuatba. 
Hezlett, Mr .• T. SykeB, Mr. E. F. 
Hindley, Mr. C. D. )4. Tonkinson, Mr. H. 
Hira Sin![h, Burdar Bahadur CaptaiD. Tottenham, Mr. G. B. F. 
Holme, Mr. H. E. Venkatapatiraju, Mr. B. 
Hll(1l!on, Mr. W. F. Vishindae, Mr. Harchandrai . 
. Ismail Khan, MI'. Webb, Mr. M. 
Iycngllr, Mr. A. Rangaawallli. Willson, Mr. W. S. J . 
• Hunah, Mr. M. A. Wilson, Mr. R. A . 
. LindHn>', MI'. Darc),. YUlluf Imam, Mr. M. 
Lloyd, Mr. A. H. 

Tho motion was negatived. 
Dr. B .•. Gour (Central Provinces Hindi. Divisions: Non-Muham-

mad an) : Sir, I beg to move: . 
" That in clause 3, Ea;planation II, for all the wordl from the words I though not 

amounting to a marriage I to the end of the E:r.pla.nation, the words .. ' &mou. to. 
martiage' be lubstituted." . 
Honoul'ahle Members will'find that I had fully set out lQ1!\DIIi8t)hs.Wore 
this Bill went to the Select Committee in favour of this amendme.nt. The 
Explanation' if; : 

" For the purposes of this 1I81$tion HIlicitdntercourae' m..... ..suat intercourse 
between persons not united by marriage .or by an}' union Or tie which. tho. ugh not 
~ u tin  to a marriage, ta tel'-Ogniaedby the pertlonl law or euatom 0' the eommunity, 
to which they belong or, where they belong to dUfe1'llllt: comlllUmtiell, of bOth .acb 
communities, as coqtituting between them " 'l1,.aori·marital relation." • 

~ . 
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Honourable Members will find' that, when this clause was under dis-
cussion before it went to the Select Oommittee, I pointed out that the Legis-
lature is now trying to introduce into the words of the Indian Public Acts a 
new phrase" quasi-marital relation". Now, I wish to ask what is a quasi-
marital relation. Unless we are quite clear as to the meaning of this legal 
concept introduced for the first time in this Explanatw'1I and of which no 
satisfactory explanation is forthcoming, I think it is liable to abuse and 
misconstruction. The clause that I suggest is a simple clause. It says: 
" Delete the whole of this and substitute' amounts to marriage '." That 
ir,; to say, the position that 1 take up is that either it il:l a marriage or it is 
concubinage. 'l"here is no intermediate legal position known to the law. 
Therefore we must either draw the line after the marriage ceases and call 
all other irregular relationships between a man and a woman concubinage, , 
01' we let in the la.nguage of the Legislature-a CJuas·i-murriage-which / 
is neither a marriage, pure and simple, and which the Legislature recognises 
ill this clause as not amollnting to concubinage. I, therefore, submit, 
Sir, that thel'e i:; no legal justification-indeed no justification upon any 
ground-for the introduction of' t}1Pse wonk I would, thereforc, ask 
the lJouAe to support my amendment. 

Mr. President: Further amendment moved: 
" 'flint ill dauAe 3, Explanatiun II, for all tho words froUl tho woru8 ' though not 

amounting to a marriage' to the end of the Explallation, the words 'IUnollllts to 
marriage' be BUbstituted." 

Khan Bahadur Sarfaraz Hussain Khan: Sir, I rise to support the 
amendment so ably moved by my friend, Dr. Gour. I am sorry to take 
objclltion to this Explanation as it is much more objectionabble tI'Nn N:r,-
planation I. It encourages conCUbinage to 6. great extent. There must 
be legislation only when there is necessity for it. We must be fully justi-
fied in our action in taking away liberty, inasmuch. as all legislation means 
the taking away of individual liberty. When marriage is recognised in 
different forms in different societies, I do not quite see why so many words 
and sentences should be used which give one the impression that the law 
gives more loopholes to evade the law. My objection therefore is as to 
why so many words should be used for the expression of one simple idea. 
Among the Muhammadans, for instance, there is Muta and Nikah. Among 
the Shiahs there is a sort of marriage which is called Muta, which is a 
temporary marriage. It may remain in force only for a weel{ or even less. 
But whatever it may be, it is a marriage, and a M'uta wife although I:Ihe 
cannot get a right is the immovable property of the deceased husband still 
her iHSues by the deceased can haye a share. So there are marriages of 
different kinds and forms in different societies. But I do not understand 
what is meant by " qtUlsi-marital relationA". I hope the Honourable the 
Home Member will accept the amendment of my friend that in clause 3, 
Explanat'ion II, for all the words from the words" though not amounting 
to a marriage " to the end of the Explanation, the words " amounts to 
marriage " be. substituted. I accordingly wholeheartedly support my 
friend, Dr. Gour. 

Mr. R. Calvert (Punjab: Nominated Official): Sir, Dr. Gour wishes 
to he informed as to what is meant by the phrase" quasi-marital relations." 
I would like"to give a simple instance of this; In a little tract north of 
Simla there are two small cantons, Lahul and Spiti, where polygamy is 
recognised snd generally adopted. It is more or less a universal practice 
forced npon them by the poverty of t ~ eoul\try. I think this ExplanaNofl 
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[Mr. H. Calvert.] 
is directly designed to nwet the case of those people. I therefore oppose 
Dr. GoUl"S ~ ment  

Mr. AJbiIa.d Ali Khan (Assam: Muhammadan): Sir, in legal 
phraseoJogy there is no such phrase "quas'i-marital relations ". The 
llnion is either marriage or nothing but an illicit union. I think the dUR-
eulty call be got over L:v Jeleting that phrase " though not amounting to 
a marriage, etc." and substituting for it the phrase " amount" to mar-
riage". The word" marriage" will have to be interpreted by the Court 
according to the circumstances of the case and the customs of the parties to 
the union. That is my reMon for supporting the amendment of my friend 
Dr. GOllr. 

The Honoura.ble Sir Alexander Muddiman : Sir, I sympathise with 
the high moral intentions of the HOl1ourable Member who brought for-
ward these Rmendments, but unfortunately the position is this. There are 
;n varions provinces in India, notably in Burma, Assam and the United 
Provinces, and also very close to Simla, marital unioml which are in no 
sense marriages, hut which are in accordance with the CUtitoms of the 
people in tholie parts. It would be almost imp0tisible to treat as criminal 
offenders those who resort to these temporary ties of a quasi-marital nature. 
Yon mu~t educate the people and they will give these practices up them-
sel ~s  We cannot make people entirely moral by Aci of Parliament. I 
therefore oppose this men m~nt  

Dr. H. S. Oour : I would like to reply. . . . '" 
Mr. President: Order, order. I do not give the Honourable Member 

the right to reply. Maung Tok Kyi. 
MaUD&' Tok Kyi (Burma: Non-European): Sir, I rise to support my 

Honourable friend, Dr. Gour. The Bill as it cornel!! out of the Select Com-
Dloittee is I think only a half measure. Tn the matter of 'locial reforms 
we should be as thorough-going as posHible. The amendment made by 
Dr. Gour is, I think, a simple and thorough one and should be adopted. I 
should like to say a few words with reference to tl letter from the Govern-
ment of Burma on this subjeet. The other day an Honourable Member 
of this House brought this letter to my notice. It was written as long ago 
as 1914. I am sorry that the then Government of Burma saw it fit to 
make a seandalous a88ertion against my people. The aetual words written 
were these : 

II Pre.marital intereoune in Burma i. not eomddered worthy of ,rave reprobation. 
When a III&rriap between two partie. i. 80 deftnitely bed that it 18 looked upon at 
beiDg certain, i.D.tereoul'le frequently takes plaee between the parties.' , 

Thi"" Sir, to say the least, ia not founded on actual fact. I lay Diy 
humble claim that I know the cul!ltoms and manners 00: m, people better than 
~ member of the Gonrnment of Burma, and I deny from my place 
in thia House the statemellt made in !De letter, publicly aDd openly. I 
admit there is a reoocniaed custom of eoneubin&ge ed there is also another 
custom-polygamy. Though these customs were well recognised in times 
of old, the trend of modern Burmese opinion is against &oob practices. I 
trink girls Ullder 18 years ot 8fJe should be protected. Os1y after that 
• should they ~ allowed to do what they like. They are then in a poei .. 
cion to think for themselves anlll to take care of themaelv88. Bat I aavi 
btrong objecftion to their becoming ei'her pr08titutea w eeneubi ... Mfon 
that age. . . 
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Sir, with these words I support the amendment moved by my Honour-
able friend, Dr. Gour. 

Diwan Bahadur T. Rulgachariar (Madras City: Non-Muhammadan 
Urban) : Sir, I am afraid the question before the House haa not been 
properly appreciated. The question is, are we going to create an 

. offence' In considering the question whether we are going to create 
an offence, we have to see what the community for whose benefit yoll 
are making laW's, consider about the proposed acts which you want to 
convert into an offence. If the community to which the parties belong 
are prepared to treat them as husband and wife without 
any sense of their doing anything wrong, is it right that we should make 
it an offence out of our leal for reform T 

Mr. N. M. Joshi (Nominated: Labour Interests) : Where is such ~ 
community T 

Diwan Bahadur T. Ra.ngachariar: If my Honourable friend Mr. 
Joshi professes knowledge of the whole of India, I think he is on the 
high road to omniscience. 

Mr. N. M. Joshi: I asked for information. 
Diwan Bahadur T. ·Rangachariar : There are communities and com-

munities, backward communities who consider quite proper a mere 
union between man and woman and receive them as husband and wife 
amI their children are allowed to inherit, although the law may not 
recognise it as m rri ~e  The Hindu personal law allows children to 
inherit in certain cases, and if you are going to convert that union into 
an offence I think you shut your eyos to facts. }4'or instance there was 
considerable doubt as to whether sambandan in Malabar constituted a 
valid marriage or not. Eminent Judges in the Madras High Court held 
for a long time that it did not, and it was on that ground that Sir 
Sankaran Nair, when he was· a Member of the Madras Council, brought 
in a Bill enabling parties to contract marriage under civil law as it 
were. The community regard it I know as a correct union although 
t.he parties are at liberty to divorce each other. When this Bill e~ll  
of quasi marriage it refers to Sllch cases, where among the comruuDlt.y 
the union is regarded as a lawful union. Now you want to make it 
n()t only unlawful but a erime. You are really goin g to legislate to do 
that. I want you ta look at it from that point of view, and I think this 
clallse is very carefully worded, having regard to facts which exist and 
not to theories which social reformer!! want to try and put down the 
throats of the people .. 

The motion was negatived. 
Mr. President: The question is : 
II That clause 3, a8 amended by the Selo,·.t Committee, stand part of the Bill." 

The motion was adopted. 
Clause 4 was added to the Bill. 
Khan Baha.dur Ghulam Bari : In dealing with my forth amendmlJnt 

to clause 4 ..... 
Mr. Pr,aldent : Order, order. I may point out to the onour ~l  

Member that when his original motion was defeated, that defeat carrtp.d 
• • 
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[Mr. President.] 
with it all the other amendments of the same character. What I am 
going to -ask him to do now is to move his amendment to elause 5. 

The question is : 
" That elauae I) stand part of the Bill" 
lthaD Bahadur Ghulam Bart : In moving this amendment- I am 

going to deal with a question where I see an anomaly, an inconsistenc" 
lLnd so a mistake. Previously section 372 and section 373 of the India!'. 
Penal Code flxed the age of protection at 16. That is the age at which 
the law mcant to protect minor girls from falling into corrupting and 
demoralising circumstances. At the same time under section 552, the 
Criminal Procedure Code, authorising magistrates to restore minor girls 
who had been detained for unlawful purposes flxed the age at 14. I 
Eohould say this was an anomaly and I would call it a mistake. I do not 
see any reason why that discrepancy was allowed, and now, while dealing 
with the present Bill, the same anomaly has been maintained and kept up. 
n was said that there was already a difference of two years and so we 
should even now keep up the same difference j while keeping the age 
Jimit 18 under sections 372 and 37a, of the Indilln Penal Code, we mUdt 
keep the age limit under section 552 of the Criminal Procedure Code as 
16. But I can see no reason for that. If the object of the legislation 
is to protect minor girls under a certain age from falling into bad 
drcumstances or from being taken into an atmosphere which may be 
corrupting and demoralising, then I do not see why there should bc any 
difference. On the one hand, Sir, those two sections of the Indian Penal 
Code mean to protect minor ~irls from going into the hands of prosti-
tutes and for that purpose they say they arc going to protect them up 
to the age of 18. In the case of minor girls who fall into the hand.;! 
of other persons than their rightful guardians and are. being detaIned 
for an unlawful llr o~e  the pl'opo!;al of the Bill is that wc should 
protect them only up to the age of 16. I am quite unable to understand 
the philosophy of thi!l difference. If we are at all bent on giviBg such 
protection,. then the age limit mUl:lt be the same. I may submit 11.10 well 
that " detention for unlawful purposes:' may mean anything. Deten-
tion for an unlawful purpose may be for the commission of any crime. 
When a minor girl is subjected to' such serious circumstances ·where any 
offence may be committed in connection with her, then I say, Sir, we 
mUlit not hesitate in fixing the same age limit in clause G. 

[At this stage Mr. Deputy PJ.'esident (Diwan Bahadur T. Ranga-
chariar) took the Chair.] 

Dr. H. S. Gour : Sir, I have also given not icc of a similar amend.-
ment. Honourable Membe)'s will find that the amendment is almost 
consequential upon the clauses that have been acceded to by this House. 
We have now decided to protect all minors under the age of 18, and in the 
previous clauses you will find, Sir, that clause 4, Explamation I, deals with 
pel"Hons below the age of 18 ; that is if person!! below the age of 18 gre 
corrupted in the manner explained in the Explanations appended I to those 
sections, by any perSOllS, such persons are liable to punishment. Under 
aection 552 of the Criminal Procedure Code the magistrate possesses 
certain swnmary jurisdiction of restoring minors below a certain age, 
i! detained for an unlawful purpose and so o~~ __ ~~ ~~e ir ~~w ~~  ~u r i ns  

• In elaule 5, for the word " lIixkJen ".the word "eighteen " be lIubstituted. 
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and we suggest that, as you are punishing a person for corrupting a person 
below the age of 18, you are in logic equally bound to restore a child below 
the age of 18 to its lawful guardian if a girl is detained for one of 
tholle purposes which you know very well. Now, Sir, I wish to ask, why a 
girl between the age of 16 and 18 should not receive magisterial protection 
if she ill unlawfully detained for an illicit and immoral purpose. Thut 
is a question which I submit cannot be answered except in the mannCl' 
I have indicated. And Oll previous occasions I have submitted to the 
Honourable Members of this House, and I wish to do so once more in 
this connection that ever since the passing of the Indian Majority Act 
it has been the declared policy of the Indian Legislature that all persons 
until they complete the age of 18 are not sui juris competent to think and 
to act for themselves. In other words, they are minors. Now, Sir, it is 
u well known principle of law that minors are entitled to Ule protection 
of law, and I venture to ask what justification there is for the proposition 
that a girl between the age of 16 and 18, if unlawfully detained by a 
person other than the natural or appointed guardian for an illicit and 
immoral purpose, should not receive the same protection as, let us say, 
a girl below the age of 16. Can you endorse that Y Can you support it f 
Can yon justify the p!>licy which entitles a magistrate to restore to a. 
lawful guardian a girl who ill one day short of 16 and not a girl who is one 
day over 16? Both are equally incompetent to think for themselves. 
Both are minors; both are entitled to the protection of law, and offences 
committed npon them in the manner dcscribcd in the previous clauses of 
this Bill are punishable under the Indian Penal Code. I beg to ask, 
why there should be a discrepancy between the clauses which punish 
and thc clause which prevents the commission of an offence Y I submit, 
Sir, there is no logical foundation for it. I think the sooner the Legis-
lature adopt!; the principle whir,h has been upon the Statute-book for 
nearly fiO years, that all minors below It certain age are incompetent 
to take care of themselves and al'e therefore entitled to the protection of 
the State .. the better I submit it would be for the purity of society and, 
I further submit, for the benefit of the minors. I therefore submit, 
Sir, that the substitution of the uge of 18 for ]6 cannot be re!;iste{l in 
Jogie or in principle, and I hltve no doubt that this House will carry 
the amendment which stands in the name of the Honourable the Mover, 
who hal! just spoken and also in my own name. 

Mr. K. O. Neogy (Dacca Division: Non-Muhammadan Rural) : Sir, 
I have very great respect for Dr. Gour and I was therefore very mu~  . 
lurprised to find him confusing the whole issue. I hope the House wIll 
do me the honour of ollowin~ the wording of the seetion that we are 
about to amend. S-ection 552 of the Code reads thus : 

" Upon f.ompluint made to a Prc8idency Magistrate or District ~ illtr tc on oath 
of the nllduetion or unlawful det!'lltion of a woman, or a femule ('lnld uuder the nge 
of fourteen years, for any unlawful purpose, he may muk" an ol ~r for the immediat.e 
restoration of such woman to her liberty, or of 8uch female ehlld to her husband, • 
parent, guardian or other per80n having the lawful charge of 8uch ('.hild, and may 
('.ompel compliance with Auch Ord(lr, using 8u('.h force as may be nel eA8~r  

There are, therefore, the House will observe, two objects in this 
section. The principal object is to rescue a ~i~l ro~ ille~ l .detention ; 
the secondary object is to fix the age l~  to w l~  gnlR on ~m  rescued 
shall be made over to specified guardIans. It IS therefore l corr~ct to 
8ay as Dr. Gour stated that magisterial protection has been denIed W 
ir~ over the age of 16. So far as the principal object of thill seetion 

• 
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[Mr. X:. C. Neogy.] 
goes, a woman, or a female, whatever be her age, is entitled to the ro~ 
tection laid down herem; and the other questiOllaB to the su~uent 
cU8tody of the girl I .submit has very little to do with the provisioDJ of 
the Bill that we are now considering. It will be obRerved that the age 
limit that was fixed by the Code of 1898 was 14, and the framers of this 
Bill have very properly raised it to 16, 80 as to eOlTl'6spond to the age 
limit fixed in tlootion 361 of the Indian Penal Code which is the abduction 
section. Now, Sir, the House will observe that there is another section in 
the Code which IiOmewhat ~orres on s to this, and that is the section re-
lating to Habeas (Jorpus. Section 491 reads thus: 

II Any High Court may, whenever it thinks Jit, direct" 
I come to claUtl6 (b) : 

. II ••• ••• that a penon illegally or improperly detained in public or privute cUltody 
within 8uch limits be set at liberty." 
Now, Sir, there is no provision in the English law, so far all I am 
aware, corresponding to section 552 of the Code of Criminal Procedure. 
The remedy there lies by way of Habeas Corpus, and I therefore tum to 
the EngliMb case law under Habeas Corpus to find out as to what principle 
has been so long followed by the English law in regard to this matter, 
and I find that the principle as laid down by numerous Clt8eij under the 
English law may be stated thus: When an infant is· brought before 
the Court by Habeas Corpus if he be of au age to exercise a choice the Court 
leaves him to elect where he wiJI go, and if he be not of that age and 
want of direction will only subjeet him to dangers and seductions, the 
Court must make an order to place him in proper custody. That is 
the principle in English law, and the age of discretion in this matter 
in regard to girls has been fixed at 16 ; and although a father is entitled 
to the custody of his daughter during minority, a girl over 16 has the 
right to elect where she will go. 

Pandit Shamlal Nehru (Meerut Diviliion: Non-Muhammadan 
Rural) : May I ask the Honourable Member, Sir, if the girl of 16 happens 
to he. married, will the hUlSband have any chance of going to Court or to 
a magistrate to get possession of his wife T 

Mr. K. O. Neogy: The Honourable Member should have read the 
Flection before he interrupted me. It does not make any diffcrence 88 
to whether It girl is married or not. She will be set free under sectiop 
552 irrespective of her age. The only queRtion which we are disculiShig 
is whether the Court shall make her over to either husband or father or 
other legal guardian that may be specified by the magistrate, or whether 
she will be free to elect her reSIdence after being rescued under the 
provisions of this section. Now, Sir, I find that in a leading case Chief 
Justice Cockburn states the law thus: 

II Althougb a father il entitled to the custody of his children till they attain the 
• age flf 21, the Court will not grnnt a Habeal Corpus to haad a child which is below 

age over to it. fatber provided that it baa attained an age of lullleient discretion 
to pnable it to pxercise a wise choice tor its own interests." 

As I Raid, the Code of 1898 fixed this age at fourteen for India, and 
by this Bill we 8:,re merely raising that age to sixteel).. The onour l~ 
DQctor referred to the Indian MajQl'ity Act, and made it a grievance t ~ 
~ tile other Aeb which refer to the ages of minors for various purposes 

have not b$!en brought into line with the Majority Act. I would re~t 
him to the Guardians and Wards i ~t  section 17. There he will £ina 
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that it is laid down that if the minor is old enough to form an intelligent 
preference, the Court may consider that preference ..... 

Dr. H. 8. Gour : For what purpose' 
Mr. K. O. Neogy : For the purposes of appointment of a guardian. 
Dr. H. 8. (Jour: That is quite a diiferent thing. 
Mr.K. O. Neogy : I would also remind him that in a decision of the 

Madras High Court it has been laid down that a male chmd aver fourteen 
and a female above sixteen will not ordinarily be compelled to remain 
in the custody to which they object, and in the ease of younger chilclren, 
if old enough to form an intelligent preference, their wishes will form 
one of the elements for consideration. Does the Honourab'le Doctor 
mean to say that, while the case law under the Guardians and Wards 
Act gives this discretion, admits that sixteen is quite high enough for 
the purpose of enabling a girl to make her choice in· ihis matter, he should 
interfere with her choice while we are discussing the amendment of 
section 552 for quite another purpose f 

Dr. B. 8. Gour: Sir, what reference is the Honourable Member 
making to the Guardians and Wards Act f lIe will find that all that it 
lays down is that Ii girl or boy may choose, and the Court may act upon 
it. But the order is passed by the Court. 

Mr. K. O. Neogy : Exactly 110, and if the Doctor had only followed 
me when I read out the principle as laid down by the Madras case he 
would have seen t.hat it has been laid down very clearly that if a girl 
over sixteen does not desire t.o remain in the custody of a particular 
guardian, her wishes will be respected. Dr. Gour's quarrel is not with 
me but with the case law that has been established by the different High 
Courts. Now, Sir, what I beg to submit is that so long as the age limit 
in the abduction section remains at sixteen, it would be illogical to 
raise the age to eighteen in this particular section. 

I was a little surpriscd to find my Honourable friend, Khan Bahndur 
Ghulam Dari, supporting thil!! amendment as vehemently as he did, hecause 
I remember that in the last Delhi session an Honourable Member of 
this House raised the objection that, having fixed the age for the purpose 
of the abduction section at sixteen, the Legislature had interfered with 
the Muhammadan religion, and he pointed out that the age of discretion 
/is recognized by the Muhammanan law WIlFl flftef'n in any case, if not 
earlier. 1 am sorry that my Honourable friend is absent from the House 
to-day. If he ei ~ here, ~ would have probably raised an objection to 
the amendment which has now heen proposed by the HonourabIe Khan 
Bahadur and supported by Dr. Gour. I therefore hope that the House 
will 1I0t be misled by the eloquent advocacy of the Honourable Member 
from Nagpur, but will turn down this IImendment. 

Mr. M. A. Jinnah (Bomhay City: Muhamadan Urban) : Sir, I had 
no desire to take part in thiR debate. I can understand the Honourable 
Khan Bahadur Ghulam Bari desiring to raise the age. As a man of the 
worlct, he takes a commonsense view, and r cnn· quite a.ppreciate that. 
But I was really surprised to hear Dr. Gour, a Doctor of Law, insisting 
upon his amendment in the manner in which he rlid. I·can only excuse 
him on one ground. that he is such a great entJmsillst for the moral reform 
of thJs country that he does not stop short of even striking at the root 
of orie of the greatf'fit principles of 111W, and T shall explain that very 

L210LA· • • F' 
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[Mr. M. A. Jinnah.] 
shortly. Section 552 has got two provisions in it, and I would like Dr. 
Gour to analyze those two provisions briefly. 

Dr. B. I. Gour : I have not had a chance to do so. . 
Mr ... A.. Jtnnah : I will do it for him, Sir, and I hope, before I sit 

down, I shall be able to convince him, because I know he has got a judicial 
mind and I know that it would be very simple for me to convince him. 
Section 552, Sir, rullli as follows : 

" Upon complaint made to a Presidency 'Yagistrate or a Dietriet !lafietrate 011. 
oath of the abduction or unlawful detention of a .woman of any age or 0 a female 
.child under the age of fourteen for any unlawful purpOt!e ...... " 

He .has got to do two things. In the caSe of a woman of any age, he 
may make an order for the immediate restoration of such a woman to her 
liberty. That is proposition No.1. Proposition No.2, which applies 
to a minor child, a minor female, enables such female child to be made over 
to her husband, parent, guardian or other person having the lawful charge 
of such child and can compel compliance with Buch order, using such force 
8S may be necessary. Now, Sir, in the case of a minor female child the 
Magistrate will have the power to hand over the custody of that child 
to the lawful guardian, whoever that may be. If you now accept the 
amendment of Dr. Gour, it will entitle the Magistrate to hand over the 
(~usto  of a female child of lR e r~ of age to her lawful guardian. Dr. 
Gour knows the well-known case-l think it is reported in 16-13ombay-
Sabitri Bai '8 case, which has dealt with all the authorities- that bear on 
the subject, and haR been followed throughout the High Courts in India. 
And it lays down thiN, that it doml not matter who the guardian may be-
the lawful guardian is not entitled to the custody of a girl who if! sixteen 
years of age. She is free to go anywhere she likes, although she may have 
It lawful guardian. I think he will accept the propmlition that this is so. 
Now, if you make this amendment in this Bill, you will revo<lutionize the 
fundamental principle which laYH down that any female of sixteen yearN 
of age is free to choose her own abode, a legitimat.e lawful abode, and you 
will he interferinK with that. You will make an allegation against t.his 
girl, anfi you will make a cQmplaint under this section, and the Magistrate 
would he bound t.o hund over that girl to her guardian, although she is 
ahove sixteen and although Hhe is not doing anything wrong at all. 

Pandit lhamlal Nehru: May I ask the Honourahle Memher a11>0 
to explain why it. ill necessary to change t.he age from 14 to 16 , 

Mr. M. A. Jinnah: That I can understand perfectly well. The rais-
ing of the ~e from 14 to 16 does not conflict with the fundamental prin-
ciple which I have tried to explain to the House, because up to the age of 
16 the guardian ill entitled to the cust.ody, and therefore. if the girl is 
taken away for any immoral purpose, it wiH he open to the guardian to get 
back the cUlltody of that cbild. 

Dr. B. S. Gour: I am very sorry to interrupt the nonourable Mr. 
Jinnllh, but I think, in fairnesR to us all, he should admit that the guardian 
ill prima facie entitled to the custody of a minor up to the age of 18. 

Mr. M. A. Jlnnah : No .• 
Dr. B. S. Oour : Under the Guardian and Wards Act, a minor remains 

8 minQr even up to the age of 21.. 
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Mr. 111. A.. Jinnah : No, Sir. That is the exact confusion under which 
Dr. Gour ill labouring. Under the Guardian and Wards Act, no doubt you 
are the guardian of a minor female up to the age of 18. That is correct. 
But the guardian cannot insist upon holding her in his custody. That is 
the distinction. And here, if you make this amendment, you will strike at 
the root of that fundamental principle. The guardian will be entitled not 
only to claim that he is a guardian, but he will be entitled to have posses-
sion of that child. That is a distinction. I certainly, Sir, appeal to this 
House not to adopt this amendment because it will revolutionise a very 
important principle of law which' has been recognised for years and years. 

The Honourable Sir Alexander Muddiman: Sir, the case for the 
clause as it stand" has been put so very clearly by my Honourable friends, 
Mr. Neogy and Mr. Jinnah, that J really do not think that I should detain 
the House further ,on this point. They have convinced me that the Bill as 
it stands is right, and, therefore, I oppose the amendment. 

Mr. Deputy President: The original question was: 
•• That clause 5 do stand part of the Bill." 

Since which an amendment lIas been moved : 
•• That in ChW8l' 5, for the word' sixteen" the word' eighteen' be subetituted." 

The question ijl that thti.t amendment be made. 
The motion wa<; negatived. 
Clause 5 WIiH added to the Bill. 
Clause 1 was added to the Bill. 
The Title and Preamble were added to the Bill. 
The Honourable Bir Alexander Muddiman : Sir, I move that the Bill, 

88 amended ~  the Selert Committee, ue ~e  

Mr. Deputy President: 'fhe question is that the Bill, 'VI amended by 
the Select Committee. be pa.<;sed. . /' 
The motion waf> adopted. 

THE OBSCENE PUBLICATIONS BILL. 

The Honourable Bir Alexander Muddiman (Home Member) : Sir, 
I beg t.o move : 

" That the Bill to give efi'cwt to certain arti('les of the International Convention 
for the Ruppression of the Cirr.ulution of, and Traffic in, Obsrf'De Puhlications, 118 
P88Sl'c1 by thl' Council of tl t~  be tukl'll into consideration." 

Sir, the history of this Bill is well known to the House. It is based 
on a ReRolution which was passed in the AHHcmbly on the Rth of March 
1924. A similar Resolution was passed by the Council of Rtate two or 
three day!:! later, and thc Bill i!:! to give effect to these Resolutions. The 
Resolution was t.hat India do ratify the International Convention for the 
Suppression of the Circulation of, and Traffic in, Obscene Publications 
and that legislation should be undertaken in this Jlegisluture in accord-
ance with the provi!:!ions of the Convention. Now, in ordcr to do that, 
it was necessary to examine and extend the scopc of sections 292 and 293 
of the Indian PennI Code and also to amcnd the provisions or the Criminal 
Procedure Code to enflble these obscene publications to be searched for. 
The Bill ,also gives effect to the recommendation that the offence should 
be held to have been aggravated in the caHe of a minor, and the question 
has been discussed as to what should be t~e age at which that part "r the 
law should be appli<>able, and the age that has been inserted in the BilJ 
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jp 20. That provision was made after consulting the Local GovernmeMli 
and it is to some extent ft compromise between conflicting opiniolli. 
Now, this Bill has been before tht' House for a considerable time. I ha.ve 
received no notice of any amendments of lIubstanee, and therefore I take 
it that the Bill is generally approved by the House. 

1 move, Sir, that the Bill be taken "into consideration. 
Mr. O. DuraisWI!.mi Aiyangar (Madras ceded districts and Chit· 

toOl' : Non-Muhammadan Rural) : Sir, I remember to have sent an 
amendment to the effect that this Bill be referred to a Select Committee, 
and I think the Honourable the Home Member is in receipt of that amend-
ment. 

The Honourable Sir Aluander Kuddiman: Yes, Sir. I had no 
amendments on points of substance in the Bill. That is a dilatory motion 
that I received. 

Mr. O. Duraiawami Ai,yangar : Sir, before I move the amendment, 
I wish it to be known clearly that I IBm in entire support of the provi-
sions of thfl Bill so far as they go and the object for which this Bill has 
been hrought beforfl this House. Even when this question came before 
this 4ssembiy on the 8th of March in the Delhi Session, I gaye my 
entire support to the Resolution as it was framed. Btlt nobody expected 
that so soon after that there would be an attempt to change the present 
provisions of the Indian Penal Code, sections 292 and 29:l, and also section 
98 of the Code of Criminal Procedure. Sir, I have not the slightest 
objection to these provisions being amended so as to suit the articles 
of the COIlvention which haR been adopted by the J.Jeague of Nations ; 
but, at the same time, I should like that when a change is made in an exist-
ing provision of'a criminal law, 'lome time must be given to it and the 
Members of tbe Assembly ml1!)t also have an opportunity of discussing it 
first in the Select ('(iinmittee and then before this Assembly_ You will 
find, Sir, from the extracts that have been /Hlpplied t.o the Members of 
this ABsembly of opinionK collected from various quart.erli, from various 
Governments, that there haR not been unanimity of opinion. But, on the 
other hand, a very responsible and very influential number of Judges a!.ol 
well as others have givcn varioUR view!.oI with reference to the provisiona 
that are now sought to be introduced into the criminal law. I might 
analyse it by saying that therc are Reveral .Judges who have held the view 
that the present provisions of sections 292 and 293 are quite Rnfficiellt for 
the purpose. Among those, there are three Judges of the Madras High 
Court, wnile the other Judges of that Conrt did not express any opinion. 
There are five Judges of the Allahabad High Court who hold that the 
provisi<lns of sections 292 and 293 are quite sufficient for the purpol!e. 
Furt.her, the High Court Vakils' Association of Bihar and Orissa and ~ 
Bahadur D. N. Chaudri of . the Central Prpvinces who has also ee~ 
consl1lteQ il). the matter are all of o.pinion that the present sections 292 and m .re quite sufficiezit for the purpose. Then, Sir, there is another question 
abont which there has been a diversity of opinion, that is, with regard to the 
Exceptilm to section 292 of the present Indian Penal Code and also the 
Exception which has heen retained in the new Bill. J am w r~ that the 
~ c tion to the original section 292 is retained int.act, hut when we gQ 
in for a new legislation, for a revised legiRlation, on this question" it ilJ 
absolutely essential that we must make the Exception itself perf(>ct or more 
satisfactory than it originally stood. It. may be said that this cc ti~ 
has worked no hST'fbhip and· no ooses h,<lve been put before the Court, which . ' 
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have not been really deserving cases 0'1 obscene publication and propaganda. 
Uut, at the same time, I wish to draw the attention of this Assembly to 
the faet that, inaflmueh as the League of Nations has taken up this question 
seriously, more attempts might be madt in the future for launching p1'()-
8&eutioDs, although hitherto they might Mt have been 110 attentive to the 
J'iI'Ovisitlns of ~cti )n 292. There have been persons to whom the matter has 
been sent for opinion and who have held that w01'ks of art should be 
excluded from the operation of the main section. There art' persons who 
have expressed their opinion that classical literature and also religious 
boob mllllt be specifically included in the Exception to scction 292. As it ill, 
yon will find, Sir, that in the Exception to section 292 there ill no reference 
at all ~it er to works of art or to books of a religious nature. It is possible 
that there may be several casell of religious boob and also books of classical 
literature which may appear to a foreigner as a matter of obscene publica-
tion, whereas to the man concerned with that religion it is a matter purely 
of a religious nature. 'l'hose Honourable Members who are lawyers are 
not unaware of 811 Editor of a Muhammadan journal who has been pro-
secuted and convicted for reproducing certain portions from religious litera-
ture in order to impress upen the people of his sect that during the month 
of Ramzall they should observe fasts and avoid certain vices. He only 
enumerated in hill journal thod vices whieh should be avoided and still 
he was prosecuted, for the simple reason thnt, although his intention was 
all right, the effect produeed upon non-Muhammadans was different. 
Sir, similar ca.'les might occur even as regards the religious books of the 
Hindus. Passatres from Hindu religious books which may be very sub-
lime and may be of a great revel'l'ntial nature might not appeal to a non-
Hindu. Therefore, in a country like thIis, one cannot be too careful about 
making provisions with reference to literature. I am also aware, and 
some of you also may be aware, of tl.e fact that in Madras one Telugu 
Rutilol' who repJ'oduced and repuL1ishetl a work of a great poet, who lived 
three hundred ye.ars ago, was charged with having published obscene 
Jit~l tnre and ~ coJlvicted. Sir. 1 he classical work which he reproducefl 
is classified as one of the highest works of literature, and yet when he reo 
produced and "('published iL, hI' v us cJ.arged and convicted. That (' .. so 
is reported in the 22 Madras Law Times. Sir, I made all these references 
tlven on the previoul'l occasion when thlil question came up before this 
A.!I8embly. At that time when Sir Malcolm-- Hailey was pointing Ollt to 
me in the course of my speech the Exception to section 292 from his sent 
OD the other side of the House, I had thought that he would also recogniae 
tilat if a fresh legislation was to be undertaken, such things as I was refer· 
ring to at that time would be excluded from the operatioll of the main aeetioa. 
But unfortunately I find that it is only the Exceptioo to section 292 that 
_ been reproduoed intact, but no provision has been made to extend e'Ven 
the scope of the Ezeeption in order to include works of art, classical 
literature and religious books. In this matter, Sir, I am supported by 
tlae opinion of the Bar Library of Allahabad, by the Patoa Vakils' 
AaIooiatioD and by Sir G. M. Chitaavis, K.C.I.il. Sir G. M. Chittllwitl 
Mys, abd I am sure we will respect his authority : 

•• In ease tltele are aD)' luch publicationl ncb &Ie Hbly to aflleet the reliriou 
teDttelicie. of people of any easte, the IllAtter should be refwred to a Commhtee eea-
IIilItIh' of ~e ot two pInIonl of the rel1A'1on affected and action taken atter du 
.... ideatl_ of'" new. t ..... U'prtllM." 

• 
• 
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Even such a high authority says that there may be cases when publicatioIlll 
will be of a doubtful nature and when differences of opinion may arise 
between t.he Judge and the accused. In such cases it is possible that the 
Judge might misunderstand the facts and the real purport of the published 
book and then the law will work a hardship. I would therefore suggest 
in this connection the desirability of giving an opportunity to a perilOll 
Ilccu!led of an offence of having made any publication like that to chOORe 
his own forum, to choose whether he should be tried by a Sessions J uUge 
with a jury or only by a fiI'8t class Magistrate. But all the same it will 
bp. absolutely necessary that in sueh cases either prior to the launching- of 
the prosecution or after the prosecution has been lauhched, opinion nl l~t 
be taken of such persons as are authorities on that publication Ilnd t ~ 
accused must also be given an opportunity of taking his case over to the 
Sessions Court where he may be tried by a jury of his own countrymt·n. 

With reference to section 98 of the Crimina.l Procedure Code, which 
is sought to be amended in order to bring it into line with the other 
amendment" that have beeu propmled, several authoritiel>, to whom this 
matter has been referred, have dibtitlCtly made us understand that 
immense safeguards are necessary. The amendment of Hection 98 of the 
Criminal Procedure Code would a.uthorise any police. officer with a 
warrant probably only from a Sllb-:divisional Magistrate to go lind Hearch 
the house of anybody. He may happen to he a respectable perHon, but 
all the same the power is given to the police officer to go and institute 
a search in his house if any obscene picture is suspected to be 
found there. Therefore, several people have suggested that in such cases 
the authority must be at least that of a District Magistrate and not that of 
the subordinate Magistrates. I would even add that in prosccutions like 
these, the previous sanction of the Government or some other proper 
authority might also be required. This is alHO the opinion which has 
been expressed, I think, by the Govemment of Bengal. Now, the 
Central National Muhammadan .A.ssocia.tion of Cfllcutta. The Govern-
ment of the United Provinces, the Bar Library of Allahabad and an 
Additional Judicial CommiB8ioner in the Central Provinces have all 
emphasised the fact that section 98 of the Criminal Procedure Code should 
llot be made to work any hardship in calles relating to such liter.ature, 
and they all want ths,t proper safeguards must be made by enacting that 
at t.he very least. the authorit.y of a District Magistrate mUfiL be 
produced by the police in order to make a search in the house of any 
man who is suspected to have such things. Under these circumRtances, 
Sir, I think it proper that we should introduce this Bill into thil-1 ABRembly 
after it has gone through an operation in the Committee Room. 

Secondly, it will not be a dilatory motion because evidently 
there cannot be much urgency about thus rushing through thil:l Bill, 
becauRe, a8 I have already pointed out to the House Hcveral Judges of 
the High Courts have stated that the present provisions themselves are 
quite sufficient. If you will look at the proceedings of the Council of 
State you will find tha.t the Honourable Mr. Crerar, who introduced it 
there, has also stated that the present provisions of sections 292 and 293 
are no doubt sufficient, but to bring them into aeoord with the Convention 
Bome more provisions may be necessary. Therefore, I think, mfch 
harm will not be done if this meyure is put before tile Select Commit~ee . • 
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The Honourable Mr. Crerar said : 
" Our law in this matter was, for most purposes adequate to the requirement. 

of the Convention but there were one or two points in which it feD somewhat short." 
Therefore, as it is only somewha.t short, we may take a somewhat short 
time to make this provision complete and thus place before the Assembly 
, Bill which is properly considered by a Select Committee of this 
AHSembly. 

Mr. Deputy President: Has the Honourable Member moved hilt 
motion' 

Mr. O. Duraiswami Aiyangar : Yes, Sir. 
Mr. Deputy President: The original motion was 
" That tho Bill bo taken into eonsideration." 

Sinee whieh an amendment has been moved : 
" That the Bill htl referred to a Select Committee. " 

Pandit Shamlal Nehru (Meerut DiviRion : Non-Muhammadan Rural) : 
Sir, I ~ll ort my Honourable friend, Mr. Duraiswami Aiyangar',. 
amendlllent.. • My reason, however, is tluite different from Mr. Durai-
Rwanli Aiyangar's. I find that the Bin has an Exception which reads 
thus: 

" Thi8 8e~ti()  doeR not extend to /l.IIy rlJprORentation sculptured, engraved, painted 
or otherwise represented 011 or in /l.IIy temple, or OD any ear used for the cODvoyanc6' 
of idols, or kept or used for any religiou8 purpose." 

My main object in asking for a Select Committee is to have this-
Except1:on reviewed and to have it dropped altogether. If you have 
this Exception, Sir, I think that it will be v.ilifying the Hindu religion. 
No religion teaches us to exhibit obscene engravings or pictures. In tbe-
south there are a large number of temples in which you will find most 
objectionable carvings. I will have those carvings screened off from the 
public gaze. That is my main object and I therefore support Mr. 
Duraiswami Aiyangar's amendment. 

Mr. K. V. Reddi (Guntur cum Ncllore : Non-Muhammadan Rural) ~ 
Sir, I support my Honourable friend, Mr. Duraiswami Aiyangar's amend-
ment to refer the Bill to Select Committee. I submit, Sir, that the Bill 
~I  placed· before this House, does not wholly serve the purpose for 
which it is intended, because inclaw,e 2, sub-clause (a) the provision 
roads: 

"seUa, lets to hire, distributes, publicly exhibits or ill any mannef ruts into 
circulation, or. for purposes of sale, hire, distribution, public cxhibition or clrculation 
makes, produceR or has in hia possessiol1 any obaeeue book, pamphlet, paper, drawing, 
painting, representlltiol1 or figure or any utiler obscene objeet whatsoever. I I 

~u ose a man has in his possession some obscene paintings keeps them 
in his house and shows them freely to men of all ages, that man cannot 
be brought under any of the sections. I am fortified in this, view by 
the following opinion given by the Advocate-General of the Madras 
High Court, who says : 

/, Exhaustive a8 the first article of the Convention may look, it is doubtful if it 
doea wholly avert the mischief and eradicate all BOUre(\/! of it. 
purchased and .is 'ktleping o ~ ene pictures and ahows them freely to men of all ageB' 
does not aeem, ,punishable by the language of the first Artiele. A peraon who makeS 
~ em but not for trade, or for distribution or public exhibition, may allow them to be 
leeD freely· without bringing himaelf under the clutcla.. 01. the law. Nor 4-oee it • • 
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appear clear from the lanauage of Article :>. whether theee ob8cene pictures can be 
seareked lor or de8troyed i1 they are not made or produeed or had in pouelJlion for 
the purpollcs referred to in Aniele 1  ; clause 1." 

This objection holds good to the provisions of the Bill before us. 
!-try second reason for asking that the Bill be referred to a Sel('(lt 

Committee iH that the word" obscene" is not defined in this Bill. There 
are many works of art and literature that may be brought within the 
ROOpe of this Bill, HO it ;('; better that the word " obscene", which is 80 
,vide in its meallillg', "hould be defined in this Bill. For these reaSODS 
J support my friend Mr. DuraiswamiAiyangar's amendment. 
Mr. K. Rama Aiyangar (Madura and Ramnad C1tm Tinncvellcy: ~on

Muhammadan Rural) : May I ask the Honourable Home Member 
whether he has lUI)' objection to the Bill being referred to a Select 
Committee ? 

The Honourable Sir Alexander Muddima.'l :  I mUHt confess that I 
was a little bit surprised by this 11th-hour motion for reference to 
8dcc:t Committee. Not a single amendment had been put into this 
Bill and there is nothing that has been raised in my fr\enrl's 8 ee~  
t.hat could not have been discU!lsec1 on a definite amendment or amend-
ments. If the Honse wants a Brn to be referred to Select Committee, 
they should put in amendments to that effect so that I may have notice. 
Hardly anything has been raised beyond a small matter of drafting. I 
am not prepared to say that the rapid passage of this :Bill is a matter 
of such urgency that J should go contrary to the wishes of the House. 
If it likes to refer the Bill to Select Committee I will not oppose their wish, 
but let it remember that reference to Select Committee means delay till 
ne1.:t SellHion. (n th.!1IIt! ('irl'umstances, I will leave it to th'.! House to 
deeide whether it will refer the Bill to a Select Committee. 

Mr. Deputy President: The original motion was: 
•• That the Bill to give effect to certain articlell of the International Convention 

for the Supprellllion of the Cireulation of, and Trame in, Ob!leeD8 PublieatiODll, .a 
paned by the Council of State, be taken into eonaideTation." 

Since which an amendment has been moved: 
• I That the Bill be relerred to B Select Committee." 

The question I have to put is that that amendment be made. 
The motion was adopted. 

THE IMP.ERIA1I B.\NK OF INDIA (AMENDMENT) BILL. 

De Honourable IIr Baa1l Blaclutt (Finance Member): Sir, I desire 
to make a motion that I was unable to make before lunch, that the Bill 
to amend the Imperial Bank of India Act, 1926, be passed. 
My reallon for not making this motiOB before lunch was that I knew 

that. the amendment which had been pUled by the House was from the 
draftlman's point of view unaatisfactory, and that the draftaman deairei 
tile opportunity to prepare Borne slight change and poSBibly eonlleqD.ential 
amendments which I understand Sir Henry Moncrief! Smith will be iJl 
B pOsition to move after I have made this motiOll. I should like to say 
further with regard to the ~t4m li ll ef thk BUt to oe.;o]M!l'ative balflri 
that I Itad not taken the amendment very aerioutdy, in vie. of thtt 
tact thai the Seleet Committee had not rer.rded it &8 really relevut. ':de» llot think it hat a'81 "artMular rel .... .-e to the Bill. If it h •• a 
. , , 
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I!erious effect I must reserve to the Government the possibility of moving 
w another plaee for a change in the Bill as It now stands. if, owe e r~ 
us 1 bellcve fo be the eas(J, we amendment Wlll be entIrely inoperative 
aud. iIliJ1tensive, 1 have no ob,joctwn to the Bill remaining as it tita.nda. 

There is just one other point. We are passing a Bill w i~ l will, I 
Lope, enable the lmperJal bank to take sUItable action, if necessary, 
III conjunct!On wlth other banks, for dealing wlth financial crises or 

.. :panics. 1 thlDk that is a bIt of legll:ilatlOn tJlat. will be very v-.luable 
tl) ludia, but legislation cannot do everytlung, and if banking in India 

, is to progress, and. if danger of crises is to be avoided and crises l ~ 
10 be kept from occurring frequently, private initiative and ri t~ 
enterprise are requlred, and in particular the spirit of co-operabOl\ alld 
effective habit!! of co-operation between the leaders of finance and 
iIldustry. 1 hope that tuis Bill will.be regarded as merely a sm.all con· 
tributlOn by legislation ·to the solving of a big problem for whose 
complete solution privute action in the direction of free and habitu/.J 
cu-operation between the big banking and .commercial 4l~rest8 of tho 
coun~r  WIll be required.. 

I move that the Bill be passed. 
Sir Henry Moncrieff Smith (Secretary, Legislative Department) : 

Sir, in the amendment passed by the .A.sliembly this morning, on tho! 
l(lotion of the Honourable Maung 'l'ok Kyi, there was a reference to 
co-operative banks establil)hed under the Co-operative Societies Act. 
'i'he Co-operative Bocieties Act does not refer to co-operative bank!;, 
and. in any Cal.>e tiley are not established under that Act.l ti el l~re 
lUOVC : 

.. That for tho words' or a cO'Opo1'ative ba.K, e8QI.b1iBl1ed I _ ..... 'or aJI,f 
Jfo\lioty registered' bo Bubstituted." 

The motion was adopted. 
~ir Henry Moncriefi' Smith: I also move: > •• 

"That, after the words 'any such company,' and after the worda 'Iuch 
company' iu both placoli w er~ they occur, the worda 'or society' be iDaerted." 

"these are consequential amendments. 
The motion wl,ls adopted. 
Mr. Deputy President : The question is ; 
" That tho Bill, as amended, be PlLssed." 

The motion was adopted. 
The A sse~ l  then adjourned till Elevea of the Clock Oil Tu.esda,y, 

t.1:a.e 16tk e~ er  1924. 
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